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LOK SABHA DEBATES

lok sabha

Holiday, August 10, 1959/Srauana *0, 
1881 (Saka)

The Lok Sabha met at Eleven of the 
Clock.

[Mr. Speaiceh in the Chair]

ORAL ANSWERS TO QUESTIONS 

Report at the Central Pay Commission

" Shri Ram Krishan Gupta:
Shri Vajpayee:
Shri C L. Patil:
Shri D C Sharma:
Shri Narayanankutty Men on: 
Shri Pimnoase:
Shri S M. Banerjee:
Shri Jagdish Awasthi:
Shri Sarju Paodey:
Shrimati Iia Palchooahuri:
[ Shri Bibhuti Mishra:

*241. ̂ Shri Pahadia:
I Shri Hem Raj:
I Shri Supakar:
Shri N. R Monbamy:
Shri Aauur:
Shri Subbtab Ambalam:
Shri Aarobindo Gbosai:
Shri Sanganna:
Shri Taagaauud:
Shri T B. Vittal Rao:
Shri L. Achaw Singh:
Shri Anthony WW:
Shri Keskin:
Shri Madhmdaa Rao:

Will the Minuter of Finance be 
ploeiril to refer to the reply given to 
Starred Question No. 311 on the 17th 
February, 195# and state:

(a)  whether  Government  have 
received the report of the  Central 
Pay Commission,

1343
(b) if so, what are the broad recom­
mendations of the Commission; and

(c) the decisions, il any, taken by 
Government thereon?

The Deputy Minister el Finance 
(Shrimatl Tarkeshwari Sinha): (a)
No, Sir

(b) and (c) Do not ante

Shri Ram Krishan Gupta: In reply 
to a previous question the hon. Minis­
ter stated that the report will be 
received by June 1959 If so, what 
arc the reasons for so much delay?

Shrimati Tarkeshwari Sinha: Tha
uport was expected some  time in 
June but the Commission asked for a 
further extension of time. And, now, 
the report is expected by the end of
this, month

Shri Keahava: May we know when 
we can expect to have it? Could we 
have it before the conclusion of this 
Session*

The Minister of Finance  (Shri 
Morarji Desai): It will be positively 
before Government by the end of this
month

Shri Nath Pai: The Pay Commis­
sion wag appointed exactly two years 
ago  In view of the fact that there 
has been this unusual delay—which 
Shn Morar]i, of course, denies—may 
we know whether Government will 
be making up its mind with regard to 
the recommendations as soon as possi­
ble?

Shri Morarji Dcsai: 1 can easily
say ‘as soon as possible’

Shri Vajpayee: A Bombay weekly 
has published certain alleged recom­
mendations of the Pay Commission. 
May I know whether there has been

153 LSD—1



any leakage from the «Ase of the 
Commission; and, if so, whether any 
action has been taken?

Shri Morarji Deaai: I mgmtit do net 
know any of the recommendations. If 
tbe Bombay Weekly knows, it must 
fee * prophet

Sftri BmJ Sa| Stag*: May I know 
whether Government intend  placing 
the report on the Table as soon as it ia 
received and also placing the decisions 
as Dm Table of the House? May I 
ttnow whether it wilt be done in this 
Session?

Shri Morarji Desafc It is impossible 
to do it in this Session.

Shri Tangasaani: May I know whe­
ther after receiving the report of the 
Second Pay Commission, the decisions 
of the Government will be arrived at 
at least before the end of this year’ 
Can he give any thne-limit within 
which it will be done?

Shri Morarji Desai: Very possibly, 
before the end of the year we will be 
able to come to a decision

Shri Hem Baras: May I know whe­
ther the attention of Government has 
been drawn to a Press Communique 
issued by the Pay Commission  that 
the report will be submitted in the 
course of this month9  May I know 
whether a date has been fixed in this 
respect at all*

Mr Speaker: He said before the
end of this month.

Shri Hem Barna: He said it will be 
received before the end of this month 
But . .

Shri Morarji Desai: The last date 
is the 31st August.

Shri Ram Krishan Gupta: May I 
know whether the employees of the 
State Governments will also be bene­
fited by the various recommendations 
of the Commission?

Mr. Speaker: That is premature; 
I myself rule it out

2343  Oml AMwm

Shri N. R. Mmdsaay: May I know 
whether it is a Hut that the Coosaia- 
sion has yet to get the view 
Central Government so as to frame Mi 
«>» »imnsirthttc—T

Shri Morarji Desai: How can the
views of the Government be given tv 
the Pay Commission on ita< recommen­
dations before they report?

Mr. Speaker: It wiB be stultifying 
itself because it cannot come to differ­
ent conchisiont later en.

Shri Narayanswlmtty Mean;  May 
we know whether the Pay Commission 
has given reasons  for asking far 
extension of time till the 31st of
August’

Mr. Speaker: After all it is the 31st 
of August

Shri Hem Barna: Sir, the Press 
Commission has  said,  ‘during the 
course of August*  This means it will 
go up to the 31st August It must be 
an earlier date. May we know whe­
ther the Minister has any idea of an 
earlier date?

Shri Narayanankutty Menon: My
question was that originally the Pay 
Commission said . . .

Mr. Speaker: Nobody has got con­
trol over the Pay Commission

Shri Narayasankutty Menon: May
I know whether the reasons have been 
given to Government for this exten­
sion’

Shri Morarji Desai: The  reasons
have been given and I have been satis­
fied with the reasons  The work has 
been complicated

Shri Vajpayee: May I know if Gov­
ernment have been consulted by the 
Pay Commission  in regard to  the 
desirability of giving some relief is 
kind to the employees’

Shri Morarji Desai: We have not 
been consulted about anything so far.

Shri Nath Pal: The Minister just 
now said that the Government will 
take at least another 6 months befoans 
it makes up its mind . . .

Oral JkUMttrt  1344AUGUST 10, 1058
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Sfcxi Morarji Desat: I never Mid 
ftai.

Shi N«t̂ Eat: By the end of the 
year, be Mrid.

Start Morarji Decal: That was what 
I wa« ask̂d.

Mf. Speaker: The question was whe­
ther at least before the end of this 
year the Government will come to a 
decision and he said, 'Yes, very possi­
bly before the end of this year ’

SIM} Falantjrandy: Recently a Rail- 
59&rd Member was included m 

the Commission What was the reason
tor it?

Stall Morarji Desai: I have no idea 
about it

Star! Narayanankutty Menon: The

hon. Minister said that the reasons 
have been given  and that he was 
satisfied with the reasons. What were 
the reasons given"’ He did not dis­
close them.

Mr. Speaker: That is for him and 
the Commission to know

Shri Morarji Desai: That is not 
necessary.

India Office Library 

+
'Shri Ram Krishan Gupta: 
Shri D C Sharma:
Shri Vidya Charan Shnkla: 
Shri Sarju Fandey:

*242. ̂ Shri Damani:
Shri Vajpayee:
Shrimati Ua Palchondharl: 
Shri Sadhan Gupta:
Shri Pahadia:

Will the Minister of Scientific Re­
search and Cultural Affairs be pleased 
to refer to the reply given to Starred 
Question No 316 on the 17th Feb­
ruary, 1959 and state:

(a) whether Government have since 
received a reply from the Government 
of United Kingdom to its note on the 
India Office Library which was sent 
in 1956;

(b) if so, the nature of the reply 
received, and

(c)  if no reply has been received 
what <*tfaer steps Government propose 
to tak£ in the matter?

The Minister of Scientific Roaearih 
and cultural Attain (Shri Humayan 
Kablr): (a) to (c) No, Sir, but the 
matter is being pursued; and it is 
our intention to continue to press our 
claims till our  just and legitimate 
demand has been met

Shri Rub Krishan Gupta: In view 
of the fact that many reminders have 
been rfent to the United Kingdom and 
no reply has been received  so far, 
what other method  do Government 
want to adopt in this matter?

Shri Humayun Kabir: There is no 
other method. More reminders will 
'be sejrt> &&& there wTii aiso 'be con­
sultations at various levels

ntfiw tot •  «r*ft HMtfW

four  ,|nWV i 4 'HMhi srpir

g % m   uw  w  ** ftrar

qiY  Vtf ncftai ̂ <0  ?RT VTT

inn ̂  ̂  wwt  $ ft?

rfcftafT f*P|S?RT ’  *PTC

?ft Pfix ernt ̂  *rw 

if  fw 5fR  | ?

*nrsrr ?ft sft

 ̂<i   ̂ v ̂ nrrr vV vtt

stvtt  ̂ $ i

Shri Damani: May I know who is 
pursuing this matter on our behalf at 
London and what are the main diffi­
culties in coming to a settlement for 
such a long time9

Shri Humayun Kabir: The  High
Commission. Regarding difficulties, 
that question can best be answered by 
the (government of the United King­
dom.

Shri Vajpayee: May I know the 
number of reminders that have been 
sent so far?
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Start Humana Kabir: Reminders 
have been tent from time to time. I 
do not cany the number in my head 
at the moment.

Mr. Speaker: I am afraid any ques­
tion which requires  more than 3 
supplementary questions is not a ques­
tion to be pursued in this House

Shri Tangamanl: Already 3i years 
have passed since the first lettei was 
written. Does the Government have 
any other source to find out the rea­
son for their refusal to give a reply?

Shri Hnmayon Kabir: That has been 
indicated. As I stated, this is a matter 
which will require fairly  long-time 
negotiations and we shall continue to 
press our claims. And, it is my belief 
that we may be able to get it back 

Shri Punnoose: May I know whe­
ther it is the view of Government that 
it is time to lodge a very strong pro­
test at the attitude of the Govern­
ment of the United Kingdom’

Shri Humayun Kabir: That is not 
the Government's view.

Shri Nagl Reddy: In view of the 
fact that we have not been receiving 
any replies from the Government of 
the United Kingdom, may I know 
whether we have tried  to  contact 
them personally, and, if so, what has 
been the result?

Shri Humayun Kabir; I have said 
in this House before that  personal 
contacts have also been made and the 
matter is being pursued  and will 
continue to be pursued.

Replacement of Dakotas

■h
'Shn Osman All Khan:
Shri Radha Raman:
Shri Shivananjapm:
Dr. Ram Snbhag Singh:
Shri Bibhati Mishra:
Shri s. M. Banerjee:
Shri Sadhan Gupta:
Shrimatl Ila Palchoudhuri:

*Mt- J Shri Dinesh Singh:
Shri Sabblah Ambalam:
Shri Aarobindo Ghoeal:

Shri Praluodi Ylr Sfcaatri: 
Shrimati MaBAa Hhama: 
Shri P. G. Boreoah:
Shri P. G. Deb:
Shri Aasar:
Shn S. A. Mehdt:
[Shri U. C. Patnaik:

Will the Minister  of Defence be 
pleased to state:

(a) whether an agreement has been 
signed with M/s  Hawker  Siddley 
Group of United Kingdom for the 
manufacture of ‘Avro 748’ m TniHa to 
replace the Dakotas in the Indian Air 
Force,

(b) if so, the principal terms of the 
agreement;

(c) the capacity of the aircraft;

(d) whether it is a fact that Lock­
heed Company of the United States 
had also offered to manufacture air­
crafts in India;

(e) if so the terms of the offer, and

if) whethei the offer has been 
accepted’

The Minister of Defence  (Shri 
Krishna Meaon): (a) Yes, Sir

(b) It is not in the public interest 
to disclose details of the agreement, 
but the terms are the most favourable 
which we could get from any aircraft 
manufacturer The broad terms of the 
agreement, however, are that we pay 
a licence fee spread over eight annual 
instalmentb  The first instalment is 
payable only after the aircraft is certi­
fied and we are satisfied that It meets 
the LA.F.’s requirements No royalty 
is payable on the first 100  aircraft 
manufactured  The Government of 
India will also have the right to sell 
this aircraft to other countries subject 
to agreed conditions
(c)  The maximum all-up weight of 

the aircraft will be 33,000 lbs.;  the 
weight of the aircraft and fittings is 
19,360 lbs.; its payload is 9,750 lbs.; and 
its maximum fuel capacity  is 3,890 
lbs. It can carry 36 passengers. It 
will be powered by two Rolls Royoe 
Dart Rda 6 engines

M) to (f). The Lockheed Aircraft 
Company have not made any
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offer for the manufacture of my 
particular aircraft. They, however, at 
a rattier late titnge in our plana for the 
manufacture of aircraft to replace 
Dakotas, made a general  offer to 
design an aircraft  to suit Indian 
requirements, powered by Bolls Boyce 
Dart 6 engines. They wanted 90 days’ 
time to submit any report which we 
would then be free to examine. Since 
the question of manufacture in India 
of an aircraft to replace Dakotas had 
been under consideration for a long 
time and an early decision had to be 
taken, the Government could not wait 
another three months for new propo­
sals, as it would mean postponing a 
decision by about six months, which 
would be the time required to get the 
Lockheeds’ proposals and have them 
properly studied and evaluated. From 
their preliminary offer,  however, it 
was apparent that the offers before us 
were more suitable to us.

Shri Osman Alt Khan: May I know 
whether the Datch Fockker Com­
pany  has  offered  to  manufac­
ture  indigenously  aircraft in this 
country  without  involving foreign 
exchange and if so, the reasons why 
this aircraft was not preferred though 
the I.A C has placed an order for this 
aircraft’

Shri Krishna Menon: The examina­
tion of the Fockker and the Avro 
planes has been before the Joint Com­
mittee of  the Transport and  the 
Defence Ministry for a number of 
years  These were the two aircraft 
considered  worthwhile  for  closer 
examination  Our technicians have 
examined this matter very fully and 
thoroughly both from the point of 
view of the technical details as well as 
the economics of manufacture. Gov­
ernment is satisfied that the Avro 748 
15 the best aircraft for the IAF at 
present.

Shri P. C. Borooah: May I know 
where the factory manufacturing this 
Avro aircraft will be located?

Shri Krishna Menon: As is usual
with such equipment, every part of it 
Is not manufactured in the same place.

The production of the aircraft as a 
whole, however, will be at Kanpur.

Shrimatl Maftda Ahmed: May I
know whether it is a fact that the 
Avro 748 is still in a drawing board 
stage and the first prototype is not 
yet having its test-flying? If bo, may 
I know how its suitability for Indian 
Air Force operations was ascertained 
especially when it is to operate in the 
hilly regions like N.E.F.A.? May I 
know whether it was examined at the 
highest expert level9

Shri Krishna Menon: It is not true 
that it is on the drawing board stage. 
It is under production both in India 
and in the United Kingdom. It is 
true that the aircraft is not in use and 
that is one of the many reasons why 
we went into it because it is now 
possible for India to develop an air­
craft from the initial stages instead of 
taking an Aircraft which already had 
three or four years life and therefore 
is already so many years pre-dated. 
All these matters have been very 
closely examined by the best experts 
we have m the country and also the 
Air Force engineers and we are satis­
fied that this is the best thing to do.

Shri P. C. Borooah: What was the 
reason for setting up a new factory 
at Kanpur while we have a full- 
fledged one at Bangalore’

Shri Krishna Menon: No new fac­
tory is being set up at Kanpur and no 
initial expenditure is being incurred 
which would not have been incurred 
if it  was manufactured  elsewhere. 
The Hindustan Aircraft will work to 
full capacity when the military air* 
craft are under  manufacture  The 
particulars cannot be given at present. 
These matters have also been taken 
fully into consideration. Some parts 
of Avro will be manufactured in the 
Hindustan Aircraft. The head of the 
Maintenance Command of the I.A.F. 
and the Chief Engineer  of the Air 
Force is at Kanpur The Air Force, 
especially our technicians, are of the 
opinion that Kanpur is the best place 
and it is in the best interests of the 
Government to manufacture it there.



135i tfW &n***n  AfTGrtJST 10, ft*  brat JNftfti* 1*52

Shri Dtnaah Singh; The Im. Minia- 
ter said that this plane was  under 
production. May I know if trials 
have taken place?

Shri Krishna Menon: I did not say 
that it was produced; I said it was 
under production. It will come under 
trial as soon as the aircraft u fit to 
fly which, in India I think,  will be 
somewhere about the middle of next 
year.

Shri Radha Raman: May I know 
whether the agreement which has 
been entered into by the Indian Gov­
ernment with the  United Kingdom 
group will enable the Indian Air 
Force or the Defence Ministry to equip 
itself with the maximum requirement 
off the aircraft necessary for our pur­
poses?

Shri Krishna Menon: It will meet 
the full requirements for that parti­
cular type of aircraft. But a transport 
and freighter aircraft will not obvious­
ly meet the demands of a fighter or 
bomber aircraft  It would meet the 
demands of this particular require­
ment and the developments  that 
follow from it may meet the demands 
of similar categories at higher levels.

Shri Morarka: May I know whethei 
the Government is aware of any com­
mission paid on  this  deal to any 
Indian firm and if so, the amount of 
the commission paid and the name of 
the flrm’

Shri Krishna Menon:  We have no 
such knowledge  All our negotiations 
have been with the Hawkers direct 
and, what is tnorc, the Hawkers’ 
principal head has been here and m* t 
everybody concerned. This is the first 
time that I have heard about  this 
matter and we have no knowledge 
We do not think it is possible because 
the terms that have been extracted 
from these people would leave yen 
little for anybody else

Shri Narasimhan: Will this involve 
any capital commitment on the part 
of the Government of India? Is the 
Government in a position to sav that9

Shri Krishna Mane*:  It involves
capital commitment to tbe extent that 
additional  machinery,  hal»n̂ny 
machinery has to be installed wher­
ever it is manufactured. All this is 
included in the general estimates of 
production.  The other  expenditure 
will be the same kind of expenditure 
which would be covered by the pur 
chase of aircraft?

Shri Narasimhan: What is likely frj 
be spent?

Shri Krishna Menon:  Somewhere
about a crore

Shri C. D. JPande: Apart from tbe 
Defence Ministry, there are a large 
number of Dakotas in civil aviation 
and since the  Dakotas are getting 
obsolete in the world market, will the 
Government consider the feasibility 
of having an agreement for building 
similar planes as Arvo 748 for civil 
purposes?

Shri Krishna Menon:  This  is a
transport  aircraft and there is  no 
reason why civil aviation people  or 
anybody else should not use it There 
are military versions  with  special 
features required for meeting military 
requirements which will be introduced 
into them  This is a multi-purpose 
aircraft
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He hab already said that every part 
cannot be manufactured

Shri U. C. Patnatk: While entering 
into the contract, may I know whether 
the  Defence Ministry consulted the 
Civil Aviation Ministry  which also 
handles Dakotas9  Secondly, may  I 
know why they did not choose the
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«AL «!wre they have jot »tafts and 
ttatihiafery {or pnxflucttaa Imteifl at • 
repairing depot at Kanpur?

iM KriShaa Mena: The answer
to the first part is: Yes, Sir. About 
the second pert, 1 have already stated 
that the Government has taken into 
-aeeount all the available facilities in 
the country and  the arrangements 
that are made are the most economic 
sad the most efficient and the most 
speedy.

Shri U. C. Fatnaifc:  May I know
why they did not choose the Fockker 
for which the Civil Aviation Depart­
ment has gone in and why they pre­
ferred an untried variety  with the 
Hunter Hawkers who had supplied us 
with £30 million worth of aircraft 
last year?  We have entered into t. 
contract with the same group for this 
untried variety of Dakotas’

Shri Krishna Menon: So far as the 
first part of the question is concerned, 
the answer is: yes.  So far as the 
second part of the question is concern­
ed, we have entered into an agree­
ment with the people who can help 
us to produce the best type of aircraft 
on the best terms. We have had no 
experience in the supply of Hunters 
which militates against it and I have 
heard the hon. Member making reflec­
tions on the Hunter aircraft before 
which are not warranted bj  our 
experience

Shri Jfaipal Singh:  May I know 
whether it is a fact that this “Avro 
748" model will be flying for the first 
time next January or February,  nd 
whether m this agreement we are in 
any way covered if it should not prove 
to be what we expect it to be? What 
are the safeguards for us to demand 
changes so that it becomes what we 
want. I am not disputing about tbe 
Dart engine at all, I am thinking about 
the air frame. If from the trial flight 
and all that follows that the aircraft 
is not what we want it to be, how 
are -we protected’

Shri Krishna Mown: I did not say 
the aircraft would fly in January; T

said ia India it  would fly ia the 
middle of next year—I.A.F. may beat 
the date . . .

Shri Jfaipal Singh:  In England it
would fly in January, February or a 
little later; obviously, it will not fly 
m India

Shri Krishna Menon: In the main 
answer I said that if. the aircraft was 
not suitable to Indian Air Force re­
quirements, then we would not pay 
the people with whom we are in agree­
ment.

Shri Tyagi: Sir, I want to get me 
or two points clarified  Is it a fact 
that the plane is not yet manufactured 
and not tried by flying?  Then, my 
first question is whether your  Air 
Force have flown the plane and then 
approved of it or they have approved 
it on plans etc.?

Mr. Speaker: It has been answered 
already, that no such aircraft has been 
prepared so far and it is under pre­
paration  Therefore, there is no ques­
tion of any trial being done

Shri Tyagi: Is it a fact that Messrs. 
Hawkers Siddley have offered to the 
British Airlines Corporation to supply 
four planes next year for trial on their 
lines free of charge?

Shri Krishna Menon: The Minister 
of  Supplies, United Kingdom,  an­
nounced in Parliament that the British 
Government have placed orders with 
Hawkers for a  limited number of 
these planes to be  put on regular 
service on the  British Commercial 
Airlines

Shri Tyagi:  Is it a fact that the
Transport Ministry  after examining 
whatever information was m the hands 
of the Defence Minister have rejected 
the proposal to use these planes on 
the civil lines?  They have rejected 
the proposal of using it as a substitute 
for Dakotas

Mr. Speaker: In the United King­
dom’

Shri Tyagi: No. Sir; our own Trans­
port Ministry have not yet agreed to
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use these planes as a substitute for 
Dakota*. I want to know what were 
the reasons.

Shri Xridma Mam: I am sorry, I 
should not seek and answer this kind 
of question. I am answering for Gov­
ernment: the decision of Government 
is to manufacture the planes  for 
defence purposes.

•
8hri Tyagi: The Transport Ministry 
at the Government of  India forms 
part of Government. The hon Minis­
ter said that he had consulted the 
Minister of Transport. I want to 
know . . .

Mr. Speaker: Order, order. I am not 
going to allow questions inter se 
between one Minister and another 
Minister. Hie Cabinet takes the res­
ponsibility. Ultimately, whatever  is 
done is done on behalf of the Gov­
ernment. Let the  Ministers quarrel 
among themselves, but we have the 
decisions of the Cabinet here

Shri Tyagi: I want to know whether 
the Transport Ministry has rejected 
the proposal or not

Mr. Speaker:  Order, order  That
won’t be given out to this House

Shri Tyagi:  Why, Sir? We sanc­
tioned the money. The money belongs 
to the State,1 after all. Nobody can 
squander that money on  projects 
which have been rejected by experts

Mr. Speaker: Order, order  In the 
Cabinet one Minister makes a pro­
posal, another Minister makes another 
proposal. Shall we go into all those 
details as to how they differed from 
each other and how  ultimately the 
decision was arrived at?  Then  the 
Cabinet responsibility will disappear 
The entire Cabinet is responsible to 
us, and the spokesman of the Cabinet 
so far as we are concerned now is the 
Minister in charge of the particular 
department  It is foT him to satisfy 
the others. If he is not able to satisfy 
them, it is for the Minister who feels 
a conscientious objection to this  to 
behave differently. Therefore, what I 
would say is, whatever happens in the

Cabinet between one  Minister pod 
another Minister it i* not for us to 
question. It is for them to settle that 
matter.  We have the  Government 
decision here. The Minister in charge 
of the particular department says that 
this is the final decision of the Gov­
ernment.  I am not going to  allow 
questions as to whether one Minister, 
Secretary or his Assistant Secretary 
made another proposal or not or whe­
ther there has been some conflict.

Shri Braj Raj Singh: We are entitled 
to know that.

Shri Tyagi: With all humility. Sir, 
I may submit that my question was 
not to probe into what was happening 
in the Cabinet. I do not want to have 
their secrets. What 1 wanted was to 
clarify one doubt which has been 
created in the public  mind, because 
this is a plane which is coming as a 
substitute for Dakotas. Most of the 
Dakotas are used by civilian aviation 
population. If the Transport Ministry 
has rejected the use of these planes, 
I want to know what were the reasons 
for their rejecting them and why the 
Minister of Defence has gone into the 
manufacture of these planes—with a 
British firm—which are not being 
accepted by a Ministry which will 
require the bulk of these planes.

Shri Nath Pai: That is no secret.

Shri Tyagi: This is common money, 
Sir

Shri Thirumala Rao:  Sir, I may
submit that the Minister himself has 
not raised the question of anv secrecy 
about this

The Minister of Transport and Com­
munications (Shri S. K. Patil): Sir, I 
am not answering the question in that 
form, because it is addressed to my 
colleague, but a wrong impression will 
be conveyed if I keep quiet on that 
subject, as if something has been 
rejected and there is a kind of a 
difference of opinion. I would say on 
behalf of the Government, that  we 
have not rejected it. We have said
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we shall consider it aftar it u pro­
duced, after the LAT. use it, w*d if 
it is really a good plane then surely 
It will be time for us to consider it

Shri Tyagi: The Defence Ministry 
could adopt the  same policy, that 
after it had been used by other Air 
Forces they can go m for it after­
wards

A fro-Aslan  Economic  Co-operation
Organisation Committee

'Shri Radha Raman:
Shri Shree Narayan Das.
Shri Rajendra Singh:
Shri Ram Krishan Onpta. 

t...  Shri D C. Sharma:
Shri Shivao&njappa:
Shri Raghnnath Singh:
Dr Ram Subhag Singh 
Shri Sarju Pandey:
L Shri S A Mehdl:

Will the Minister of Finance  be 
pleased to state

(a) whether India participated in a 
meeting of the Afro Asian Economic 
Cooperation  Organisation Committee 
held in Colombo in May this year, 
and

(b) if so the outcome of this meet 
mg’

The Deputy Minister  of  Finance 
(Shri B R. Bhagat): (a) Presumably, 
the Hon’ble Members have in mind 
the meeting of the Preparatory Com­
mittee of officials of the Colombo 
Powers held at Colombo from May 25 
to May 28, 1959  India was repie 
rented at that meeting

(b)  The meeting prepared for the 
consideration of the Prime Ministers 
of the Colombo Powers, a  draft 
Agenda for the proposed conference 
of Asian and African countries to dis 
cuss economic  matters of common 
interest  The other details regarding 
the date, venue etc of the proposed 
conference were le't to be decided by 
consultation among the Prime Minis­
ters concerned

Shri Births Raman:  May I know
whether the Government received any

agenda about the meeting of this Com­
mittee which was to  be held at 
Colombo, and who represented India 
there in that meeting"*

Shri B. R. Bhagat: Our High Com­
missioner m Ceylon, the Chief Econo­
mic Adviser of our Ministry and the 
First Secretary in our High Commis­
sion at Ceylon  represented us and 
they have discussed about the propos­
ed agenda to be taken up in this con­
ference

Shri Shivananjappa.  May I know 
what are the important conclusions 
arrived at at this meeting’

Shri B. R. Bhagat: No final conclu­
sions were arrived  at  The agenda 
they have drawn up is tentative and 
it will be remitted to various countries 
for their views after which a final 
agenda will be drawn

*ft *rt*r <rtf  wt A arn *prcrr

3 VTTrfar ufafafwt ̂ faTVrT  ?

«o TT°  <r*fr  cpp

TT fleTRT ̂ I  Ml 

vt jtto arerm A ai?rw *  $ «

Shri Hem Barna. May I know whe­
ther the impact ol the  European 
Common Market on the export trade 
of these Afro Asian countries  was 
included in the agenda for the prepara­
tory meeting as an item to be discussed 
at the next meeting of, what is known 
as the Economic Bandung”’

Shri B R Bhagat: The agenda has 
not been finalised  The idea is  to 
evolve an agenda of common interest 
Certainly the idea is not to evolve an 
economic bloc of  under-developed 
countries as against another bloc of 
developed countries, but it is purely to 
explore areas of economic co-operation 
among the Asian and African coun­
tries

Shri liem Baraa. I want to know 
whethei the impact of the European 
Common Market on the export trade 
of the Afro Asian countries is going
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to be particularly  ditcaaed in this 
conference or not I do not mean that 
this conference is going to be a rival 
bloc of economic interest to the Euro­
pean Common Market.

Shri B. R. Bhagat: As a matter of 
common interest to all these countries, 
■certainly it would be discussed. But 
the agenda has not yet been finalised, 
and it would not be proper for me to 
say specifically whether such a subject 
would form part of the agenda.

Foreign Training in Museology

+
mm f Shri fi. C. Samanta:

\ 8hri Subodh Hansda:

Will the Minister of Scientific Re­
search ond Cultural Affairs be pleas­
ed to state:

(a) whether it is a fact that some 
officials have been sent to European 
and other foreign countries for train­
ing in museology;

(b) whether there is no training 
arrangement m our country m  this 
regard;

Cc) the special nature of training 
available in those foreign countries- 
and

(d) the period of this training*

The Minister of Scientific Research 
and Cultural Affairs (Shri Humaynn 
Kabir): (a) Yes, Sir

(b) There is as yet no arrangement 
for higher training m this field in our 
country

(c) Training in theory and practice 
of museum  organisation,  display, 
lighting,  extension  services  and 
other specialized museum techniques 
on modern scientific lines.

(d) The penod depends upon the 
type of training desired.

8hrl S. C Samanta: May I know 
whether in the near future Govern­
ment Intends to establish such an Ins­
titute In India*

•jtol Humayttn XtfMr: K* 'Sir. It is 
not intended to establish an inltitkte 
in the immediate future. But we have 
organised courses at a store element­
al level and we propose to organise 
mJ»re such courses.

0hri Subodh Haaata: May I know
how many people have been trained 
So far and what is the total amount 
Sp̂nt so far for the training of theae 
officers’

jShri Humayun Kabir: No one has
fjnished training. Two scholars under 
thjs scheme have been sent to  the 
United States and U.K.  and three 
under various types of  scholarship 
agreement. They are receiving train­
ing
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£hri S C. Samanta: May I know
wjiether there is any co-ordination 
arIiong the existing museums in the 
country and  whether there is  any 
timing arrangement?

ĥri Humayun Kabir: I said a mom­
ent ago that we ere providing for 
training  We have organised  one 
course and it is proposed to organise 
courses in future.  In sending these 
scholars we consult all the museums 
and we also take the advice of the 
Central Board of Museums.

Shri c. K  Bhattacharya:  May T 
know whether any  representations 
have been received from some uni­
versities to send their men for train­
ing in museology and, if so, whether
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such reptewntations have been en­
tertained? 

Shri Inajia K*Mr: It is not a
question  of representation  When­
ever scholarships ere offered we ad­
vertise and all applications are con­
sidered. University men are also free 
to apply for such scholarships The 
training is on an agreed programme, 
they are sponsored by the employing 
authorities and under this also uni­
versities are free to send their pro­
posals

Shri C. K. Bhattaeharya: My ques­
tion was whether any university men 
have got this scholarship and help 
from the Government  of India for 
training in museology

Shri Humaytm Kabir One of  the 
scholars is from the University  of 
Calcutta

Fertiliser from Coal and Lignite

\

•eai f Sbri s  Samanta:
\ Shri Snbodh Hansda:

Will the Minister of Scientific Re­
search and Cultural Affairs be pleas­
ed to refer to the reply given to Un­
starred Question No 2110 on  the 
16th March, 1959 and state

(a) whether trials  for the large 
scale manufacture of fertiliser from 
coal and lignite have been carried out 
m the Central Fuel Research Insti­
tute, and

(b) if so, the result thereof’

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir)* (a) No, Sir

(b)  Does not arise 

May I add, with your permission, 
that it is proposed to continue these 
tests for about three years more’

Shri S. C. Samanta: May I know 
whether during the directorship  of 
Dr Lahin such a proposal was taken 
up and some work has been done9

Shri Hamayun Kabir: I have al­
ready answered a question in  this

House before It is because some work 
has been done in the Institute that 
the question of continuing the experi­
ment for three more years arose

Shri S. C Samanta:  May I know 
whether the question of talcing up 
large-scale trials for production  of 
fertilisers can be taken up and  Ae 
fertilisers prepared in this country if 
we are successful with this  experi­
ment m this country7

Shri Humayun Kabir: At present it 
is being done on a small laboratory 
scale and till we are satisfied by car­
rying On tests for about three years 
more,  any question of  large-scale 
trials will not arise

Shri S C. Samanta: May I know 
what by-products were found  and 
whether they may be useful9

Shri Humayun Kabir: Hie major
result is two kinds of fertilisers, one 
called Ammonium  Humate and the 
other called Nitrogeti-Ennched pro­
duct, and both of these have been 
found very useful on an experimental 
basis m agricultural farms attached to 
the laboratory itself

Integration of Services in States

T

f Shri R C Majhi.
•*248. ) Shri Subodh Hansda 

\_Shn S. C Samanta.

Will the Minister of Hem« Affairs 
be pleased to state

(a) whether the integration of ser­
vices of Gazetted and Non-gazetted 
officers has been completed in all the 
States since the re-organisation of the 
States,

(b) if not, the reasons therefor,, 
and

(c) how long it will take to com­
plete the work7

The Minister  in the  Ministry ef 
Home Affairs (Shri Datar): (a) No

(b)  (1) The enormous volume *t 
work involved
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(ii) Difference in the organisation 
«nd structure of the service cadnn in­
cluding difference in pay, pay-scale, 
nature of duties and responsibilities.

<iii) Non-availability of service re­
cords of the allocated servants. This 
•difficulty has been mentioned only by 
tiie Madras and Kerala Governments.

(iv) Other administrative difficulties 
like pre-occupation of the heads  of 
the Departments of the Government 
with other important state work.

(c)  The State Governments  have 
been and  are being  requested to 
complete the work as quickly as pos­
sible. If is not,  however,  possible 
for the Central Government to fix a 
definite  date by  which the  work 
should be completed.

Shri K. C. Majhl: May I know how 
many representations  from gazetted 
officers have been received and how 
many of them have been disposed of?

Shri Datar: Sometimes representa­
tions are received and if they take 
the form of a final petition, then it is 
considered  by the Government  of 
India after the recommendation of 
the Central Advisory Board is receiv­
ed.

Shri R. C. Majhi: How many times 
has the Central Advisory Board met 
so far?

Shri Datar: It has been sitting for 
a number of months from time to 
time.  A very large number of ap­
peals are received—about 500 in all— 
from all the States put together

Shri S. C Samanta: Is it not a fact 
that there is anxiety and discontent­
ment among the officers owing to de­
lay in domg this work? May I also 
know, if in view of that  fact, the 
Government will take strict measures 
to follow up the work’

Shri Datar:  Sometimes  there .s
-some delay, but it is inevitable, in 
view, as I said, of the stupendousness 
of the task and the large number of 
Government servants involved  Mav 
I point out that in the case of Bom­
bay the number is very large, but 
still, they are trying their best to

aae to it that the whole wark ia oom- 
plated as early as poaaibto?

ShH Aehar: May I know whether 
it ia true that the officers sent from 
the Centre advise the State Govern­
ments to do certain things and the 
State Governments do not accept their 
advice?

Shu Datar: The Government first 
issued certain instructions  according 
to which about four criteria were laid 
down  Then the officers  from the 
Government  of India went  to the 
capitals of the  various  States for 
tendering advice and that advice is 
being considered and m certain res­
pects also accepted

Dr. m. S. Aney: May I know if the 
Government at India is aware that a 
large section of the services of the old 
Central Provinces Government  who 
have been absorbed in Bombay State 
have been feeling very uneasy and dis­
contented on account of the promulga- » 
tion <>f the integration orders  and 
schemes of the Bombay State on the 
ground that they have been discrimi­
nated against by the Bombay Gov­
ernment?  Are the  Government of 
India aware of that?

Shri Datar: May I point out  that 
oftentimes  we receive such  repre­
sentations and requests, but it is for 
the Bombay Government, in the first 
instance, to prepare the lists  They 
aie provisional, and then the objec­
tions are heard  Then the final lists 
are prepared,  and even  thereafter, 
there is an appeal either to the State 
Board or to the Central  Advisory 
Board, and the Government of India 
passes, final orders

Dr m, S Aney: May I know whe­
ther the Government of India received 
any representations on this matter?
I refer to the sections absorbed in 
Bombay State

Shri Datar:  Oftentimes such re­
presentations are received and some­
times they are  couched in unwar* 
ranted]y strong language.
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#r. M. S Aney: Were there  not 
representation* in which  allegations 
were found as warranted?

Shri Datar: Whenever they are war­
ranted we do give effect to them be­
cause we have got the advice of the 
Central Advisory Board.

Shri C B. Pattabhl Raman:  Are
steps being taken to preserve senio­
rity pending integration7

Shri Datar:  Everything is  being
done  It is this way  We have laid 
down the principles that are to be 
followed and our officers  have al­
ready given them instructions  and 
the State Governments at the highest 
level are  considering this  question 
with a view to see that the integra­
tion is both satisfactory and probably 
also expeditious

Shri Tyagi: I shall be obliged if 
the hon Minister can kindly give us 
some more light as to what is the 
meaning of integration  Does it mean 
that there will be no distinction here­
after between gazetted and non-gaz- 
etted officers or that the direct re.' 
ruitment will stop7

Shri Datar:  There are  different
types of services, and there are also 
gazetted and non-gazetted  services 
Then the structure of the particular 
cadres is different in each case When 
the services are to be integrated, first 
we have to find out what  are the 
principles of equivalence of the ser­
vices and then they are given equal 
or corresponding posts, and then the 
seniority is determined

Swami Bamananda Tirtha: Is there 
any discrimination between the ser­
vices coming from B States and those 
coming from A States7

Shri Datar: This is already govern­
ed by the States Reorganisation Act 
and the principles have  been laid 
down. May I invite the attention of 
tile hon Member to  section 115 of 
that Act?

Shri C B. Pattabhi Raman: An
the Government giving any lead  in 
this matter7 Regarding  the States,

some have not even  prepared the 
lists.

Shri Datar: The lead is in the direc­
tion of tendering advice to them and) 
they are generally following the ad­
vice. ftgj

Shri S. C. Samanta: Pending final 
reorganisation some States are taking 
some interim steps and  complaints- 
have come May I know what is be­
ing done about them7 

Shri Datar*  I am not  aware of 
such interim steps, but I am aware 
of the fact that the State Govern­
ments are preparing,  as I told the 
House just now, provisional lists and 
they would be finalised or  revised- 
after the objections are heard from. 
the. parties concerned 

Swami Bamananda Tirtha: The in­
formation is that there is great dis­
content amongst the service person­
nel of the integrated areas  Is  the 
Government desirous of devising some 
method of resolving and minimising 
this discontent7 

Shri Datar* I have already stated 
that we have laid down four import­
ant principles which have to be fol­
lowed together  Then, there was dis­
cussion regarding the difficulty that 
was felt in solving these questions 
I find all the State Governments are 
attending to this matter, so that what­
ever discontent there is, provided it is 
legitimate, will be duly attended to 

Shri Snbblah Ambalam In view of 
the fact that there is a vast difference 
m the pay scales in the  different 
services of different  States, may I 
know whether, after integration, the 
revised pay scales would  be given 
retrospective effect7 

Shri Datar: That will  depend on 
each case, the pay will be reiixeff 
properly.

Rescue Home in Delhi

*249. Shri Badha Raman: Will the- 
Mimster of Hone Affairs be pleased 
to state

(a)  whether Rescue  Home tat 
women at Tehar has succeeded  in 
rehabilitation of women and girls en­
trusted to its care.
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(b) if so, to what extent: and

(c) what is the present strength ot 
(the inmates of the Rescue Home ud 
the amount sanctioned tor its main- 
teqaqce?

The Depaty Minister of Home Aflttra 
OHMftpatt Alva): (a) and (b) Dunns 
the last three financial years, 135, 1M 
and 148 inmates respectively were re­
habilitated through the Rescue Home 
at Tehar

(e)  136 on 1st August, 1969, an ex­
penditure of Re 1,21,836 (Rupees one 
lakh Twenty-one  thousand  Bight 
Hundred and Twenty-eight) was in­
curred by tile Delhi Administration 
over the Home during the year 1968- 
99

Sltfi Badha Raman: May I know 
'whether Government have made any 
suitable arrangement for the inmates 
to get education and some cultural and 
moral ‘training, so that they are able 
to rehabilitate themselves m life*

Shrimati Alva: Yes, Sir, all these 
arrangements are made for them.

Shri Radha Raman* The hon Deputy 
Minister said just now that so many 
inmates were rehabilitated  May I 
know in what professions or in what 
walks of life they were rehabilitated7

Shrimati Alva: I shall give the 
latest figures for 1958-59 Released on 
bail for good conduct 28. restored to 
parents or guardians 109, married 
under arrangements with the Nari 
Niketan 4, provided employment 3, 
habies given m adoption nil and babies 
sent to fondling homes 4, total 148

|WI  : WT*I

g fa & nffsrmt sfk vt wrt 
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Shrimati Alva: No, Sir, I cannot 
jpve the break-up of the figures

Mr. Speaker: She is interested in 
.Kashmir

Shrimati Alva: May not be from 
*there, but I am not sure

Shri Aasar: May Z know whether It 
is a fact Oat a new **«*e has baa* 
formulated to open rescue homes lor 
unmarried mothen in Delhi and tf act 
why the scheme is for unmarried 
mothers only’ WH  this encqurage 
unmarried motherhood?

Shrimati Alva: 1 could not follow 
the first pvt of the question

Mr. Speaker: We are only aaigflg 
details here as to what is happening 
m these administrations. We canncrt 
go into the principles here

Shri Hem Baras: The hon Depvfcr 
Mmi«ti»r made a reference to moral 
training to be imparted to these hdlai 
May I know whether this moral train­
ing will be secular enough?

Shrimati Alva: What is moral train­
ing, after all? As soon as they get into 
the Home, the atmosphere itacflf fe 
moral and the training is given moral­
ly and they are brought back to 
normal life.

Shri Hem Baraa: It may be lessons 
from Bhagvad Gita or something else 
I want to know whether it is secular 
enough7

Shrimati Alva: It is secular enough

Mr. Speaker: Is it that hon Members 
are afraid of excess of morality’ The 
hon Member put a question asking 
whether it is secular enough, as if 
there is an over-flow of morality, and 
therefore we must swing on to secu­
larly Every hon Member must have 
in the background of his mind the 
object which is served by putting a 
question These are rescue homes and 
naturally they must be put In order 
First priority is given to morality and 
side bv side, there are secular things— 
some crafts and other things  (Inter­
rupt ion*)

Shri Narasimhan: He probably mta- 
took ‘religion’ for ‘secular*

Shri Hem Barua: I mean both 
secular and moral  (Interruption*).

Mr. Speaker: Next question.
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AltaFfH BpuHm br M M  Mil

Shri Vajpayee: 
Shri Awn:

*tM.  Shri D. C. 8 harms:
Pandit MaaJshwar DaM 
Uiadfcyay:
Shri ML L. Dwivedi:

Will the Minister 
pleased to state:

of Finance be

(«) whether it is a fact that recently 
seme stewards on B.O.A.C. airlines 
had been questioned  by Customs 
Officials in Calcutta concerning alleged 
smuggling activities;

(b) whether it is a fact that autho­
rities have been  suspecting some 
B.O.A.C. employees on the Far East 
Services as being engaged in smuggl­
ing diamonds and other gems;

(-c) the results  of investigations 
made in this regard; and  ‘

(d) the action taken?

The Deputy Minister of Finance 
(Shri B. E. Bhagat): A statement is 
laid on the Table of the Sabha. [See 
Appendix I, annexure No. 82].

Shri Vajpayee: According to the 
statement, a number of staff personnel 
whose complicity ui smuggling  was 
deeper have been dismissed  May I 
know the number of such dismissed 
employees’

Shri B R. Bhagat: 29

Shri Assar: From the statement, I
am unable to find their nationality. 
May I know their nationality’

Shri B. R. Bhagat: I do not have that 
information; I want notice

Shri A. M. Tariq: May I know if 
Government are aware that there are 
a few corner shops in Connaught Place 
which are selling these smuggled 
things smuggled by some employees 
of the B.O.A C and people from some 
other countries and if so, may I know 
what action Government have taken 
against the shopkeepers?

Shri B. B. Bhagat: That is too Urge 
a question. This refers to a specific 
instance. If the hon. Member wants 
information about some shops in Con* 
naught Placet he may put a separate 
question.

8W Baffin Remap: Very often it is 
reported in the Press that there is a 
regular gang all over the world and 
some of these pilots are in league with 
them or connive at their smuggling. 
May I know whether Government has 
taken any effective steps to check such 
smugglers and make that gang not to 
do this nefarious work?

Shri B. B. Bhagat: From time to 
time checks are made and they are 
intensified. In this particular case, as 
a result of these two cases and further 
interrogation, more information was 
found out and that resulted in the dis­
missal of 29 personnel and tightening 
of the machinery at the Dum Dum air­
port In this particular case, it can be 
legitimately  expected that the gang 
has been broken.

Shri Nagl Reddy: We have been told 
in the answer that a network has been 
found. May I know whether the Gov­
ernment has prodded into the network, 
not only amongst the BOAC personnel, 
but any network outside with which 
they had been in contact and if so. 
what steps have been taken?

Shri B. R. Bhagat: It is a continuous 
process. Government are trying  to 
find out dll such networks and elimi­
nate them if possible  But certainly 
as one network is liquidated, another 
network comes about. So, it is a con­
tinuous process.

Mr. Speaker: He wants to knew out 
of 29 dismissed persons, how many are 
officers of the BOAC and how many 
are outsiders.

Shri B. R. Bhagat: They are all 
BOAC personnel.

Shri Nagl Reddy: Has there not been 
any contact by these officers with any 
network functioning outside or inside 
this country, which the Government 
have found out as a result of the
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investigations regarding theae 2ft peo­
ple? Eas the Government taken any 
action in that regard?

The  Muhtar  of Finasee  (Shri 
Morarji Deaai): They are in collusion 
with the people m Hong Kong  We 
have no control over those Hong Kong 
people, unless they actually come here 
Then we can  certainly catch them, 
that is what we have done  We can­
not catch up a whole gang which is 
outside our jurisdiction

Shri Hem Barua. In view of the fact 
that BOAC officers are offering notable 
co-operation m detecting these people 
as also by dismissing as many as 29 
persons and putting quite a good num­
ber off the route, may I know whether 
Government have taken up the matter 
with other international airlines  to 
discover if there are smugglers operat­
ing m those lines besides BOAC7

Shri B R. Bhagat* Certainly if it 
comes to our knowledge, we approach 
them and we have powers to deal with 
them

Shri P. C. Borooah* Mav I know if it 
is a fact that the officials of BOAC 
from London came to India, contacted 
the Finance Ministry and offered their 
co-operation m checking these smug 
glers7

Shri B. R. Bhagat.  I would  not 
vouchsafe for the veracity of that 
particular thing, but certainly I would 
like to say that their co operation was 
very adequate

Silting of Tanks in Mysore

4

TTIr, f Shri Shivanaajappa 
\ Shri S A. Mehdi:

Will the Minister of Finance be 
pleased to state.

(a) whether it is a fact that the 
Irrigation and Power Team of the 
Committee on Plan Projects headed by 
Shn N V Gadgil has suggested eco­
nomical solution to the silting  of 
Mysore's ancient tanks, and

(b) if so, what steps the Government 
of India have taken in this matter7

The Depaty Mtriatw at  Awm 
(8hrimati Tarkeshwari Sinha): (*> 
Yes

(b) The scheme is at present being 
tried by the Mysore Government on 
selected tanks m the State on  an 
experimental basis Any further steps 
either by the Mysore Government or 
the Government of India will only be 
taken after the experiments have prov­
ed a success

Shri Shivananjappa. What is  the 
nature of the economical solution offer­
ed by this Committee7 May I also 
know whether this Committee has sub­
mitted any proposals for de-siltmg of 
tanks7

Shrlmati Tarkeshwari Sinha  It it>
possible by this schtme to do de siltmg- 
eum-reclamation of the  irrigation 
tanks in Mysore State  The Govern­
ment of Mysore has agreed to the 
scheme in principle and it is now try­
ing to have the expenments

Shri Shivananjappa. May I know lIk 
financial implications of this scheme'

Shrunati Tarkeshwari Sinha  It u>
only after the experiment is worked 
out that the financial implications can 
be estimated

Import Licences

+
f Shri Nagi Reddy:

*251 J Shri A K. Gopalan:
’ j Shri Narayanankutty Mtnoa 
Ŝhri Punnoose:

Will the Minister of Home Affairs 
be pleased to refer to the reply given 
to Starred Question No 2317 on *the 
8th May, 1959 and state

(a) whether the investigations into 
the circumstances which led to the 
issue of licences to Messrs Fedco Pn 
vate Ltd, Bombay and Messrs Wake­
field Paints Private Ltd, Bombay have 
since been completed,

(b) if so, the results of the investiga­
tions; and

(c) the action taken in the matter?
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The Minister of state in the Ministry
of Home Affairs (Shrl Datal'): (a) The
investigations have not yet been com-
pleted.

(b) and (c). Do not arise.

Shri Nagi Reddy: May I know
whether in the course of the investiga-
tion any Government officers have
been either arrested or some other
action taken against them?

Shri Datar: The scope of the investi-
gation is to find out how many letters
of recommendation have been forged
ones. Their number is 149. They are
now being examined by the Examiner.

Shri Nagi Reddy: My question was
whether during the course of this
investigation any Government officers
have been either arrested or some
other action taken against them.

Shri Datar: The question of arrest
will arise only subsequently. But now
a number of officers and others have
been duly interrogated.

Shri Nagi Reddy: May I know
whether the Government have black-
listed Messrs. Fedco Private Ltd. and
Messrs. Wakefield Paints Private Ltd.

Shri Datar: The whole thing de-
pends upon the result of the investiga-
tion.

Shri Narayanankutty Menon: May I
know whether the police, during the
course of the investigation actually
seized any incriminating documents
apart from the forged letters?

Shri Datar: The Government are
considering the whole question. The
investigation is going on in full swing.
Let us await the result of the investi-
gation for some time.

Shri Narayanankutty Menon: May I
know whether the forged licence
letters had actua1ly been used?

Shri Datar: Some of these letters of
recommendation appear to have duly
been used.
153 LSD-Z - .·1'

Oral Answers

Criteria for Determining BackwardDtSI

+

r Shri Jhulan Sinha:
Shri Mahanty:

.25'. ~ Shrimati Manjula Devi:
I Shri Hem Raj:
l Shri Siddiah:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the test of backward-
ness was discussed at a recent con-
ference of the State Chief Ministers;
and

(b) if so, the Government's decision
in the matter?

The Deputy Minister of Home
Affairs (Shrimatl Alva): (a) Yes.

(b) The matter is under active con-
sideration.

Shri Jhulan Sinha: May I enquire
whether the Government is aware that
an important section of the people
is holding the view that in view cf
the large number of scholarships etc.
given to backward classes on the
ground of birth there is a tendency
among them not to get out of that
position.

Shrimati Alva: All this information
is before the Government.

Shri Hem Raj: May I know whether
certain State Governments have sent
proposals that the backward classes
should be considered on the basis of
income and not on the basis of casle
or community?

Shrimati Alva: That is one view.

Shri Siddiah: May I know whether
the Government of Mysore has includ-
ed in the list of backward classes
castes which were considered forward
till now? If so, what is the reaction
of the Government?

Shrirnati Alva: I have no informa-
tion on that matter.

S>;ff +fiffi ci~ : ~]1:r;;, ;;r<f f'fi'
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Shiiamtl Alva: No sir We have to 
come to a decision as to what should 
be the criteria lor inclusion in the list 
of backward classes

Shri P. K. Deo: What are the criteria 
to decide the backward classes7

Shrimatl Alva: We have yet to come 
to a decision on that

Shri P. S. Danila: Is it a fact that 
the Punjab Government has recom­
mended that all those cultivators who 
pay less than Rs 5 as land revenue 
and live in remote villages should be 
declared as belonging to backwaid 
classes7

Shrimatl Alva: There are so many 
suggestions from various quarters re­
garding the criteria for inclusion  as 
backward classes

Mr. Speaker: Each hon Member 
seems to want to make his own sug­
gestion

Shri B K Galkwad: How long will 
the Government take to decide tho’

Shrimatl Alva: Recently the  Ch ef 
Ministers of various States met  the 
Home Minister And I have just stat­
ed in the main  answer it is under 
active  consideration  Perhaps  the 
States also will send in their sugges­
tions very soon

U. S. Machinery

+

f Shri Panlgrahi:
Shri Yiswanatha Reddy.

Will the Minister of Finance be 
pleased to state

(a)  whethter it is a fact that the 
comparatively higher prices of U S 
machinery is holdmg up the speedy 
utilisation of the Export-Import Bank 
credit, and

(b)  if so, the steps being taken to 
overcome this difficulty?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and  (b). 
The Export-Import Bank credit is av­
ailable only for capital projects fai­
ling within the agreed programmes 
and the progress in utilisation Is de­
termined by the rate at which ap­
propriate contracts are entered into 
by private sector firms holding the 
necessary approvals and by public 
sector projects  The comparatively 
higher prices of certain items of US 
machinery/equipment is one of  the 
factors affecting the speedy utilisation 
of the credit from the Export-Import 
Bank of the USA  While the level of 
U S prices for particular types of 
capital goods is not within our control, 
every effort is being made to utilise 
the credit for purchases in the U S to 
meet the essential requirements in 
India of such categories of capital 
goods, as can best be ordered from 
that country, without payment of 
prices unjustifiably above interna­
tional levels, and at the same time 
taking into account other relevant 
factors such as operating efficiency, 
maintenance costs, delivery  periods 
etc

Shn Panlgrahi: May I know the
total credit which was made available 
to the Government of India from tlie 
Export Import Bank and the amount 
of credit which has been utilized by 
now?

Mr Speaker: How does it anse out 
of this question’ The question relates 
to a small matter—whether the higher 
prices quoted by US aTe standing in 
the way of further utilisation of this 
credit

Shri Panlgrahi* Therefore, I want­
ed to know what  amount has been 
utilized and what amount could not 
be utilized because  of the higher 
prices

Mr. Speaker:  Does the hon Mem­
ber say that on account of the higher 
prices the balance has not been utiliz­
ed?

Shri B. R. Bhagat: I am saying
that  higher  prices  is one of



<377 On* *amm»  6RAVANA It* IU1 OSAKA)  Oral Atmmt  iyfl

the dHBcuitka.  But we  are mak­
ing efforts to secure those  cate­
gories of goods in which we can get 
a comparatively better price.

Mr. Speaker:  The hem  Member
now wants to know the amount that 
has been drawn and the amount 
which could not be drawn

Shri B. R. Bhagat: The credit is 
lor three years, up to 1961  So we 
will draw the whole amount  So far 
orders for about 38 million dollars 
have been placed m USA under this 
credit—21 million dollars m the pub­
lic sector and 17 million dollars in 
the private sector  So, the utilisation 
is in progress

Shri Damani: May I know by what 
percentage the price of US machinery 
is higher in comparison to those of 
other countries7 May I also know 
whether this fact has been brought 
to the notice of the Bank7

Shri B. R. Bhagat: The price vanes 
from category to category  For ex­
ample, in the case of power projects 
the prices are higher there by 50 per 
cent or even more But, m regard to 
some categories of goods, like earth 
moving machinery or coal  mining 
machinery the prices are comparable 
If we take into account their better 
performance and durability, the prices 
are better  So, this question can be 
answered only with reference  spe­
cific categories of goods

Shri Panigrahi: May I know whe­
ther the Government will be m a 
position to utilize this credit for pur­
chase of capital goods m other count­
ries where the prices are favourable7

Shri B. R. Bhagat: This particular 
credit is only for utilisation in the 
USA  This differs from other credits 
like DLF and others which can be used 
anywhere m the world

Shii Panigrahi:  Irrespective  of
whether the price is higher or lower 
this credit can be utilized only in the 
USA  Therefore, how can you say 
that you will purchase only those goods 
whose prices are lower?

Shri B- B, Bhagat; There it a vast 
range of goods available there, which 
are useful for our industrial projects. 
We are exploring those goods in 
which the prices are comparable or m 
which the goods supplied are better 
than those of other countries Already 
we have placed  orders for goods 
worth 38 million dollars. Still we 
have more than a year to go  So we 
have enough time to explore those 
categories of goods m which it will 
be fruitful to utilize this credit 

Shri Narayanankntty Menon:  Are
we to understand that the Govern­
ment had no idea about the nature 
of goods to be purchased from the 
United States when they accepted the 
terms and conditions of that parti­
cular credit7

Shri B R. Bhagat: We Had the idea,
but the goods range over a vast num­
ber of categories  We did not know 
off-hand as to what would be the 
prices  We did not also know as to 
what would be the prices all over the 
world  So, it can only be determined 
when we compare the prices at  a 
particular time through global ten­
ders or through some other kind of 
tenders

wtoh  form
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in a position to get good quarters for
offices etc. it will start work.
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[Shri Datar: About boundaries, it is
a State matter which the State. Gov-
ernments have to consider.]

WRITTEN ANSWERS TO
QUESTIONS

Credit from World Bank

*243.Shrimati Ila Palchoudhuri: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that negotia-
tions have been initiated by the In,
dustrial Credit & Investment Corpora-
tion of India with the World Bank for
obtaining a new credit of about 10
million dollars; and

(b) if so, the extent and nature of
progress made in the negotiations.

The Deputy Minister of Finance
(Sbri B. R. Bhagat): (a) and (b). The

negotiations between the Industrial
Credit and Investment Corporation
of India and the World Bank took
place in Washington in June last. An
agreement for a loan of $ 10 million
by the World Bank to the ICICI was
signed on the 15th of July, 1959. A
copy of the Agreement will be kept
in the Parliament Library as soon as
copies become available.

•

Transfer of Assets of Assam Oil
Company

*255. Shri Vidya Charan Shukla:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether the Committee recons-
tituted from 23rd March, 1959 to
determine the further assets trans-
ferable by Assam Oil Company in
respect of the period from 1-1-1958to
the date of incorporation of Oil India
Ltd., has completed its assessment;

(b) if so, the results thereof; and

(c) the
thereon?

Government's decision

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) No, Sir.

(b) and (c). Do not arise.

Survey of Orissa by Oil and Natural
Gas Commission

*259 r Shri Surendranath Dwivedy:
."L Shri Panigrahi:

Will the Minister of Steel, Mines
and Fuel be pleased to state:
(a) whether a survey party on be-

half of the Oil and Natural Gas Corn;
mission visited Orissa;

~

(b) whether they have submitted
any report; and

(c) if so, what action is proposed to
be taken on the report?

The Minister for Mines and Oil
(Shri K. D. Malaviya): (a) Yes, Sir.
During the last field season two Geo-
logists visited the area and a Geo-
physical party took gravity and
magnetic observations.

<4
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(b) 1VM ytt

(c) Doei not arUe.

BtnrUai Mipcw

-.fl. f Shri Keahxva:
D̂r. Bam Subhag’ Singh:

Will the Minister of Finance be 
pleased to state:

(a) what are  the  latest  official 
figures of our sterling balances;

(b) is there any upward trend; and

(c) if so, what are the reasons 
therefor7

The Deputy Minister of Finance 
(Shri B R. Bhagat): (a) to (c)  The 
Sterling balances of the Reserve Bank 
of India stood at Rs 177'8 crores on 
31-7-1959, the last date for which in­
formation is available  This is about 
the same level as at the end of Octo­
ber, 1958. In the intervening period 
these balances had gone up to Rs 216*8 
crores on  20-3-1959  The upward 
trend was to be seen only in the 
period October, 1958—March, 1959. 
Apart from the fact that October— 
March is a favourable  period for 
India’s exports, the improvement in 
the Sterling balances resulted from, 
the utilisation of additional aid made 
available to India consequent on the 
Aid India Conference convened by the 
IBRD m August, 1958  The decline m 
the sterling balances since the end of 
March, 1959 has been partly due to 
the onset of the unfavourable season 
for our exports.

Customs and Excise Departments

f Shri Trideb 
*261. J  Ch&udhuri:

I  Shri N. R. Mnnisamy:

Will the Minister of Finance be 
pleased to state:

(a)  whether it is a fact that Gov­
ernment have decided to merge the

Customs and Excise Departments to­
gether;

(b) the reasons lor taking this 
decision;

(c) how would the various cadres 
of employees of the two Departments 
and their emoluments and service con­
ditions be affected by the proposed 
merger scheme; and

(d) whether the opinions of  fhe 
employees’ organisations in these two 
departments have been considered by 
the Government in this regard?

The Minister of Revenue and Civil 
Expenditure (Dr. B. Gopala Reddt):
(a) There is no proposal at present 
to merge the two Departments, but it 
has been decided m principle to in­
tegrate into a single Class I service 
the two existing Class I services, 
namely, the Indian Customs Service 
and the Central Excise Service, which 
form two wings of the Indian Reve­
nue Service

(b) The integration is designed to 
improve administrative efficiency.

(c) and (d). Do not arise in re­
gard to all cadres m view of the 
answer to part (a). However, in re­
gard to the two Class I services men­
tioned, they are on the same scales 
of pay.  On integration, matters of 
detail like relative seniority of offi­
cers, recruitment procedures etc. will 
be worked out, having due regard to 
all relevant rules and procedures in 
force and it is the Government's inten­
tion to ascertain then the views of the 
Associations concerned also m  this 
connection.

rfWV qqrr* *r «rt

* firo: «rt firarr

*fsft *15  rrr  fa uror

*  fa* 5RT 3NFT  I ?

fiwn (ito  : flm*

TC T* ftflT TOT t 1
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Shri Jaipal Singh:
Shri Bbanj* Deo:

Shri M B Thakore:

Will the Minister of Steel, Mines 
and Fuel be pleased to state whether 
the Coal Pnce Revision  Committee 
have submitted their supplementary 
report on the cost of production of 
coal m Assam and Andhra Pradesh7

The Minister of Steel, Mines and 
Fuel (Sardar Swaran  Sinffh):  The
Committee has not yet submitted its 
supplementary report

National Calendar

*264 Shri Assar Will the Minister 
of Home Affairs be pleased to state

(a) whelhei it is a fact that Gov­
ernment propose to print National 
Calendar (Panchang) in eleven langu­
ages, and

(b) if so, the details thereof’

The Deputy Minister of  Home 
Affairs (Shrimati Alva) (a) and (b)
The Rashtrij a Panchangs based on the 
National Calendar are being printed 
in ®U major languages, namely, Hindi, 
Urdu,  Bengali,  Marathi,  Gujerati, 
Telugu Tamil, Kanarese, Malayalam, 
Onya, English and Sanskrit

Use of Hindi Numerals

*265 Shri N. R Munisamy:  Will
the Minister of Home Affairs be 
pleased to state

(a) whether it is a fact that a large 
number of the Government of India 
publications resort to Hindi numerals 
instead  of  international  form  of 
numerals,

(b) if so, the reasons therefor;

(c) whether the constitutional pro­
visions in this regard are  strictly 
adhered to, and

(d) if not, the reasons therefor?
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The Mtaiater of Home Affairs (Shri
O. B. Pant): (a) Hindi numerals are 
used in several Hindi publications of 
Government of India.

(b) These publications are mostly 
translations from English, end are in­
tended primarily for publicity in areas 
where the Devanagri form of nume­
rals is in common use.

(c) Yes.

(d) does not arise.

Petroleum Products

*266. Shrlmati Renu Chakravartty:
Will the Minister of Steel, Mines and 
Fuel be pleased to state:

(a) whether it is a fact that offer 
of petroleum products against rupee 
payments from sources other than pre­
sent foreign oil concerns doing busi­
ness m India has been kept pending;

(b) if so, since how long;

(c) the reasons for the same, and

(d) whether it is a fact that similar 
offers had been leceived from other 
countries for supply of lubricating 
oils’

The Minister of Mines and Oil (Shri 
K. D. Malaviya):  (a) to (c). The
Government of Rumania offered to 
supply certain quantities of Kerosene 
Oil and High Speed Diesel Oil against 
rupee payments sometimes early last 
year. As the Government had no 
storage or distributional facilities of 
its own, the possibilities of importing 
the oils  through  some Indian Oil 
Companies were initially explored but 
the terms received were not favour­
able  Meanwhile, Government was 
also actively considering the feasi. 
bility of having its own distribution 
organisation for the marketing of 
petroleum products, including Kero­
sene and High Speed Diesel Oils  A 
wholly Government-owned company 
has been registered at Bombay, on the 
30th June, 1959, for this purpose; the 
matter can now be considered afresh 
in the light of this development.

(d)  Yea, Sir. The Intertrade of 
Yugoslavia has offered to supply ap­
proximately 2,200 tons of base lubri­
cating oils to the Standard Vacuum 
Oil Co., Bombay.

Manpower Requirement for the Third 
Five Year Plan

f Shri Hem Raj:
*267 J Shri Bibhati Mishra:
‘ ] Dr. Ram Snbfaag Singh;
I Shri P. G. Deb:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether the study of the man­
power requirements for  the Third 
Five Year Plan has been completed;

(b) if so, the personnel  required 
for the Third Five Year Plan; and

(c) the steps proposed to be taken 
to provide them’

The Minister of State in the Minis­
try of Home Affairs (Shri Datar): (a)
No

(b) and (c). Do not arise.

Oil Exploration

fShri Sadiian Gupta:
2 • \Shri Hem Barna:

Will the Minister of  Steel, Mines 
and Fuel be pleased to state:

(a) whether it is a fact that West 
German Experts will assist in the Oil 
and Natural Gas Commission’s search 
for oil an this country;

(b) if so, the areas in which these 
experts will operate;

(c) the terms and conditions on 
which the experts will work; and

(d) whether the experts will  be 
supplied by the West German Govern­
ment or by private firms in West 
Germany.

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) It js proposed to 
obtain from the West German Gov­
ernment one or two seismic teams to
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assist tfa* Oil cod Hatund Gas Gwn- 
mission in th« fUld of gaophysical ex. 
ploratian.

(b) Ganga Valley.

(c) Salaries of the experts will be 
paid by the West German Government. 
Equipment will be brought by them 
at their own cost.  Government  of 
India will bear operational expendi­
ture and local costs.

(d) Not yet known.

Belief to Political Sufferers

*269. Shri Jhulan Sinha: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether any assessment has 
been made of the extent of relief 
given by the Central Government to 
political sufferers in the country since 
the attainment of Independence so far; 
and

(b) whether any assessment has 
been made of the extent of relief 
demanded by those people from the 
Central Government at present?

The Minister of Home Affairs (Shri 
G. B. Pant): (a) and (b). No such 
assessment has been made.  Several 
State Governments have framed their 
own schemes for relief in this behalf 
hi the form of land grants,  cash 
grants, pensions, rehabilitation loans, 
educational  concessions,  etc.  The 
Central Government deals with the 
matter in regard to the Union Terri­
tories. In cases of hardship, financial 
assistance is also given from the funds 
placed at the disposal of the Home 
Minister as his Discretionary Grant.

Output of Lignite In Neyveli

*270. Shri Snbbtah Ambalam; Will 
the Minister of Steel, Mines and Fuel 
be pleased to state:

(a)  whether there is any proposal 
to increase the output of lignite et 
Neyveli from S million to 0 million 
ten*;

to adtfeto this target; and

(c)  to what use Government pro­
pose to put this increased output?

The Minister of Steel, Urn «4 
hrt (Sardar Swam Singh): (a) and
(c). A proposal to increase the mine 
output from 3.5 million tons to 8 
million tons annually by the end of 
the III Plan period has been received 
from the Neyveli Lignite Corporation. 
The matter is under examination.

(b) Does not arise at this stage.

Mineral Advisory Board

•271. Shri Morarka: Will the Minis­
ter of Steel, Mines and Fuel be pleas­
ed to state:

(a) whether the Sub-Committee set 
up by the Mineral Advisory  Board 
has submitted its report in connection 
with the incentives and facilities to 
be given to mine-owners to benefi- 
ciate minerals;

(b) whether a copy of  the same 
will be laid on the Table of the House; 
and

(c) whether any  action has been 
taken by Government on the same.

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) No, Sir.

(b) and (c). Do not arise.

Facilities for Service Associations

•272. Shri Easwara Iyer: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether in view of  the ban 
imposed on Service Associations  to 
elect  non-officials as  their office* 
bearers Government  have provided 
any facilities to the employees who 
are office-bearers of these Associa­
tions for carrying on the day to day 
work of the Associations; and

(b) if so, the details thereof?

The Minister ef State tit the Mhrifc* 
fry «f Home Affairs (Shri Datar): (a)
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dttft (V). ft has net total brought to 
the notice o2 GeriMkaMat that Gov- 
«nm«nt servants  who  are  o&ce- 
Smtrers of service associations require 
any farilities for carrying on tbe day 
to day work of their  Associations. 
However, such persons are given fad* 
lities of casual  leave  and special 
casual leave to attend annual general 
meetings of their  Associations and 
meetings with the heads of the depart* 
ments or Government representatives.

OOtoor Bar la Caleatta Clubs

f gbrt H. N. Maker Jee:
•87*. ̂ Shri Sadhan GUpta:

 ̂Shri SUrendranatta Dwhredy:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether his attention has been 
drawn to the fact that as many as 
eight clubs in Calcutta continue to 
practise discrimination on the ground 
of colour in the matter of admitting 
members or even guests;

(b) whether it is a fact that one of 
them, the Calcutta Swimming Club, 
has its premises on Union Government 
land;

(c) whether he has had any com­
munication on this matter from the 
State Government of West  Bengal; 
and

(d) what steps, if any, are  being 
taken or contemplated in this regard?

The Minister of Home Affairs (Shri 
G. B. Past): (a) It is reported that 
the Calcutta Football Club, the Cal­
cutta Rowing  Club, the  Saturday 
Club, the Swiss Club and the Calcutta 
Swimming Club have no Indiah mem­
bers. Die first four Clubs, however, 
entertain Indian guests. The Calcutta 
Cricket Club has only one  Indian- 
member but Invites Indians as guests.

The Tollygunge Turf Club and the 
Bengal Club have recently admitted/ 
some Indians as ftiettebefs.

(c) tel

(d) The State Government are estfc- 
mining the position.

National Coal Development 
Corporation

/Sbrt Subedit Hattsda:
I Shri S. O. Samanta:

Will the Minister of Steel,  Mtws 
and Fuel be pleased to state:

(a) whether it is a fact that the 
National Coal Development Corpora­
tion is facing shortage of electricity 
for operating new mines in Bihar and 
Central India coalfields; and

(b) if so, the steps taken or pro­
posed to be taken to overcome the 
difficulties?

The Minister of Steel, Mines and 
Fuel (BsTdar Swaraa Singh): (a) and
(b). In the  Bihar region,  the re­
quirements of power by the end of 
1960-61, which have not been provi­
ded fbr on a firm basis by the Bihar 
State Electricity  Board, are of the 
order of 20,000  KVA. Even  this 
would be made available by the Board 
on a temporary basis,  provided the 
National Coal Development Corpora­
tion would agree to the supply being 
withdrawn sometime  during  1961. 
Government are at present examining 
the ways and means of ensuring this 
supply for the Corporation after 1B61. 
It may be possible to draw the supply 
from the additional capacity of 125 
MW to be installed at Chandrapur 
Power Station of the D.V.C. and the 
two 60 MW units to be added to the 
Power Station of the Durgapur Coke 
Oven Plant.

' In Central India, the Madhya Pra­
desh Electricity Board have agreed to 
supply to tin Corporation 8,000 KVA 
against the  Corporation's  total re­
quirement of 10,000 KVA. This re­
quires a transmission line from the 
Korba PoWer Station to the Central 
India coalfields. Arrangements have

<b) The legal position is being e*a-  been fatten 14 hand to expedite the

niaad*  _ .̂..1 .ut- completion of tbo  trassr&ission HM.
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Fox the balance of 2,000 KVA, the 
Corporation proposes to have its own 
diesel generating sets.

Violation of Foreign Exchange 
Regulations

' Shri Ram Krishan Gupta: 
Shri D. C. Sharma:

*275.  ̂Shri Ansar Harvani:
Shri Jaganatha Rao:
Shri P. O. Deb:

Will the Minister  of Finance be 
pleased to refer to the reply given to 
Short Notice Question No. 30 on the 
29th April, 1959 and state:

(a) whether Shri S P. Jain has 
closed the account with a Bank in 
West Germany and has brought back 
the balance to India;

(b) if not, the nature of action taken 
against him; and
(c) whether Government propose to 

inquire into his accounts with other 
Banks m foreign countries.

The Deputy  Minister of  Finance 
(Shri B. R. Bhagat):  (a) and (b).
No Sir. Shn Jam has not elosed the 
account with the Bank m West Ger­
many. He has also not  repatriated 
the  balance  to  India. He  has 
preferred an  appeal to  the  Ap­
pellate  Board against  the  order 
of the Director of Enforcement. Fur­
ther action against Shn Jain can only 
be taken after the Appellate Board 
has given their verdict

(c)  Necessary investigation regard­
ing the alleged other accounts is al­
ready in progress.

Free and Compulsory Primary 
Education

Shri R. C. Majhi:
Shri Snbodh Hansda:
Shri S. C. Samanta:
Shri D. C. Sharma:

*276. 4 Shri Pangarkar:
Shri Panlgrahi:
Shri S. A. Mehdl:
\_Shri S. C. Godson:

Will the Minister of Education be 
pleased to refer to the reply given to

Starred Question No. 1796 on the 11th 
April, 1809 and state:

(a) what further progress has been 
made by State  Governments  and 
Union Territory Administrations in the 
introduction of pilot project for free 
and compulsory primary education;

(b) whether any assistance has been 
given to the State Governments and 
Union Territory Administrations for 
taking up the scheme; and

(c) if so, the amounts thereof?

The Minister of Education (Dr. K. 
L. Shrimali): (a) Punjab and Hima­
chal Pradesh have also  introduced 
this scheme.

(b) Yes, Sir.

(c) Information is not  yet avail­
able

Free Legal Aid to the Poor

*277.

Shri D. C. Sharma:
Shri Ram Krishan Gupta: 
Shri S. M. Banerjee:
Shri Jagdish Awasthi:
{ Shri Damani:
l_Shri Shree Narayan Das;

Will the Minister of Law be pleased 
to refer to the reply given to Starred 
Question No 1640 on the 2nd April, 
1959, and state the further progress 
since made in framing a scheme for 
providing free legal aid to the poor in 
the country?

The Deputy Minister of Law (Shri 
Hajaraavis): A draft model scheme for 
Legal Aid to the poor is under prepa­
ration. As the scheme requires con­
sideration from  various  legal and 
practical aspects, it  will take some 
time for its finalisation.

Resettlement Section for 
Ex-Servicemen

*278. Shri Vajpayee: Will the Minis­
ter of Defence be pleased to state:

(a)  whether any steps have been 
taken to reorganise the resettlement 
section of the Ministry recently;
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(b) it «e, thenature thereat; and

(c) whether say survey has been 
made to determine the approximate 
cumber of ex-servicemen who are in 
need of employment assistance?

The Minister of  Defence  (Shri 
Krishna Menon): (a) and (b)  It has 
been decided that a serving Officer of 
the rank of Major-General for the 
present on a part time basis, subject 
to early review, to be Director-Gene- 
ral should be in  charge of the Re­
settlement Directorate in the Minis­
try of Defence  It will be his duty 
to review the functions of the Direc­
torate and to make recommendations 
as to how it may be rp activated and 
placed on  a  sound  footing The 
Directorate is expected to provide the 
basis for building up an  effective 
Central Organisation and a net work 
of live organisations in the States to 
satisfactorily deal with the problems 
of ex-scrvicemen m the Ministry

(c)  The Directorate General of Re­
settlement and Employment who main­
tain statistics of persons seeking em­
ployment assistance have intimated 
that on the 31st May, 1959, 28,747 ex- 
servicemen were shown on the Live 
Registers of the Emploj ment Ex­
changes as  requiring  employment 
assistance

Irregular Journey Claims and 
Allowances

{
Shri Mahanty:
Shri Raghunath Singh:

Shri Ram Krishan Gupta.

Will the Minister  of Finance be 
pleased to state:

(a) whether the  Audit  Depart­
ment have recently detected a number 
of cases where gazetted officers have 
preferred double claims and allowan­
ces for the same period or the same 
journey; and

(b) if so, what steps Government 
have taken in the matter

The Deputy  Minister of Finance 
(Shrimati Tarkeafrwari Sinks):  (aV
Certain instances  which  occurred, 
during the last flew years where gazet­
ted officers have preferred  double 
claims of pay and  allowances have 
been brought to the notice of Govern­
ment by the Audit Department

(b) In the majority of the above 
cases the circumstances in which the 
double claims had been  preferred 
have been ascertained and intimated 
to Audit who are watching that the 
necessary recoveries are made  The 
officers concerned have been asked 
by the Ministries to be more careful 
and general instruction have also been 
issued, with a view to avoiding such 
double claims m future, emphasising 
that the full responsibility for prefer­
ring correct claims devolves upon the 
officers themselves  and  that they 
should exercise greater carc m this 
matter  In the remaining cases also 
while the necessary recoveries have 
been made already, the circumstances 
that led to the double claim are being- 
ascertained

Ferro Chrome Plans

*280.  Shri  Panlgrahi:  Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply given to 
Starred Question No 1941 on the 21st 
April, 1959 and state*

(a) whether the three private parties 
who were granted licences for setting 
up Ferro Chrome plants have com» 
missioned their plants and production 
started,

(b) if not, which of the plants have 
gone into production by this time; 
and

(c) whether the demand for Ferro 
Chrome in India has been assessed?

The Minister of Steel,  Mines and' 
Fuel (Sardar Swaran Singh): (a) Not
yet, Sir

(b)  Two parties  have  completed 
installation of the  plants but have- 
not started production yet.
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(c) Yes, Sir. The present require-
ments are about 200/250 tons per
year. It is estimated that the demand
will increase to 1,500/2,000 tons when
the alloy, tool and special steels plant
is put up.
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Double Taxation of Income

(Shri Ram Krishan Gupta:
"'283. ~ Shri D. C. Sharma:

L Shri Ajit Singh Sarhadi:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 129 on the 12th
February, 1959 and state:

(a) whether negotiations with the
United States on the issue of relief
from double taxation of income in the
two countries have been completed;
and

••

, .•.. .
(b) if so, the result thereof?

The Deputy Minister of Finance
(Shrimati 'I'arkeshwarl Sinha): (a)
Yes, Sir.

(b) Following negotiations first in
Washington and later in New Delhi,
agreement has been reached between
the Tax Delegations of the Govern-
ments of the United States and India
at technical level 0:1 ~he draft of a
Convention for the avoidance of
Double Taxation of income between
the two countries. The Convention
now requires to be approved by the
respective Governments and ratified.

House of Mirza Ghalib

*284. Shri D. C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to refer
to the reply given to Starred Question
No. 489 on the 20th February, 1959
and state what further progress has
been made in acquiring the Delhi
House of Mirza Ghalib for the pur-
pose of converting it into a Memorial?

.,.

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): Though the evacuee share in
the house has been fixed and instruc-
tions issued to Competent Officer to
separate the evacuee and non-evacuee
interests, the actual separation has
not so far taken place, but it is ex-
pected that this will not be long
delayed.

I

J

••
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Will the Minister  of Finance  be 
pleased to refer to reply  given to 
Starred Question No. 1375 on the 19th 
March, 1059 and state:

(a) whether  the  Government of 
Nepal have since expressed a desire 
to revise the Indo-Nepal Trade Agree­
ment which expires in June, 1960;

(b) if go, the nature of revision en­
visaged by the Nepal Government; 
and

(c) the Government’s reaction there­
to?

The Deputy  Minister of Finance 
(Shri B. B. Bhagat): (a) and (b). His 
Majesty’s Government of Nepal have 
given a notice of termination under 
Article 10 of the existing Treaty of 
31st July, 1950. They have also indi­
cated their desire for a fresh Treaty at 
such time as would create no gap 
between the expiry of the old Treaty 
and enforcement on the  new one. 
Negotiations regarding the nature of 
a fresh Treaty are going on.

(c) Does not arise.

Qutab Minar

422.  Shri D. C. Sharma:  Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state:

(a)  the amount spent on the main­
tenance of Qutab Minar during 1958- 
59; and

(b)  the amount proposed to be spent 
during 1959-60?

The Deputy  Minister of Scientific 
Research  and  Cultural  Affair* 
(Dr. M. M. Das): (a) Rs. 10,001-0-0.

(b) Rs. 9,200-0-0.

Pakistani Nationals in Punjab

423. Shri D. C. Sharma: Will the 
Minister of Home Affairs be pleased 
to state:

(a) the number of Pakistani natio­
nals detected in 1959-60 so far who 
have been living in Punjab by falsely 
declaring themselveB as Indian citi­
zens; and

(b) the action taken against them?

The Minister of Home Affairs (Shrf 
G. B. Pant): (a) and (b). The infor­
mation is being collected and will be 
laid on the Table of the House.

Suicides In Delhi

...  rShri D. C. Sharma:
\ Shri Pangarkar:

Will the Minister of Home 
be pleased to state:

Affalrr

(a) the number of persons who com­
mitted suicide and those who attemp­
ted suicide in Delhi during 1959 so 
far (month-wise); and

(b) the number of persons out of 
those who attempted to commit sui­
cide and were punished?

The Minister of Home Affairs (Shri 
G. B. Pant):

(a) Number of persons who committed suicide during 1959 (upto  31-7-1959)

Jan.  Feb.  March  April  May  June  July  Total

6  7 6  IS 15 10  9 68
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(6) Number cf ptrsont who atumpted to commit tmeitlt during 1939 (*9*0 3lm7-59)

Job.  Feb.  March  April  May  June  July  Toni

1  5  5 4 3 3 3 24

Convicted . . . . 3
Pending in Court . . . 9
Under investigation 4
No. of persons who died later .

Total .

8

24

Grants to Punjab Educational 
Institutions

425.  Shri D. C. Sharma: Will the
Minister of Education be pleased to 
-state:

(a) the number of private educa­
tional institutions of the Punjab which 
applied for non-recurring grants from 
the Central Government during 1959- 
40 so far;

(b) the amount sanctioned to each 
institution, so far;

(c) whether some such cases are 
■still pending disposal; and

(d) if so, by what date the pend­
ing cases will be disposed of?

The Minister of Education (Dr. K. L. 
‘Shrimali): (a) 75

(b) Non-recurring  grants  were 
-sanctioned to only 8 institutions as 
follows:—

1. Dayanand College, Hissar 1216  0 0

2. S  M. Hindu  School,
Sonepat 2354  o o

3. Mukand Lai National
College, Jamuna Nagar 14,476 0 o

.4. Arya College, Ludhiana 41,749 0 0

5. Dev Sama) College for
Women, Fcrozepur 95,675 0 0

<6. D A. V. College, Ambala
City 14.737 0 0

7. Vaish College, Bhiwam  1,720 o o

8. Kasturba Rural Institute 9,314  o 0

(c) Yes. ^

(d) It is not possible to mention 
the exact date  of  disposal  Some

cases have been rejected and some are 
under scrutiny. In other cases com­
plete information is  not  available 
and has been called for.

Basic Schools in Delhi

426. Shri D. C. Sharma:  Will the
Minister of Education be pleased to 
state the number of basic schools pro* 
posed to be opened m Delhi during 
1959-60?

The Minister of Education (Dr. 
K. L. Shrimali): 30

Gift Tax

427. Shri Pangarkar: Will the Min­
ister of Finance  be pleased to state 
the total amount collected as gift tax 
during 1958-59 in Bombay State (Dis­
trict-wise)?

The Minister of  Finance  (Shri 
Morarji Desai): In Bombay State the 
collection of Gift tax during 1958-59 
stood at Rs 44 93 lakhs. The district- 
wise collection is shown in the annex­
ed statement  [See Appendix I, an- 
nexure No 83 ]

Expenditure Tax and Wealth Tax

428. Shri Pangarkar: Will the Minis­
ter of Finance be pleased to state the 
total amount collected as Expenditure 
Tax and Wealth Tax in Bombay State 
during 1958-59 (District-wise)?
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Ae Minister *  ttmuaee  (8U 
Morarji Desai): The total amount col­
lected u Expenditure-tax and Wealth- 
tax in Bombay State during 1958-99 
<District-wise) ia given below*—

Expendt- Wealth-
District rurc- tax

tax

(In thousands of rupees)

1 Ahmedabad 51 51.22
2 Ahmcdnagar 9
3 Akola 1.74
4 Amravati 1 84

5 Amrcli 3
«. Aurangabad 29

7 Bana'kantha 10 29
8 Baroda 97 11,41

9 Bhavnagar
(Gohtwad)

i»37 4.94

10 Bhir 1
11 Bhandara

13.̂5
rIO

12 Bombay City 3,16,08

13 Bombay Suburban 2 2,68

14 Broach 45
IS • Chanda .. 27
16 Dang  .

8217 Dhulia (W K) 2
18. Jalgaon (G K)

1,08
1,20 
3 6019 Jamnagar (Halar)

20 Junagadh (Sora-
3.82th) 6

21 Kaira 14 1.17
22 Khamgaon (Bul- 

dhana) II

23 Kolaba 6 4
24 Kolhapur 5 47
25 Kutch 59 4.27
2« Latur (Osmana-

bad) 11

27 Mchsana 22
28 Nagpur 6 3.47
29 Naiidid 4
30 Nasik 83
31 Panchmahals 3 27
32 Parbham

1,60
26

33. Poona 8,62

34 Rajkot (Madhya
8,61Saurashtra') 1.29

35 Ratnagm

36 Sabarkantha 23
37 Sangli 32 1,10

38 Satara 16

39 Sbolapur 3 61
40 Surat 12 3,27

41. Surendranagar
1,98fZalawad) 45

42. Tnana 3,76
43- Wardha 4S
44-Yeotmal 22

Total 22,73 4.40,1s

Naga Bald at Mariani

429 Shrimatl Maflda Ahmed: Will 
the Minister of Home Affairs be pleas­
ed to state

(a) whether Government are aware 
that Naga hostiles raided a Plywood 
Factory on the 28th April, 1959  at 
Mariam in Jorhat Sub-division; and

(b) if so, the details thereof7

The Minister of Home Affairs (Shri 
G B Pant): (a) and (b) On the 28th 
April, 1959, eight Naga hostiles raid­
ed a labour camp of a Wood Crafta 
Factory about six miles south of 
Debrapar m Jorhat Sub-Division  of 
Sibsagar District  The hostiles looted 
property valued at about Es  3,000 
and damaged three  cycles  Some 
labourers from the camp were made 
to carry the looted property but were 
later released  The police have re­
gistered a case of dacoity and some 
property has been recovered

Branches of State Bank of India in 
Orissa

430. Shri B C. Mullick:  Will the
Minister of Finance be pleased to 
state the total number of the branches 
of the State Bank of India opened so 
far in Orissa7

The Minister of  Finance  (Shri 
Morarji Desai): The State Bank of 
India has opened twenty-two branches 
in Onssa between the 1st July, 1955 
and the 31st July, 1959

Scholarships for Higher Studies In 
Hindi

431 Shri B C Mullick:  Will the
Minister of Education be pleased to 
state the numbqp of non-Hindi speak­
ing 6tudents State-wise, who  were 
awarded  Government  of  India 
Scholarships for higher education in 
Hindi during the year 1958-59’

The Minister of  Education  (Dr. 
K. L. Shrimali):  A  statement  is
attached



STATKMINT

nc of State Total Np. of 
scfcotersMps 
awarded

Andhra. 29

A*sam. 4

Bombay. 6

Kerala 24

Madras. 26

Manipur. 1

Mysore. 16

Orissa. 2

Punjab. 3

West Bengal. 1

Total 110

Kohlu*

CSS. Shri Hem Raj: Will the Minis­
tar of Finance be pleased to state the 
number of kohlus run by water power 
in the different hill areas in the coun­
try?

The Minister «f  Finance  (Shri 
Morarjl Desai): According to  infor­
mation available with the  Govern­
ment, kohlus are run by water power 
in the hill areas of Punjab, Himachal 
Pradesh, and  Jammu and Kashmir 
only. The number at such units is 
176.

Welfare of Scheduled Castes and
Scheduled Tribes of Uttar Pradesh

433. Shri S. M. Banerjee: Will the 
Minister of Home Affairs be pleased 
to state:

(a) the total amount sanctioned by 
the Central Government for the wel­
fare of Scheduled Castes and Schedul­
ed Tribes in U.P. during 1958-59; and

(b) how much amount out of it has 
actually been spent?

The Deputy  Minister of  Home 
Affairs (Shrimati Alva): (a) and (b). 
There are no Scheduled Tribes in 
Uttar Pradesh.  The required infor­
mation in respect of schemes for the

W*ttu» of 8cfcktuled Gptas |s Jften 
bflow:—

Amount  Amount 
•aatetaoed tpem

(R». in lakhs)
State Plan Schemes .  100*42  97*709

Centrally sponsored
programme 17'94* o*i8i@

•Excludes the amount of Rs. 1*86 
lakhs sanctioned separately to Muni­
cipal Committees/Local Bodies for the 
purchase of wheel barrows etc.

@This represents expenditure only 
on one scheme (allotment Rs. 0.284 
lakhs).  Actuals of expenditure  on 
other  schemes are not  available, 
according to information  received 
from the State Government.

Small Savings

484.  Shri Hem Raj: Will the Minis­
ter of Finance be pleased to state;

(a) the different categories of per­
sons who are  appointed as Small 
Savings Agents at different levels;

(b) whether it is a fact that  the 
Government High School teachers are 
debarred from serving as such agents 
in the Punjab State; and

(c) if so, the reasons for their ex­
clusion when other Government ser­
vants and teachers are allowed  to 
serve as such?

The Minister of  Finance  (Shri 
Morarji Desai):  (a) The following
agency schemes are, at present,  in 
operation:—

(i) General Agency Scheme.—This 
scheme is mainly intended for urban 
areas. Agents in a city with a popul­
ation of more than 5 lakhs have to 
furnish a security of Rs. 5,000 in 
Small Savings Securities or two sure­
ties to the extent of Rs. 5,000 each. 
For agents at other places, a security 
of  Rs. 2,000 or  two sureties  of 
Rs. 2,000 each is prescribed. Govern­
ment employees are debarred from 
appointment as  agents  under tho
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Scheme. Scheduled Bank* and  Co­
operative  Societies appointed  as 
authorised agents are not required to 
furnish any security.

(ii) Rural Agency Schemes:

(1) Gram Panchayat Agency Sys­
tem: Panchayats themselves 
or their office bearers  are 
eligible to be appointed as 
agents on furnishing  either 
a cash security of Rs. 100 or 
two personal sureties  for 
Rs. 1,000 each

(2) The Primary School Teachers' 
Agency System: Confined to 
teachers in primary schools. 
The security terms are  the 
same as at (1) above.

(8) Extra-Departmental  Branch 
Post-masters’ Agency Scheme: 
For  Extra-Departmental
Branch Postmasters on their 
providing a cash security of 
Rs. 100 or two personal sure­
ties for Rs. 1,000 each.

fiii) Women's Savings  Campaign 
Agency  Scheme: For  recognised 
Social Organisations on furnishing a 
cash security of Rs. 100.

(iv) Internal Agency Scheme: In­
tended generally for Clerks  and 
Cashiers in Government or non-Gov- 
ernment offices, factories,  establish­
ments, etc for appointment as inter­
nal Agents for securing investments 
from their colleagues and their fam­
ilies  Agents in non-Govemment es­
tablishments have to furnish a per­
sonal security of Rs. 100 or provide 
two acceptable sureties for Rs. 1,000. 
Government employees are exempted 
from furnishing security.

(b) Punjab Government have per­
mitted High School teachers to  be 
appointed as agents under the Internal 
Agency Scheme.

(c) Does not arise.

Private Primary Schools In Tripura

485.  Shri Dasaratha Deb: Will the 
Minister of Education be pleased to 
state:

(a)  the total number of private prl- 

163 LSD—3.

mary schools in Tripura;

(b) the number of such primary 
schools who have been granted aid;

(c) the reasons for not extending 
grant  to  the remaining primary 
schools; and

(d) whether  private  primary
schools are closing down in Tripura 
due to adverse financial conditions?

The  Minister of Education (Dr. 
K. L. Shrimali): (a) 128.

(b) 128.

(c) Does not arise.

(d) Government have not received 
any report regarding closing down of 
private primary schools due to  ad­
verse financial conditions.

Tribal Students in Tripura

438. Shri Dasaratha Deb: Will the 
Minister of Education be pleased to 
state:

(a) whether tribal students reading 
in private primary and middle schools 
have to pay their tuition fees in Tri­
pura; and

(b) if so, whether the Administrat­
ion have any proposals to make pri­
mary and middle school education free 
for tribal students in Tripura?

The Minister of  Education  (Dr. 
K. L. Shrimali): (a) Yes, but generally 
the tuition and examination fees of 
tribal students reading in recognised 
primary and middle schools are re­
imbursed by the Administration.

(b)  Primary Education is already 
free for all, in all Government schools. 
Exemption from payment of tuition 
fees is also granted to tribal students 
in indigent circumstances at all stages 
of education. The question of making 
education free for all students upto 
the age group 14 (Class VIII) is under 
consideration.
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Health faottfMw for Scheduled Castas 
tai Mysore

487. Sfari Slddlah: Will the Minis­
ter of Home Affairs be pleased to re­
fer to the reply given to Unstarred 
Question No 8897 on the 4th May, 
1959 and state:

(a) whether the information m re­
gard to expenditure incurred m pro­
viding  special health facilities  for 
Scheduled Castes m Mysore has since 
been collected, and

(b) if so, whether it will be laid on 
the Table?

The Deputy  Minister of  Home 
Affairs (Shrimatl Alva): (a) and (b)
The information is still awaited from 
the Government of Mysore  It will 
be laid on the table of the House as 
soon as it is received

Recruitment through Union  Public 
Service Commission

4S8. Shri Slddlah' Will the Minis­
ter of Home Affairs be pleased to re­
fer to the reply given to Unstarred 
Question No 3155 on the 16th April, 
1959 and state

(a) whether the information in re­
gard to the recruitment of different 
categories through the Union Public 
Service Commission in 1958 has since 
been collected, and

(b) if so, whether it will be laid on 
the Table’

The Minister of State In the Minis­
try of Home Affairs (Shri Datar): (a)
and (b) The information will be laid 
on the Table of House as soon as it is 
ready

Production of Aero Engines

439 Shri Ram Krishan Gupta: Will 
the Minister of Defence be pleased to 
state

(a)  whether it is a fact that Gov­
ernment have received an offer from 
the British Firm of Rolls-Royce for 
production of Dart 6 aero-engines in 
India;

(b) if so, the details and terms of 
the offer; and

(c) whether the  offer has been 
accepted?

The Deputy  Minister of Defence 
(Sardar Majlthla): (a) and (b)  An 
offer for the  manufacture under 
licence of the Rolls-Royce Dart-a 6 
engines has been received from the 
Firm, and the terms of collaboration 
are under examination and discussion 
It will not be in the public interest 
to disclose details of such an offer at 
this stage

(c)  The matter is under active ne­
gotiation

Defence Research and  Development 
Organisation

440. Shri P. G. Deb: Will the Minis­
ter of Defenoe be pleased to state*

(a) whether the Defence Research 
and Development Organisation have 
conducted any research that intake of 
excess salt in summer does not result 
m high blood pressure and hypertens­
ion, and

(b) if so, the nature of the research 
conducted’

The Minister of  Defence  (Shri 
Krishna Menon): (a) The object  of 
the work done m the Defence Science 
Laboratory was to find out if  there 
was any extra requirement of salt m 
summer in order to maintain proper 
salt-balance m the body The investi­
gation has shown that extra salt dur­
ing summer is not necessary.

(b)  The investigation was conducted 
by the Physiology Section of the De­
fence Science  Laboratory,  Delhi 
Some field trials were also carried out

Aircraft Development  Establishment 
at Bangalore

441 Shri P G Deb: Will the Min­
ister of Defence be pleased to state*

(a)  whether an aircraft  develop­
ment establishment has been started 
at Bangalore; and
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(b) if so, fb* nature of the scheme 
and amount sanctioned therefor?

The Mhhtor «f  Defease  (Shri 
Krishna Menon): (a) Yes.

(b)  Hie Aeronautical Development 
Establishment recently started  at 
Bangalore is concerned with  aero­
nautical Besearch  and Development 
problems  including  aeronautical 
standards and specifications, test pro­
cedures for new and proto-type air­
craft And development of special items 
of aeronautical equipment

The amount  sanctioned for the 
scheme is Rs 20 lakhs

Aeronautical  Development  Centre, 
Kanpur

442. Shri P G. Deb: Will the Min­
ister of Defence be pleased to state

(a) whether any Aeronautical De­
velopment Centre has been established 
at Kanpur, and

(b) if so, the nature of the scheme 
and the amount sanctioned therefor’

The Minister of  Defence  (Shri 
Krishna Menon): (a) Yes

(b)  The Centre will be primarily 
responsible for the Development  of 
modifications  to existing  aircraft, 
aero-engines, accessories and ground 
equipment to overcome malfunction­
ing due to different operating  con­
ditions as well as to improve their ut­
ilisation and operational efficiency

The Centre has been established 
within the existing resources of the 
Air Force The recurring expenditure 
is estimated to be Rs 6 lakhs  per 
annum

Gas Turbine Centre at Kanpur

443 Shri P. G. Deb: Will the Minis­
ter of Defence be pleased to state

(a) whether it is a fact that a Gas 
Turbine Centre has been opened  at 
Kanpur, and

(b) if so, whether the details of the 
Centre will be laid on the Table?

The Minister of  Defence  (Shri 
Krishna Menon): (a) Yes.

(b)  Yfes A statement is laid on the 
Table  [See Appendix I, annexure 
Mo 84]

Demolition of illegal constructions by 
DMC

444. Shri P. G. Deb: Will the Min­
ister of Home Affairs be pleased to 
state

(a) the number of  unauthorised 
constructions demolished m Delhi by 
the Delhi Municipal Corporation dur­
ing April to July, 1959, and

(b) whether any fines have  been 
imposed over the landlords instead of 
demolition?

The Minister of State in the Minis­
try of Home Affairs (Shri Datar): (a)
300

(b) Only five cases of unauthorised 
construction were compounded  and 
the  total penalty  recovered was 
Rs i500  The cases compounded are 
those in which constructions have 
been made m accordance with  the 
existing bye-laws but without proper 
prior sanction.

Investments by U. S. Firms in India

<ig f Shri Shree Narayan Das:
*"• \Shri Radha Raman:

Will the Minister of Finance be 
pleased to refer to the reply given to 
Starred Question No 651 on the 5th 
December, 1958 and lay a statement 
showing

(a)  the number of applications re­
ceived since then for investments in 
India from United States firms under 
the convertibility agreement entered 
into between India and USA,

<b) the extent of investments sought,

(c) the number of applications ac­
cepted,

(d) the extent of investments san­
ctioned and actually made so far; and
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(e) the particulars of the proposals 
to widch they relate?

Tbe Minister of Finance (Shri 
Mwnurjl Deaal): (a) Two.

(b) Rs. 132 Crores.

(c) Two.

Written Annrars 2412 

Rs. 1*82 Crores.(d)  Investments 
santioned:

Actual invest­
ment made ao far.

Information is 
not available.

(e) A statement is laid on the Table 
of the House.

STATEMENT

Amount for 
which the In-

Name of the Indian  Name of the U.S. Com-  vestments gua- Business of the company 
Company pany rantee h«i been  or the purpose  for

approved by the which investment has 
Government of  been made

India

M/s. Sharp & Dhome  M/s. Merck & Co Inc., Rs. 1,26,00,000  Manufacture of pharma-
(India) Private Ltd.,  Rahway, New Jersey,  or  ceuticals and drugs.
BOMBAY. V S.A. $ 26,46,000

M/s. Geoflery Manners  M's.  American Home Rs. 6,00,000  Manufacture of  certain
& Co., BOMBAY.  Products Corporation,  or  pharmaceuticals.

New York. ? 1,24,500

Cotton Shipments

Shri Sbree Narayan Du: 
Shri Radha Raman:

Will the Minister of Finance be 
pleased to state:

(a) whether shippers of Indian cot­
ton have made complaints about the 
unnecessary intrusion of the Customs 
Authorities in the matter of cotton 
shipments;

(b) if so, the nature of complants 
made;
(c) whether there was any basis of 
these complaints;

(d) if so, the steps taken to remove 
the hurdles in the way of swift ship­
ments; and

(e) the present position of exports 
of cotton?

The Minister of finance (Shri 
Morarji Desai): A statement is laid 
on the table of  the Sabha. [See 
Appendix I, annexure No 85 ]

Foreign Liabilities and Assets of India

f Shri Shree Narayan Das:
447. J Shri Radha Raman:

Shri Morarka:

Will the Minister of Finance be 
pleased to state:

(a) wheether the Reserve Bank of 
India have considered the question of 
undertaking a fresh survey of India’s 
foreign liabilities and assets abroad; 
and

(b) if so, when the next survey is 
to be undertaken?

The Minister of Finance (Shri 
Morarji Desal): (a) and (b).  The 
Reserve Bank of India have at pre­
sent no plans for conducting any 
survey of Foreign Liabilities and As­
sets  The surveys previously con­
ducted by the Bank were intended 
mainly to ascertain the volume and 
inflow of foreign investments in the 
country. Since 1955, they are in a
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position to obtain the data on a con­
tinuing basis by recourse to their re­
cords and reports made by individual 
companies. Studies of trends in foreign 
investments in 1956 and 1957 have 
now been published in the  Reserve 
Bank of India Bulletin for September
1958 and June 1959. A similar study
1958 and June 1959. A similar study

Second De3hmukh Committee Report

p Shri Sh «e Narayan Daa: 
Shri Radha Raman:
Shri D. C. Sharma:
Shri R. C. Majhi:
Shri Subodh Hansda:

448. J Shri S. C Samanta:
Shri Pangarkar:
Shri Bibhuti Mishra:
Shri Harlsh Chandra 
Mathur:

Will the Minister of Education be 
pleased to refer to the reply given to 
Unstarred Question No. 632 on  Ihe 
20th February, 1959 and s ate:

(a) whether the examination of the 
Second Deshmukh Committee report 
has since been finalised;

(b) if so, the nature of the decis­
ions taken; and

(c) the progress made in the direc­
tion of introducing the  three year 
degree course in all the universities 
specially in the universities in U.P., 
Bombay and West Bengal?

The Minister  of Education (Or.
K. L. Shrimali): (a) Yes, Sir.

(b) and (c). A statement is laid
on the tabic of the Sabha. [See Ap­
pendix I, annexure No. 86.]

Rural Institutes

Shri Barman:
Shri Subodh Hansda:
Shri S C. Samanta:
Shri Ram Krishan Gupta:

Will the Minister of Education be 
pleased to state:

(a) the names and locations of rural

institutes so far opened in the coun­
try (State-wise);

(b) proposals for starting new rural 
institutes so far received by the Gov­
ernment of India (with  names of 
State Governments); and

(c) sites chosen (State-wise)  for 
setting up new institutes?

The Minister of Education  (Dr. 
K. L. Shrimali): (a) to (c). A state­
ment is placed below. [See Appendix 
I, annexure No. 87].

Foreign Exchange

Shri Ram Krishan Gupta: 
Shri Pangarkar:

Will the Minister of Finance be 
pleased to state:

(a) the amount of foreign  ex­
change that has been utilised by the 
Public Sector  so far  during  the 
Second Five Year Plan period  for 
industrial development; and

(b) whether foreign exchange ex­
penditure was more  during 1958-59 
than in 1957-58?

The Minister  of Finance  (Shri 
Morarj! Desai):  (a) The estimated
foreign exchange expenditure upto the 
end of March, 1959 amounts to Rs. 
250 crores approximately.

(b)  Yes, Sir. The foreign exchange 
expenditure during 1958-59 is estimat­
ed at Rs. 134 crores as against Rs. 8i 
crores during 1957-58.

Investment by International Finance 
Corporation

452. Shri Ram Krishan Gupta: WiU
the Minister of Finance be pleased to 
refer to the reply given to Starred 
Question No 1942 on 21st April, 1959 
and state:

(a)  whether necesary legal formali­
ties regarding the investment of 1*5 
million dollars by the International 
Finance Corporation m the Republic 
Forge Co. Ltd., have been completed; 
and
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(b) if so, whether Government of 
India have approved the terms and 
these formalities’

TKe  Minister et Finance  (Shri 
Morarji Desai):  (a) and (b)  The
legal formalities have not yet been 
completed Government have earlier 
accorded their approval in principle to 
the terms of the proposed I.FC in­
vestment of $1 S million m the Re­
public Forge Co, but formal approval 
has not yet been communicated as 
terms of foreign technical collabora­
tion between the Republic Forge Co. 
and the Steel Improvement Forge Co 
of the USA have still to be finally 
settled

German Investors

458.  Shri Ram Krishan Gupta: Will 
the Minister of Finance be pleased to 
refer to the reply given to Unstarred 
Question No 2664 on the 2nd April, 
1959 and state

(a) whether the German Govern­
ment have finalised a scheme for offer, 
ing risk  guarantee to  German in­
vestors, and

(b) if so, the details of the scheme’

The  Minister of  Finance  (Shri 
Morarji Desai): (a) and (b)  The 
Government of India have not yet re­
ceived any official communication from 
the West German Government in this 
respect  They received  information 
some tune ago to the effect that the 
West German Government had intro­
duced a Bill in their Legislature on 
the Risk Guarantee Scheme

Loan for India

f Shri Ram Krishan Gupta:
Shri N R. Munisamy:

454 j Shrimati Iia Palchoudhuri: 
Shri Sarju Pandey:
Shri R C. Majhi:
Shri Subodh Hansda

Will the Minister of Finance  be 
pleased to state

(a) whether negotiations on  the

details of the loans to be given to 
India by the five Western nations and 
the World Bank have been held; and

(b) if so, the outcome thereof?

The Minister of Finance  (Shri 
Morarji Desai): (a) Negotiations with 
the World Bank have been concluded 
and agreements  signed Negotiations 
with Canada, Japan, United Kingdom, 
United States and West Germany are 
yet to be completed

(b)  The World Bank has granted 
three loans aggregating $85 millions 
(Rs 40 47  crores) for the  Koyna 
Hydro-Electric Project ($25 million) 
Railways  Development  Programme 
($50 million)  and  the ICICI 
($10 million)  The U S Development 
Loan Fund has so far extended a 
$ 20 million credit for steel purchases

Production of Iron

455. Shri Ram Krishan Gupta: Will 
the Minister of Steel, Mines and Fuel
be pleased to state

(a) how much of the target of pro­
duction of iron fixed for the Second 
Five Yeai Plan l̂as been achieved 
so far, and

(b) whether any programme for the 
lemaining years of Second Five Year 
Plan has been drawn up’

The Minister of Steel, Mines  and 
Fuel (Sardar Swsrsn Singh):  (a)
The target of pig iron  for sale is
700,000 tons  In addition, iron has to 
be produced for conversion into steel 
Of a total of 12 new blast furances 
to produce all this iron, five  have 
gone into production Requirements of 
the country for iron are now fully 
met

(b)  No difficulty is anticipated in 
the other seven blast furnaces going 
into production before the end of the 
Second Five Year Plan
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Knflmtrtoa «r Mineral Wwdth  ta 
Mehlndergark DMriet

... f Shri Run Krishan Gupta:
\ Shri AJit Singh Sarhadi:

Will the Minister of Steel, Mines 
and Fuel be pleased to state:

(a)  whether the Geological Survey 
of India has completed the detailed 
survey for the exploitation  of the

mineral wealth of the Mohindergarh 
District; and

(b)  if so, the broad details thereof? 

The Minister of Mines and Oil (Shri 
K. D. Malavlya): (a) and (b). Geolo­
gical Survey of India has been carry­
ing out mineral investigation work in 
the district of Mohindergarh  during 
the past several years. The  broad 
details of the investigations under­
taken are indicated as follows:—

Mineral Locality Remarks

1. Glass Sand Narnaul and to the west 
of Atela

2. Quartz and Felspar Near Durga-ka-Nangal

3. Iron Ore

4. Limestone

Chhapra-Antri, Behan- 
pur and Dhanota- 
Dhancholi.

Narnaul

5. Salt  .

6. Garnet

Gudana area in 
tehsil

Narnaul

Dadn

Occurrence of sandstone suitable for the 
manufacture of glass from the ndge 
south of village Tahla, was recorded. 
Friable Quartzite occurs in the cliff face 
of a nola west of Atela.  Reserves have 
been estimated roughly at about 2,000 tons 
only.

Felspar has been recorded in heterogeneous 
pegmatites and the quantity estimated is 
about 8,000 tons.  Quartz has been re­
corded m quartz reefs and veins and the 
heterogeneous pegmatites and is estimated 
at 1,75,000 tons approximately.  This it 
considered suitable for ceramic purposes 
after suitable dressing.

The estimate of reserves of felspar and 
quartz cannot be made with any accuracy 
as the behaviour of the pegmatites  at 
depth is uncertain.

Reserves of iron ore at Antri Behanpur are 
estimated to be 1 million tons. The ore 
contains  approximately  64% iron.

Flux grade limestone has not been recorded 
in this district.  Limestone quarnes of 
Dhan  Bathuntha and Kalfka-Nangal 
were examined. There is more or leu a 
continuous band between the two places 
which is a distance of about 7 miles with a 
width of about 1 mile. Systematic mapping 
and surface examination of rocks was 
undertaken in 1936-57 as a result of which 
it is considered that good quality lime­
stone  suitable  for the manufacture of 
Portland cement occurs in fair quantities 
in this area  Further detailed examination 
of the deposits is considered necessary. 
This will be taken up in due course keeping 
in view the overall priorities of work in 
the Geological Survey of India.

This occurrence was investigated, but was 
found to be of no commercial importance.

Occurrence of Gamenferous  schists con­
taining  a  few concentrated bands of 
garnet was recorded south of Durga-ka- 
Nangal.  The bands are over a mile in 
length and about 100 ft. wide but are 
irregularly  distributed.
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Alloy «al Tool Steel Plant

457. Shri Sun Krishan Gupta: Will 
the Minuter of Steel, Mines and Fuel 
be pleased to refer to the reply given 
to Starred Question No 1084 on 10th 
March, 1059 and state at what stage 
is the queg.ion of setting up an Alloy 
and Tool Steel Plant which will partly 
produce nickel-free stainless steel’

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): The pos­
sibility of entrusting the preparation 
of the detailed project report and 
subsequent detailed designing of the 
plant—services generally provided by 
the  Consulting Engineers—to  an
Indian firm is being explored and it is 
hoped that a decision would be taken 
shortly

Higher Technological Institute, 
Bombay

{
Shri Ram Krishan Gupta: 
Shri Panigrahi 
Shri N Keshava:

Will the Minister of Scientific Re­
search and Cultural Affairs be pleased 
to refer to the reply given to Starred 
Question No 1932 on the 21st April,
1959 and s‘ate the further progress 
made in executing the scheme of set­
ting up the Higher Technological Ins­
titute at Bombay with the aid of the 
USSR and UNESCO’

The Deputy Minister of  Scientific 
Research and Cultural Affairs  (Dr 
M. M. Das). In so far as the direct 
assistance from the USSR referred 
to in reply to Starred Question No 
1932 on the 21st April, 1959 is con­
cerned, the equipment has started ar­
riving  Nine cases of equipment, the 
exact value of which is not yet known, 
have been received by the Institute

The following is the present posi­
tion regarding the assistance received 
from UNESCO under the UN  Ex* 
panded Programme of Technical As­
sistance:

(1)  Equipment  costing  Rs
57,35,000 has so far been re­
ceived (USSR—Rs 55,50,000,

UKr-Rs.  1,50,000; USA-IU.
18,000  and  Germany—
Rs. 19,000).

4̂) 12 Progressors (10 Russian, 
1 American and 1 Yugosla­
vian) and S Russian Transla­
tors are working at the Insti­
tute

()) For  advanced  training in 
USSR, 4 Indian teachers were 
deputed in 1958 and 6 more 
teachers have  been selected 
recently

Th* Institute started  functioning 
from July, 1958 and has admitted the 
secong batch of students to the under- 
gradi4ate courses this year  A few 
post-̂raduate courses  and refresher 
-CQUCSfe? HW& Jfistff aeadueted Jit J2& 
Institute during the Session 1958-59

Higheff Technological Institute, Madras

f Shri Ram Krishan Gupta:
459. i Shri R. C Majhl:

] Shri Subodh Hansda:
[ Shri S. C. Samanta:

the Minister of Scientific Re­
search ̂  Cultural Affairs be pleas­
ed to refer to the reply  given  to 
Starrej Ques ion No 329 on the 17th 
Februaryt 1959 and state  at what 
stage 1S the scheme for opening of 
Higher  Technological  Institute  at 
Madt̂s with the aid of Federal Re­
public 0{ Germany’

The Deputy Minister of Scientific 
Reseat], and Cultural Affairs  (Dr 
M M Das)- The Higher Technologi­
cal Inst]tute at Madras known as the 
Indiar\ institute of Technology, Mad- 
ras  has started  functioning  The 
first lja ch of 120 students was ad­
mitted m July, 1959 to the first year of 
the Engineering Courses

DcPosits of Coal In Jammu and 
Kashmir

460 Shri D C. Sharma: Will the 
Mmister 0f steel, Mines and Fuel be 
pleasê to state*

whether any new  deposits of 
coal haVe been found in Jammu and 
Kashnlir by the Geological  Survey 
of Info,
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(b) it 1to, the nature of coal depo­
sits found;

(c)  whether any assessment  has 
been made about the quantity of coal 
deposits in that area; and

(d) it so, the rough estimate there­
of?

The Minister of Mines and Oil (Shri 
K. D. Mabnriya): (a) The existence 
of coal deposits in Jangal Gali  and 
Kalakot areas of Jammu and Kash­
mir was already known The Geologi­
cal Survey of India, however,  have 
recently discovered an important coal 
horizon as a result of drilling in the 
Jangal Gali  area. Drilling  in the 
Muttal-Lain area has also revealed a 
number of coal seams one of which is 
over 21 feet thick.

A sizeable block of coal has also 
been proved recently in the Bargon 
block of Kalakot coal field area with 
a seam varying in thickness from 9 
ft. to 23 ft.

(b) The coal seams in Lain area 
appear to be low volatile, high in ash 
and fairly low in sulphur. Coal from 
one of the seams encountered so far 
is, however, superior m quality and 
may approach grade I coal.

(c) and (d). Reserves have as yet 
only been partially estimated as  the 
work is still m progress.  The area 
is structurally complicated and consi­
derable amount of further work and 
interpretation would be necessary be­
fore reliable estima'ion can be made 
In Bargon  block of  Kalakot  coal 
field area, however, reserves of the 
order of 2:5 million tons have been 
proved down to a depth of 500 ft., 
but more detailed investigations are 
still in progress.

I .A.S. (Special Recruitment) Exami­
nation, 1956

461. Shri D. C Sharma: Will  the 
Minister of Home Affairs be pleased 
to state:

(a)  the number of candidates who 
have been appointed upto the  31st 
July, 1959, as a result of the I.A.S.

(Special Recruitment)  Rta«ii«wt4ow 
held in 1956; and

(b)  when the remaining candidates 
are likely to be appointed?

The Minister of Home Affairs (Shri 
G. B. Pant): (a) and (b). Attention 
is invited to the reply given to the 
Starred Question No. 1940 on the 21st 
April, 1959. Ten candidates are still 
to be absorbed, out of whom one can­
didate is expected to join in August, 
1959. Efforts are being made to ab­
sorb the remaining candidates in the 
IAS. cadres of the States.

Oceanography of Western Coast

4fi2 f Shri D. C. Sharma:
\ Shri P. K. Deo:

Wil] the Minister of Scientific Re­
search and Cultural Affairs be pleas­
ed to state:

(a) the steps taken to  study the 
Oceanography of the Western Coast of 
India with  particular  reference to 
Bombay Coast; and

(b) the results thereof?

The Deputy Minister  of Scientific 
Research and Cultural Affairs  (Dr. 
M. M. Das): (a) At present, limited 
studies  in  Oceanography of  the 
Western Coast of India are being ear­
ned out by the following organisa­
tions:—

(I) Indian Meteorological Depart­
ment —Collecting surface  tempera­
ture data and water samples with the 
help of the Indian Merchant Navy.

(II) Central Marine Fisheries Re­
search Station, Mandapam—Collecting 
Sea Yfater Samples and their analysis 
with the help of the Indian Naval 
and Indian Merchant Naval  vessels 
and with its own fishing vessels.

(III) Geodetic and Research Branch, 
Survey of  India—Maintaining tide 
gauges at the Indian ports.
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(iv) The Oceanographic  Research 
Wmg of the Central Board of Geophy­
sics.—Undertaking  studies  in  the 
fundamental aspects of Oceanography 
including temperature, salinity, den­
sity, microseisms m the waters off the 
Cochin coast m close  collaboration 
with the  Indian  Naval  Physical 
Laboratory

(v) The Naval Hydrographic Office, 
Dehra Dun—Survey of the Arabian 
Sea for mapping the sea floor

(vi) Kerala  University —Carrying 
out Oceanographic Studies in the in­
shore waters off the Cochin Coast

(vn) Institute of Saehce, Bombay— 
Mainly marine biological work

(b)  The main results of the studies 
undertaken by the above organisa­
tions are indicated below

(1) Records of salinity at different 
depths are regularly maintained  in 
Bombay harbour Observations of the 
density of sea water at the surface 
are taken by the Indian Meteorologi­
cal Department almost daily at Colaba 
and at Alibag (18 miles off Bombay) 
and it has been observed that during 
monsoon the density fluctuates widely 
Intensive data on temperature  and 
salinity are  kept by the  Central 
Marine Fisheries Research Station at 
Calicut, Cochin and  Madras Water 
samples collected by the vessels are 
sent to Mandapam  for study along 
with temperature readings

(u) As a result of the Dnft-card 
measurements  carried  out by the 
Indian Naval Physical Laboratory as 
well as the Central Marine Fisheries 
Research Station it has been possible 
to get some idea of the coastal cur­
rents  The observations on upwelling 
on the Western coast show that up- 
welling begins earlier in the season 
m the south than in the north

(111)  The wind and wave observa­
tions over the Arabian sea have been 
analysed by the Indian Meteorologi­
cal Department  With winds upto 17 
knots, most common  wave periods 
were m the range of 5-7 secs With 
higher winds upto 32 knots, the range

waa 7-0 secs. Some photographs of 
the sea surface have been analysed at 
the Indian Naval  Physical Labora­
tory with a view to arriving at  a 
quantitative definition of the sea state.

(iv) Routine measurement on micro- 
seisms have  been carried  out at 
Cochin and the records show that the 
intensity is repeatedly built up in the 
morning with a maximum m the fore­
noon and falls to very low values in 
the afternoon

(v) Studies on fouling  organisms 
and associated temperature and sali­
nity conditions are progressing at the 
Indian Naval Chemical  and Metal­
lurgical Laboratory at Bombay and 
also at Andhra University, Waltair.

(vi) Separate tidal pamphlets are 
published for Bombay and the Ports 
of the Hooghly and Rangoon rivers, 
m addition to the tide  tables pub­
lished for all the other ports by the 
Survey of India In a number of cases 
there is evidence of significant changes 
m the sea-bed, local configuration of 
the land in river estuaries which has 
a considerable influence on the tidal 
concurrences

Grants to Punjab University

463 Shri D C Sharma*  Will the 
Minister of Education be pleased to
state

(a) the total amount  of loan or 
grant paid by the University Grants 
Commission to the Punjab University 
for the construction of hostels during 
1957-58 and 1958-59,

(b) the total  financial assistance 
given to the above university for set­
ting up “Students’ Aid Fund" during 
the above period, and

(c) the amount of loan or grant pro­
posed to be given during 1959-607

The Minister of Education (Dr. K. L. 
Shrimali):  (a) 1957-58—Rs 1,00,000
(Grant)  and 1958-59—Rs  6,00,000
(Grant)

(b) Nil

(c) Rs 9,60,000 (estimated grant for 
hostels and Students’ Aid Fund).
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Basking ChMnvulM

«M. Shri D. C. Bhanna: Will the 
Minister of Finance be pleased to state 
that value of assets realised by the 
banking companies in India under the 
Indo-Pakistan  Banking  Agreement 
1949 during the period April to July, 
1959, month-wise?

The Minister of Finance  (Shri 
Morarji Desai):  According to the
available information the realisations 
by Indian banks in  West Pakistan, 
against their advances, in respect of 
which assistance was sought under the 
banking  agreement,  amounted  to 
Rs. 1,12,541 during May, 1959. There 
were no realisations during  April, 
June and July, 1959.

Supply of Coal to Pakistan

465. Shri D. C. Sharma: Will the 
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the  total  tonnage  of  coal 
despatched to Pakistan during the year
1959 (upto the 30th June) as compared 
to the despatches made during the 
corresponding months in 1958;

(b) the total monthly allotment of 
wagons for loading of coal to be 
despatched to both wmgs of Pakistan 
during the first six months of 1959; 
and

(c) the total number of  wagons 
actually loaded and despatched dunng 
the same period?

The Minister of Steel, Mines  and 
Fuel  (Sardar Swaran Singh):  (a)
Total despatches (in tons) to both 
wings of Pakistan.

Month 1958 1959

January 84.330 95.122
February 103411 74.986
March 106,517 X99>393
Apnl . 90,538 I«3,i37
May 106,888 51.671
June 62,058 54.120

Total 550,74a 468,429

(b) and (c).

Month
Allotment
of
wagon*

Actual 
loading 
and 

dtspatchts 
cf wagons

January ’59 . 4632 4500
February ’59̂ 3057 2978
March ’59 5072 5047
April ’59 3963 3843
May ’59 2772 251X

June ’59 2460 2460*

Total . 21756 21339

'Approximate based on  allotment 
figures.

Commonwealth Scholarships

4-. f Shri Ram Krishan Gupta:
I Shri Sarju Pandey:

Will the Minister of Education be 
pleased to refer to the reply given to 
Unstarred Question No. 392 on the 
17th February, 1959 and state:

(a) whether the new scheme  of 
Commonwealth  Scholarships  and 
fellowships has since been finalised; 
and

(b) if so, the main features thereof?

The Minister of Education (Dr. K. L 
Shrimali): (a) The Scheme has been 
considered  by  the Commonwealth 
Conference; but, it has not been 
finalised, as yet

(b) Does not arise.

Death of Delhi Students at Dwarka

fShri Bam Krishan Gupta:
\ Shri Bhakt Darshan:

Will the Minister of Education be 
pleased to refer to the reply given to 
Starred Question No. 1474 on the 23rd 
March, 1959 and state:

(a)  whether Government have since 
received the report of Committee 
appointed to hold enquiry into the 
circumstances which led to the death
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of  two  students from  Delhi at 
Dwarka; and

(h) if so, the findings thereof?

The Minister of Ednca Ion (Dr. S. 
L. Shrimali): (a) Yes, Sir.

(b)  The report is under examination 
and a copy of the same will be placed 
on the Table of the Lok Sabha shortly.

Training School of Archaeology, New 
Delhi

468. Shri Ram Krishan Gupta: Will 
the Minister of Scientific Research and 
Cultural Affairs be pleased to refer to 
the reply given to Starred Question 
No. 501 on the 20th February, 1959 
and state at what stage is the proposal 
of opening a Training School of 
Archaeology m New Delhi?

The Deputy Minister of  Scientific 
Research and Cultural Affairs (Dr. M. 
M. Das): The proposal for opening a 
Training School of Archaeology has 
been finally approved and the  first 
course will  commence in the first 
week of October this year  Applica­
tions for the course have been invited 
by advertisement in the Press

Sudan House

469. Shri Shlvananjappa:  Will the
Minister of Defence be pleased to 
state:

(a) whether it is a fact that a Sudan 
House has been inaugurated at the 
National Defence Academy (Khadak- 
vasla); and

(b) if so the reasons to name it as 
'Sudan House’?

The Minister of Defence  (Shri 
Krishna Menon):  (a) Yes Sir; the
mam administrative building of  the 
National Defence Academy, Khadak- 
vasla, was named as  "Sudan Build* 
mg” on 30 th May, 1959.

(b)  In 1941 the Sudan Government 
placed at the disposal of the Govern- 
ment of India a sum of £100,000 as a 
token of appreciation of the services 
rendered by Indian troops in the

defence of  Sudan territory.  After 
partition, India's share of the Sudan 
Government’s gift was £70,000.

The Government of India in con­
sultation with the Government of 
Sudan decided in 1945 that the Sudan 
Government’s gift should be utilised 
m establishing a Defence Academy in 
the country.

To keep alive the name of the Donor 
and the spirit of the gift, the adminis­
trative  building of  the  National 
Defence Academy has been named as 
“Sudan Building”.

Mapping of Kothagudam and Tandur 
Areas

r Shri Nagl Reddy:
J Shri A. K. Gopaian:
1 Shri Vasudevan Nairi 
shri Kunnan:

Will the Minister of Steel, Mines and 
fuel be pleased to refer to the reply 
given to Un&tarred Question No 1677 
on the 10th March, 1959 and state:

(a) the steps taken so far for map­
ping of about 100 sq miles in Kotha­
gudam and Tandur areas;

(b) the amount  allotted for the 
same, and

(1) when the work is proposed to 
be started?

The Minis.er of Mines and Oil (Shri 
K. D. Malaviya): (a) and (c). Geolo­
gical mapping proposed in the area is 
of a detailed nature and it is consider­
ed that it could be more advantage­
ously carried out concurrently  with 
drilling  It is proposed to undertake 
this work during the current year.

(b)  No separate financial provision 
is made for carrying out geological 
surveys and investigation of mineral 
resources in individual States.  The 
expenditure incurred is met from the 
sanctioned grant of the Department as 
a whole.
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V.8. IMM

f Shri Nagl Be4*y:
*  \ Shri A. K. Gopalan:

Will the Minister of Finance be 
pleased to refer to the reply given to 
Starred Question No 132 on the 12th 
February, 1959 and state

(a) whether the  Government of 
India in consultation with the Reserve 
Bank have selected  the licences to 
ask the United States Government to 
reimburse the amount from the United 
States 10 Million Dollar loan,

(b) if so, what are the licences that 
have been selected, and

(c) what is the  rate of recovery 
from those persons  or industries to 
whom loans are granted7

The Minister of Finance  (Shri 
Morarji Dessi): (a) to (c)  The loan 
or credit is in foreign currency to 
the Government  of India and was 
obtained to  assist it to finance the 
overall capital goods  imports under 
current  policy  Withdrawals from 
this credit can be made by the Gov­
ernment  to  replenish its foreign 
exchange holdings already drawn upon 
or being  drawn upon, by  private 
capital goods imports falling within the 
scope of the agreement for which Gov­
ernment had issued licences on their 
ordinary policy for such imports

There is no loan granted to any 
person or industry and therefore there 
is no question of recovery from those 
persons or industries  The Govern­
ment retains sums  drawn from the 
DLF credit and thereby recoups itself 
for the foreign exchange being utilis­
ed for some of the  private capital 
goods imports

All records of payments m foreign 
exchange made after 1st September, 
1958 for capital goods imports of the 
categories falling within the agreement 
are being scrutinised and  where 
eligible are being reimbursed by the 
Development Loan Fund of the United 
States.

Hie loan is  repayable in Indian 
currency by the Government of India.

Coal Washeries

f Shri Pangarkar:
”*• \ Shri S. A. Mehdl:

Will the Minister of Steel, Mlnw 
and Fuel be pleased to state.

(a) the number of coal washeries 
established so far m India,

(b) whether any coal washeries are 
to be established during the year 1959- 
60, and

(c) if so, the names thereof7

The Minister of  Steel, Mines and 
Fuel (Sardar Swaran Slngb): (a)
There are four coal washeries work­
ing three m private sector at West 
Bokaro, Jamadoba and Lodna and one 
m public sector at Kargali

(b)  and (c)  The Durgapur coal 
washery, which is an integral part of 
the Durgapur Steel Plant, and the 
Dugda coal washery are expected to 
be completed by the end of 1959 and
1960 respectively  The  Associated 
Cement Company propose to set up a 
washery at their Nowrozabad colliery 
in Madhya Pradesh

Assistants in the Central Secretariat

473. Shri Goray: Will the Minister 
of Home Affairs be pleased to state:

(a) the number of Assistants in the 
Central Secretariat who have not been 
confirmed so far,

(b) how many of them are tempo­
rary and how many are quasi-perma­
nent, and

(c) what steps Government contem­
plate to make them permanent7

The Minister of State in the Ministry 
of Home Affairs (Shri Datar): (a) and
(b)  There are about 1,300 temporary 
Assistants m the Central Secretariat 
Service at present who are not con­
firmed in any post  or grade under 
Government  Out of this number, 
about  500  are  quasi-permanent
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Assistants and the rest purely tem­
porary Assistant*.

(c)  About 280 out of  the  1,300 
temporary Assistants mentioned in the 
reply to parts (a) and (b) of  the 
Question will very shortly get con­
firmed in Grade IV of the  Central 
Secretariat Service against permanent 
maintenance vacancies available in the 
departmental quota of this Grade. The 
remaining persons will also be eligible 
for confirmation in Grade IV in their 
turn as and when further permanent 
vacancies in the departmental quota 
of the Grade become available.
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Pakistani Nationals  In UJP.

476. Shri Vajpayee: Will the Minis­
ter of Home Affairs  be pleased to
state:

(a)  the  number  of Pakistani 
nationals detected in  Uttar Pradesh 
during 1958-59 who have been living 
by falsely declaring themselves  as 
Indian citizens; and

(b) the action taken against them?

Tbe Minister of Home Affairs (Shri 
G. B. Pant):  (a) 154 such persons
were arrested in U.P. during the 
calendar year 1958. Later information 
is not yet available.

(b)  Prosecution is launched against 
such persons for  unlawful entry or 
unauthorised  residence  under  the 
Indian Passport Act or the Foreigners 
Act, as the case may be. Deportation 
is resorted when they do not leave 
even after conviction

Christian Missionaries
1

... f Shri Narayanankutty Menon:
* I Shri Punnoose:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether Government keep any 
check on the funds sent to the Christ­
ian Missionaries in India by foreign 
countries; and

(b) if eo, the nature of the check 
exercised?
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The Minister of Boom Affairs (Shri
a. & Peat): (a) No.

(b) Does not arise

Special Supreme Court bench for 
Industrial Dispates

478

’’Shri Ram Krishan Gupta: 
Shri Shivananjappa: 
Pandit Munlshwar Dutt 
Upadhyay:
Shri M. L. Dwlvedi:

Will the Minister of Hone Affairs 
be pleased to state  at what  stage 
stands the proposal to set up a special 
bench in the Supreme Court to deal 
exclusively with Industrial disputes to 
expedite their disposal"*

The Minister of State In the Ministry 
of Home Affairs (Shri Datar): No pro­
posal to constitute such a special bench 
of the Supreme Court is under con­
sideration

Soviet Assistance for Baraunl Oil 
Refinery

" Shri Ram Krishan Gupta: 
Shri D. C. Sharma:
Shri Ajit Singh Sarhadi:
Shri Keshava:
Pandit D. N. Tiwary:
Shri Jalpal Singh:
Shrimati Mafida Ahmed:

479. J Pandit Munishwar Dutt 
Upadhyay:

Shri M. L. Dwivedi:
Shri Bhanja Deo:
Shri S. M. Banerjee:
Shri M. B. Thakore:
Shrimati Ila Palchoudhurl: 
Shri Morarka:

Will the Minister of Steel, Mines and 
Fuel be pleased to refer to the reply 
given to Starred Question No 2023 on 
24th April, 1959 and state*

(a) whether the negotiations with 
USSR regarding assistance for  the 
setting up of Baraum refinery have 
been finalized;

(b) if so, the details thereof;

(e)  the nature of the steps taken so 
far in setting up oil refinery at 
Barauni; and

(d)  the total cost involved in set­
ting up the refinery and the foreign 
exchange content of it?

The Minister of Mines and Oil (Shri 
K. D. Malaviya): (a) No, Sir

(b) Does not anse

(c) The possible sites m and around 
3araum have been inspected and a 
tentative decision taken on the site to 
be selected Steps to recruit personnel 
have been taken

(d) The total cost can be assessed 
only after conclusion ot an agreement 
with USSR Government

Panna Diamond Mines

480.  Shri Ram Krishan Gupta: Will 
the Minister ot Steel, Mines and Fuel
bo pleased to refer to the reply given 
to Starred Question No 2025 on the 
24th April, 1959 and state the nature 
of decision taken for setting up  an 
autonomous statutory corporation or 
company for the Panna  Diamond 
Mines*

The Minister of Mines and Oil (Shri 
K. D. Malaviya): Government as yet 
have taken no decision on the subject 
and the matter is still under exami­
nation

Institutions run by Catholic Churches 
In India

481 J ̂  A K G opal an:
' \ Shri Kunhan:

Will the Minister of 
be pleased to state.

Home Affairs

(a) the total amount of money re­
ceived from foreign countries by insti­
tutions run by the Catholic Churches 
in India during the first six months of 
1959,

(b) the institutions which received 
this help and the amount given to 
each, and
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(c) the countries from which this 
help was received?

Hie Minister of Home Affairs (Shri
G. B. Pant): (a) to (c) A statement 
giving the latest information available 
is laid on the table of the House

Statement

Statement showing the armunt of fundi 
recetved 11 Indict from abroad by 'Christian 
mtsstonanes'.

Figures in Rupees Lakhs

Area/country 'o April
19*9

United Kingdom f 8 3

Malaya . o 3

Otheis 1 4

Total Sterling Area 70 o

USA 264 2

Canada 116

Others o 1

Total Dollar Area 275 *9

West Germanv 

Sw tzerland 

Others  .

Total O E F C countries 

Rest of Non-Sterling Area 

All areas  Total

Note Information as to how much of th'* 
amount was received by Catholic 
Churches m India and the names of 
the reci pient institutions is not 
available

“Latest period for which figures are 
available

Central Institute for Training of 
Hindi Teachers at Agra

r Shri Vajpayee:
Ŝhri Ram Krishan Gupta:

Will the Minister of Education be 
pleased to state

(a)  the nature of steps taken so far 
for setting up of the Central Institute 
to train Hindi Teachers at Agra, and

7 9

-I14 6" 

*4 * 

o 2

3-0 2

(b)  whether any State Government 
has been asked to share the economic 
burden for setting up of the institute?

The Minister of Education (Dr. K. 
L. Shrimali): (a)  A statement is 
attached

(b) Mo, Sir.

Statement

A resolution (No F9-18/58-H 1 dated 
19-5-1959) has been published in the 
Gazette of India dated SO 5 1959 (Part
I, Section I), providing for the estab­
lishment of the Kendnya Hindi Shik- 
shaka Mahavidyalaya to run  under 
the management of a Mandal called 
the Kendnya Hindi Shikshana Mandal 
The Memorandum of Association and 
Rules in respect of the Mandal have 
been finalised and steps to get the ins­
titution registered under the Societies 
Registration Act of 1860 will be taken 
as soon as nominations from various 
voluntary organisations are received

Workcharged Staff in Archaeology 
Department

483. Shri S M Banerjee: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state

(a) the number of workcharged staff 
in the Department of Archaeology who 
completed 10 years of service on the 
1st July, 1950,

(b) the number of such persons con­
firmed as permanent,

(c) whether any steps have been 
taken to create permanent  posts 
thereafter, and

(d) if not, the reasons therefor?

The Deputy Minister of Scientific 
Research and Cultural Affairs  (Dr. 
M M. Das): (a) 113

(b) 82

(c)  and (d)  The matter is under 
examination
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of Lou la L—de«i Vnejr

Hi Shri M. S. Muteaqr: Will the 
Bntiler of Item be pleased to 
state:

<■) whether it is a fact that the 
Government of India have decided to 
raise loans in the  London money 
maifcet;

(b)  if so, on what conditions and 
terms; and

<c) tbe amount of the loan?

The MtmH— of Finance  (Shri 
Morarji Desai): (a) No such decision 
hM been taken.

(b) and (c). Do not arise.

State Bank ot India

485. Shri N. 8. Mnniswamy: Will 
tbe Minister of Finance be pleased to 
state the number of branches of State 
Bank of India opened in 1959 so far?

Tim Minister of  Finance  (Shri 
Morarji Desai): During the period 
from the 1st January to the 31st July, 
1959, the State Bank of India has 
opened 56 branches at various centres 
in India.
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4*9. Bkrt Jhaiw fltfaha: Will the 
Minister at tMwrtHo Research mi 
Caltaral Affairs be pleased to state:

(a) the value of foam glass now being 
manufactured in the country a* a re­
sult of the investigations carried out 
at the Central Glass and Ceramic 
Research Institute;

(b) the uses to which it is being 
put; and

(c) the amount of Foreign Exchange 
saved on this account?

The Deputy Minister of Brtwattfle 
Beseaieh and Cultural Affaire (Dr. 
M. M. Das): (a) The manufacture of 
foam glass has not yet started.

(t>) and (c). Do not arise. 

Development of Modern Indian

Shri Tridib Komar 
Chandhui:
Shri Subodh Hansda:
Shri S C. Samaata:
Shri Vajpayee:
Shri Baghonath Singh:
Shri Bam Krishan Gupta:
Shri Fanigrakl:
Shri Fahadla:

Will the Minister of Scientific Be* 
search and Cultural Affairs be pleas­
ed to state:

(a) whether it is a fact that Gov­
ernment have asked the State Gov­
ernments to put forward their pro­
posals regarding financial assistance 
that the latter would require tor 
development of Modem Indian langu­
ages except Hindi and Sanskrit;

(b) which are the States that have 
forwarded their proposals to the 
Central Government uptill now; and

(c) what amount, if any, has al­
ready been allotted to the various 
State Governments as grants or loans 
for this purpose, together with the 
amount already drawn?

the Deputy Minister of Sdeattle 
Research and Cultural Affairs  (Dr.
H. M. Das): (a) Yes, Sir.

488.
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(b)  and (c). During 1858-59 the 
following State Government* asked 
for grant* and the amounts sanctioned 
are diown against each:

State  Government
Amount
of

Grant

R*

Assam 4 > QOC

Jammu & Kashmir i|/>CO

Madhya Pradesh 4,000

Punjab 27,000

Rajasthan 6,51 <

Wen Bengal 43,800

Mysore Nil

Kerala Nil

Orissa N 1

Andhra Pradesh N 1

The State  Government of Madhya 
Pradesh have not drawn the amount 
Information regarding the other State 
Governments is not available

During 1959-60 requests for grants 
have been received from the follow­
ing two State Governments and they 
are under consideration

1. West Bengal
2 Assam.

Income-tax

489.  Shri Subiman Ghose: Will the 
Minister of Finance be pleased to state 
how many persons have been assessed 
during 1958-59 for income-tax on an 
annual income of over a lakh of 
rupees and over fifty thousand rupees 
within  Burdwan  district  (West 
Bengal)?

Hie Minister of Finance (Shri 
Moraril Desai): The persons assessed 
daring 1958-59 within Burdwan  dis­
trict (West Bengal) for income-tax on 
an annual income of over a lakh of 
rupees were 16 and  over  fifty 
thousand (but less than one lakh) 
rupees were 61.

Gold Dost at Mstaqi Taiulta, fanir
490. Shri Amu: Will the Minister «f 

Steel, Mines and Fael be pleased to 
state:

(a) whether it is a fact that gold 
dust was found at Mohadi  Tfcluka, 
Jamner,  Jalgaon  District  Bombay 
State when digging the tank,

(b) if so, whether Government have 
taken laboratory tests about the per­
centage of gold content;

(c) whether Government have taken 
steps for geological survey of that 
area, and

(d) if so, the results of the survey?

The Minister of Mines and Oil (Shri 
K D. Malavlya): (a) No, Sir

(b) Does not arise

(c) and (d)  The area was mapped 
m the early days of the Geological 
Survey of India.  Volcanic rocks, 
known in Indian Geology as Deccan 
traps, are found in the area and this 
rock is not likely to contain any gold.

Depressed Classes league

491. Shri B. C. Mullick: Will the 
Munster of Home Affairs be pleased 
to refer to the Report of Commissioner 
for Scheduled Castes and Scheduled 
Tribes page 165, item No XIII and 
state-

(a) whether the Government of 
Orissa have set up an evaluation com­
mittee to evaluate the work done by 
the Depressed Classes League in the 
State; and

(b) if not, when it will be set up?

The Deputy Minister of Home 
Affairs (Shrimatl Alva): (a) No.

(b) The question is being examined 
by the State Government.
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Atl India Audit and Aoowwts 
Assoctatbn

rShrt Tmpmiii:
«Mt 7 Shri A. K. Gopalan:

ÎStari H. N. Mnkerjee:

Will the Minister of Finance  be 
pleased to state*

(a) whether it is a fact that the re­
cognition of all India Audit and 
Accounts Association was withdrawn 
recently; and

(b) if so, what are  the  reasons 
therefor?

The Minister  of Finance  (Shri 
Morarji Deaai): (a) Yes

(b)  For violating the  terms  and 
conditions of its recognition.
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Tata Iron and Steel Company 
Limited

494 Shri Achar: Will the Minister 
of Finance be pleased to slate:

(a) whether the Tata Iron and Steel 
Company Limited have applied to the 
Controller of Capital Issues  to  in­
crease their share capital;

(b) if so, by what amount,

(c) whether the Controller has given 

permission to do so, and

'd) if so, for what reasons?

The  Minister of Finance  (Shri 
Morarji Desai): (a) to (d). The Tata 
iron and Steel Company Limited ap­
plied to the Controller  of  Capital 
I&sues for consent to the issue of 
capital of Rs 8,38,77,900.  Permission 
has been given to the company for 
the issue of capital as applied for. 
The company wanted to issue this ad­
ditional capital for the following 
reasons:

(1) to reduce the disparity bet­
ween its share capital and its 
total  borrowings  and  to 
honour the commitment  in 
the loan agreement with the 
World Bank to maintain, as 
far as possible, parity between 
debt and equity capital;

(ii) to repay temporary borrow­
ings; and

(iii) to make its financial position 
a little more liquid for the 
completion of its capital ex­
penditure programme
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flamjr at Iron Ore In Mysore State

405 Shri Aehar. Will the Minuter 
of Steel, Mines and 1M be pleased 
to state*

(a) whether any geological survey 
has been conducted in the districts 
of South Canara and North Canara in 
Mysore State with a view to find out 
the extent and nature of the iron ore 
in that area,

(b) tf so, the result of such survey, 
and

(c) if no such investigation has 
been made whether Government pro­
pose to take up such a survey9

Hie Minister of Mines and Oil (Shri 
K D Malaviya): (a) and (b)  Yesv 
Sir As a result of  reconnaissance 
survey earned out by Geological 
Survey of India m 1951-52 and 1952-5S 
in parts of South Canara district iron 
ore occurrences were recorded at 
Yenakal Reserved Forest, Mujur Re­
served Forest, on Putturkal Hillock, 
in and around Perdal, near Chilimet- 
teru and in parts of Nidle m Puttur 
and Kasaragod taluks  The iron ore 
bodies were considered to be moderate 
in size and from low to medium grade 
in quality The reserves were also 
not considered large and therefore no 
further detailed  investigation was 
carried out  The reported occurrenc 
es of Latentic iron ore near the 
villages of Kalchee, Mensigaddi end 
Hulekal  in  North  Canara  were 
examined in  1948-49, and since sur 
face indications were not encouraging 
no futher investigation was carried 
out

(c) Does not arise

Engineering Colleges

r Pandit Mnnishwar Dutt
496 1  Upadhyay:

(_Shri M. L Dwivedi

Will the Minister of Scientific Re­
search and Cultural Affairs be pleas­
ed to state

(a)  how many Engineenng Colleges 
are working in the country and how

ma.py are to be added opto the end of 
the Second Kve Year Plan;

(b)  what has been the rate of ad- 
mjjpion for Engineering Colleges «fa«i
1051 end what is the number of full, 
fledged Engineers  and  Diploma- 
holders turned out from these insti­
tutions dunng this period; and

(C) how many applications for ad­
missions have been refused in 1989-60 
foe want of accommodation?

iChe Deputy Minister of  Setatflo 
Research and Cultural Affairs  (Dr 
M  »■■): (a) At present there are 
88 Colleges of Engineering and Itoch- 
noJotfy working in the country. • new 
colleges are expected to come into 
being by the end of the current plan 
pel”*
(b) The intake and out-turn figures 
tr<?m 1951 to 19S8 as reported to the 
Ministry are given below

Degree Diploma
yeai

Intake Out­ Intskc Out­
turn turn

19?1 4.788 2.693 6,216 2,636

W>2 J.184 2,9'f 6.499 2,«54

19*3 5.450 2.8f'0 7.213 2,747

19̂4 5.468 3 207 8.313 3.397

19̂5 *>937 4.0*7 0.39'’ 4,07a

I9f6 6,367 4.293 9><*99 4.075

1957 9.778 4,290 15.995 5.034

195s ii,oS6 4.5~I 19.932 6,021

(c)  The required information is not 
available

Grants to Punjab, Aligarh and Banana 
Universities

497  Shri Daljit Singh: Will the 
^mister of Education be pleased to 
state the amount given as grants so 
&r to the following universities dur- 
jjig 1958-59 and 1959-60 separately:

(I) Punjab University,

(II) Aligarh University, and

(III) Banaras University?
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«fc» W*Mr * 
k IUm B):

(Or K

lime of the 
Univcnity

Amount given in

1959-60
1958-59  XV71959) 
Ri  nP  Rs nP

(1) Punjab
University 48.5a.1W 35 5»4°6 00

(u) Aligarh 
Muslim
University 68,91,034 87 10,16,629 31

(111) Banana 
Hindu
University 66,12,02$ 94  13>9°>200 00

Archaeological Surrey In Mysore

498. shri Wodeyar: Will the Minister 
«f Scientific Research and Cultural 
Affiln be pleased to state.

(a) whether the survey of ancient 
jfttnplgg and places of archaeological 
%n<i historical importance has  been 
completed in Mysore, and

(b) whether Government have fina­
lised the list  of monuments  of 
national importance in that State*

The Deputy Minister of Scientific 
Research and Cultural Affairs  (Dr 
M. M. Das): (a) No Sir  Only 252 
villages have so far been surveyed

(b) Not yet, Sir

Income-Tax from Punjab

499 Start Daljit Singh: Will the 
Minister of Finance be pleased to 
atate

(a) the number of assessees in 
Punjab from whom income-tax could 
not be realized dunng 1958-59, dis- 
tnct-wue, and

(b) amount of income-tax arrears 
at present, district-wise?

The Minister of Finance (Shri 
Morarji Desai): (a) and (b) The
information is not readily  available 
and as being collected A statement 
giving the information will be laid on 
the Table of the House as early as 
possible

All India Council of Sparta

5M Shri BL N. Makerjee: Will the 
Minister of Education be pleased to 
state

(a) what is the number of meetings 
held and the nature of decisions reach­
ed by the All India Council of Sports 
since its appointment, and

(b) whether Government have rtf- 
viewed the work done by the said 
Council so far7

The Minister of Education (Dr K. L 
Shrimali): (a) Nine A statement on 
the nature of the decisions taken is 
laid on the Table

(b)  Tbe work of the All India Coun­
cil of Sports has been reviewed by the 
Ad Hoc Enquiry Committee on Sports 
which submitted its report in Feb­
ruary  1959  On the basis of the 
recommendations of this Committee, 
the Council  has been reconstituted 
with effect from 2nd March, 1959

Statement

The All India Council of Sports is 
an advisory body without any execu­
tive powers  The nature of the deci­
sions taken by the Council from its 
constitution in November 1954 to It* 
dissolution m November 1957 was as 
follows —

1  The Council recommended  that 
grants may be paid to

(a) Naional Sports Organisations 
recognised by the Council for

(I) sending teams abroad and invit­
ing foreign teams to India,

(II) holding coaching camps

(III) purchase of sports equipment

(iv) holding  National  Champion­
ships

(b)  State  Governments  and 
National  Sports  Organisations for 
construction of  stadia and guest 
houses

(c) National Sports Organ<sations 
State Sports Councils for the appoint­
ment of paid Secretaries
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(•) Coaching Camps conducted by 
the Council itself tor necessary ex­
penditure

On the basis of the recommendations 
of the Council, an aggregate amount 
of Rs 23 lakhs was paid for the pur­
poses mentioned above during the 
period November 1B54 to February, 
1969

3 On the recommendations of the 
All India Council of Sports, the Minis­
try of Education is awarding every 
year a running trophy (known as 
Abul Kalam Azad Trophy) to the 
University which produces the largest 
number of players for participation in 
National/International Events during 
one academic year

3 On the basis of the recommenda­
tions of the recent Ad Hoc Enquiry 
Committee on Sports, the All India 
Council of Sports has been reconsti­
tuted with effect from 2nd March, 
1959 The nature of the principal de­
cisions taken by the reconstituted 
Council is as under —

(1) The State Sports Councils may 
be reconstituted on the lines of 
the All India Council of Sports,

(2) An enquiry may be made into 
the criticisms against the Board 
of Control for Cricket in India,

(3) An integrated Coaching Scheme 
may be set up on an All India 
basts,

(4) The Committee  administering 
the Hajkumari Sports Coaching 
Scheme may  be reconstituted 
and got registered  under the 
Societies Registration Act, I860,

(f) financial assistance may be 
given for the development of 
sports and games during the 
remaining period of the Second

(R- m lakhs)

1 National Coaching Scheme

(«) Establishment of Central
Institute of Coaching ij oo

(ft) Rajkuman Sports Coaching
Scheme g oo

2 Construction of Stadia 3*00

3 Grants to National Sports
Federations 4 00

4. Provision of Play-fields  and 
Fquipment  in  the  Edu- 
Lationsl Institutions 57 00

5 Popularisation of Gaines and
Sports in Rural Areas 8 00

€ Oi ganisattonal expenses of the 
Federations /Associations/
State Sports Councils etc J 00

Totai 100*00

The Government of India have 
accepted the above recommendations 
and action to implement them is being 
taken

Dogfa Folk Songs

501 Shri Hem Raj: Will the Minis­
ter of Scientific Research and Cultural 
Affairs be pleased to stats the steps 
taken by Government to preserve the 
folk songs of the Dogra area of 
Kangra and Jammu and print them in 
a booklet form”

The Deputy Minister of  ScientiAo 
Research and Cultural Affairs  (Dr. 
M M Das): Folk songs of the Dogra 
area of Kangra and Jammu have been 
recorded by the All India Radio for 
broadcast programmes  The proposal 
for printing some of them in a book­
let form is under examination of the 
Ministry of Information and Broad­
casting

2 A film on “Kangra-Kulu-VaUey" 
and another on “Jammu” are proposed 
to be produced by the Films Division.
If possible, the folk songs 01 these 
areas will be included m these *hna
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Vitya* Maadln 

Shri In Ba|:
Bhri Slddlah:
Bhri In Krishan Gnptm: 
Shri AJH Slag* Sarkadl:

Will the Minister of Scientific Be- 
■aareh ud Cultural  Affairs  be
I>lea8ed to state:

(a) the number of Vigyan Mandirs 
proposed to be set up during  the 
yean 1959-60 and 1960-61, State-wise;

(b) the names of the places selected 
for the purpose;

(c) whether the cost will be borne 
wholly by the Centre; and

(d) if not, the contribution which 
the State Governments would have to 
make?

The Deputy Minister of Scientific 
Research and Cnltnral Affairs  (Dr. 
M. M. Das): (a) Three in each State— 
two during 1953-60, and one during 
1960-61.

(b) A statement is laid on the Table 
of the House showing the locations of 
the Vigyan Mandirs established and of 
the sites approved on the reommen- 
dations of State  Governments  for 
establishment  of  additional Vigyan 
Mandirs during 1959-60  Locations of 
Vigyan Mandirs to be set up here­
after have not yet been decided.

(c) and (d). Yes, except on the 
accommodation, which is provided 
either by State Governments  or by 
private agencies

Statement

1 Moodabidri, Distt South Kanara
(Mysore)

2 Devarayasamudram, Distt. Kolar
(Mysore).

3 Mayasandra,  Distt  Tumkur
(Mysore)

4. Nowgong,  Distt.  Chattarpur
(Madhya Pradesh).

9. Amadalavalasa, Distt. Srikakulam
(Andhra Pradssh).

6. Haveli Kharagpur, Distt. Monghyr
(Bihar).

7. Vaishali,  Distt.  Muzaffarpur
(Bihar).

6 Penukonda, Distt  Anantpur
(Andhra Pradesh).

9. Jorhat, Distt. Sibsagar (Assam). 

10. Phoolpur, Distt. Allahabad (UP.).

11 Saidpur, Distt. Ghazipur (U.P.).
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Coal Deposits In Champaraa

504  Shri Anirudh Sinha: Will the 
Minister of Steel, Minos and Fool be 
pleased to state.

Mineral I.xahty

(a) whether it is * fftct that * 
mining expert ot the Government ot 
Bihar has reported that the Soevsah- 
war Hill area  in the District of 
Champaran is nch in coal deposits;

(b) whether it is also a fact that 
valuable minerals im»im«ng gold ham 
been located near about Kanchi; and

(c) if so, whether Government pro­
pose to get these areas  surveyed 
geologically?

The Minister of Minsa u| OK 
(Shri K. D. Malaviya): (a) No Sir. 
No such report has been  received 
from the mining expert of the Gov­
ernment of Bihar However, informa­
tion relating to coal  in Someshwar 
Hill of Champaran district is available 
in the Records of the Geological Sur­
vey of India, Vol IV, pages 14-16 
(1923)  This is based on work done 
in this area by the Geological Survey 
of India

(b)  and (c)  A number of investi­
gations have been carried out by the 
Geological Survey of India from time 
to time, the broad details of some of 
which are as follows*—

Remarks

The occurrence of gold was investigated 
It was found to be rather erratic in nature 
and, therefore, not considered an economic 
proposition  During  i953-54>  South 
western part of the Ranchi district was 
mapped  Gold obtained as a result of 
washing of the sands from the Sankh 
river and the Nalas is very small

Investigations were carried out in  thu 
respcct  during 1953-54. 1954*55
and 1956-57  No economic occurrences 
were reported

Investigations were earned out in 1953*54* 
Occurrence was reported to be sporadic 
sod of doubtful economic  importance. 
This  investigation  was  continued  10 
1954*55 by further detailed work hut 
given up  as sporadic

Reserves  encountered  were  small

I nvcstigated in 1956-57-  Deposit* do no- 
extend very much and not of good quality

1 Gold Southern pat t of Ranchi
district

2. Iron Bagdur, Mahuatoh  and
Gurgain

3 Lead South of Lathakarnhan

4. Limestone  Vicinity ot Jubla and Hal-
badih

5. Clay .  Near Htndebili
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Locality Remark*

4. CMaaday

7. Graphite

8. God

9. Mica

io. Kjpaotte

ii Barytes

la Beryl

Northern  border  of 
Ranchi district near 
Ray.

Near Manatu

Southern portion of north 
Karanpura coalfield.

North-west of Tamra

Near Khijurbahar

Supatoli

West of Supatoli

Deposits fairly extensive. Extent of quantity 
and quality can only be determined by 
further detailed work.

Investigated in 1936-57 but of no commercial 
importance.

Coal found was generally high in moisture 
and of non-cooking quality.  Reserves 
not considered large as a re*ult of preli­
minary investigations

Deposits small in sue and quality of mica 
poor. It is considered to be not of any 
economic importance. Deposits of mica 
near  Konjocs investigated in 1954-55. 
Deposits need to be investigated further 
to arrive at any  definite  conclusions 
regarding reserves

Investigated in 1954-55.  JThe recovery ot 
Kyanite in the pits duo; up was very irre­
gular and the mineral content was also- 
erratic

Mineral not considered to be of a high 
quality or fit for any industrial use Thi* 
ares was systematically mapped during 
1951-52

Area systematically mapped during the 
field season 1951-52  The outcrop of 
segregated  pegmatite with quartz core- 
encountered needs to be opened up before- 
any estimates of workable deposits can 
be arrived at

The above areas were investigated 
by the Geological Survey  of India 
from year to year Further investiga­
tions will be undertaken in course of 
time wherever called for, keeping in 
view the results of the preliminary 
investigations and the overall priori­
ties of work m the Geological Survrv 
of India

Basic Education in Tripura

SOS  Shri Daaaratha Oeb: Will the 
Mini at or of Education be pleased to 
state:

(a) whether there has been any 
assessment of basic education in Tri­
pura;

(b) if so, whether any  report of 
puch assessment will  be published; 
and

(c)  if the answer to part (a) above 
be m the negative, whether any 
assessment is contemplated in near 
future’

The Minister of Education (Dr K. 
Shrimali): (a) Yes, Sir

(b) No, Sir

(c) Docs not arise

Gypsum in India

/ Shri Pahadia:
\ Shri Nardeo Snatak:

Will the Minister of Steel, 
and Fuel be plMied to ftate:

(a) whether any survey has beea 
made regarding the  quantity of 
gypsum deposits in India,

(b) in which States they are found;
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(e) the annual production. State - 
wise;

(d)  the average quantity of gypsum 
exported and the names of the coun­
tries to which it is exported?

The Minister of Mines and Oil (Shri 
K. D. Malavtya): (a) Yes, Sir.

(b)  There are large deposits  of 
jypsum in the States  of Rajasthan, 
Madras and Bombay. Gypsum is also 
lmown to occur in Kashmir,  Uttar 
Pradesh,  Himachal  Pradesh  and 
Madhya Pradesh.

(c)  The production of gypsum dur­
ing 1058 was as follows:

Metric Tons

Jammu & Kashmir 15

Madras 62,788
Rasjasthan 730,178

Uttar Pradesh 1,411

(d) Gypsum is exportedto East
Pakistan only. During 1957 ti 1958,. 
1510 and 1385 metric tons of gypsum 
-was exported respectively.

Recruitment of Assistants to the 
Central Secretariat Service

507. Shri S. M. Banerjee: Will the 
Minister of Home Affairs be pleased 
to state:

(a) the number of Assistants re­
cruited to the Central Secretariat Ser­
vice since 1955 as a result of open 
competitive examinations; and

(b) the number of Assistants pro­
moted since 1955 from amongst the 
departmental candidates?

The Minister of State in the Minis­
try of Home Affairs  (Shri Datar):
(a) 1298.

(b) About 600.

Vacancies for Scheduled Castes and 
Scheduled Tribes la Central Secretariat

508.  Shri Pahadia: Will the Minu­
ter of Home Affairs be pleased to 
state:

(a)  what is the number of vacancies 
in the Assistants Grade reserved for

Scheduled  Castas  m*  ftfhartulad 
Tribes In the Central Secretariat; and

(b) whether any was
conducted in 1989 for their recruit­
ment?

The Minister of State In the —*t*~ 
try of Heme Affairs (Shri Datar): (a)
the number of vacancies at present 
reserved is as follows:—

Scheduled Castes  Nil

Scheduled Tribes 55

(b)  Two competitive examinations 
for recruitment to the Assistants 
Grade have been held by the Union 
Public Service Commission  in 1959. 
The first of these, held in April 1959, 
was a special examination open only 
to Scheduled Tribe candidates, 
the second one, held in May 1959, was 
an open competitive examination with 
provision for the usual reservation at 
vacancies ue. 12* per cent for the 
Scheduled Castes and 5 per cent for » 
the Scheduled Tribes.  The 
of vacancies to be filled on the results 
of the latter examination has not yet 
been decided.

Travelling and Dally Allowances

509.  Shri Dtaesh Singh: Will the 
Minister of Finance bp pleased to 
state:

(a) whether travelling and  daily 
allowances paid to officials and non- 
officials attending meetings or other­
wise travelling on Government busi­
ness are the same; and

(b) if not, the reasons for inequali­
ty?

The Minister of Finance (Shri 
Morarji Desai): (a) Both officials and 
non-officials  are  generally  paid 
travelling allowances for  attending 
meetings or for performing any public 
duty at the same rates, but in the 
matter of payment of daily allowance 
(halting allowance)  there  are the 
following differences:—

(i)  Non-officials attending meetings 
are paid daily allowance at the max!-
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mym rate  admissible  to  gttdili, 
namely Rs 1X|8|* at places other than 
Bombay ana Calcutta and at Ra 1S|* 
at Bombay and Calcutta

(ii)  In the case of non-officials the 
rate of daily allowance can be in­
creased to a maximum of Rs 20[- per 
day in exceptional cases

(m) An official gets only half the 
rate of daily allowance for the days 
of arrival at and departure from a 
place, whereas non-officials attending 
meetings of Committees and Commis­
sions set up by Government get full 
rate of daily allowance if the arrival 
is on the forenoon and departure is 
on the afternoon of a day

(iv)  An official gets no daily allow­
ance if he departs from a place at 
which he arrived on the same day, but 
non-officials get full rate of daily 
allowance for the da>s  of meetings 
even if they arrive and depart on the 
same day

(b)  The slightly more liberal terms 
in the matter of daily allowance to 
non-officials have been allowed on the 
consideration that they give their 
tune to public work to the possible 
detriment of their private business 
and that they should not be out of 
pocket m connection with Government 
meetings or business

Office of the Controller of Defence 
Accounts

510  Shri T B VHtal Rao: Will the 
Minister of Finance be pleased to 
state

(a) whether it u a fact that the 
mam office of the Controller of Def­
ence Accounts (Other Ranks) is 
shifted from Secunderabad to Mysore;

(b) if so, the reasons thereof

(c) the advantages likely to accrue 
if the proposal materialises, and

(d) whether  Government have 
considered the representations receiv­
ed from the stall working in this 
office’

The Minister of Fhunee  (M  
Iftonrjt Deaai):  (a) The main office 
of the Controller of Defence Account* 
(Other Ranks) has already been ahtft* 
ed to Mysore and has started function­
ing at that place

lb) Accommodation in Secundera­
bad was required for another Pay 
Accounts Office of the Defence Ac­
counts Department which was pro­
posed to be moved to Secunderabad 
in order that it may be located along­
side the Regimental Centre and Re­
cords Office of the Corps concerned. 
The Controller of Defence Accounts 
(Other Ranks)  office being a Head­
quarters office and  not attached to 
any particular Regimental Centre or 
Records Office can be located at any 
convenient place in India The Minis­
try of Defence have also been asking 
for the MES buildings occupied by the 
Controller of Defence Accounts (Other 
Ranks) office to be handed over to 
them for locating  a new Training 
School

(c) The buildings have been made 
available to the Ministry of Defence 
for locating a new and important 
Defence Training Establishment. Too 
much concentration of Accounts staff 
in one place was avoided as it was 
found possible to locate the Head­
quarters Office  m another  suitable 
station

(d) Yes The move was confined to 
volunteers

Prisoners of IMS Movement

511 Shri Aurobindo Ghoaal:  Will
the Minister of Home Affrfty be
pleased to state

(a) whether any accused  of 1942 
movement is still in prison, and

(b) if so, how many and in which 
States7

The Minister of Home Affairs (Shri 
G B Pant)- (a) No

(b) Does not arise



>4$7 AMVm SRAVANA 19, 1881 (5AKA) Written Annwn  x4j*

Ineette lU Aihmi

SUL Shri |m: will th»
Minister ot Finance be pleated to 
rtfer to the reply given to Unstarred 
Question No 2782 on the 7th April, 
1959 end state:

(a) the 2#test position regarding 
arrears ot income-tax  (State-wise); 
and

(b) the total amount recovered 
during 1958-59’

The Minister of Finance  (Shri 
Monrjl Desai): (a) Statement giving 
toe position as on 31-12-1958 is laid 
on the Table of the House

<b) Figures of collection verified 
with the Accountant General will be 
available m August, 1959, when they 
will be laid on the Table of the House

Statement

Statement  showing  the  effective 
arrears on account of Income-Tax 
outstanding on *1-12-1958 in each 
Commnstioner  of  Income- Tax 
Charge

Commissioner of  (Income-tax Excess
Income-Tax Charge Profits Tax & 

Busihlss Profits 
Tax)

__  (Figures in Thousand*)

Andhra
Assam
Bihar & Oima 
Bombay Central 
Bombay City 
Bombay North 
Bombay South 
Calcutta Central 
Delhi 
Kerala
Madhya Pradesh 
Madras 
Mysorr 
Punjab

Rs. 
42995 
14098 

54985 
137580 

31201V. 

18976 
16200 

144923 
157585 

33*91 
3670s 
8000, 
20969 

30099

I i

Uttar Pradesh 80250
West Bengal $26622

Total i7473oa

Note—As  the  Commissioners" 
charges are not co-extezisive with the 
States, information State-wise is being, 
collected and will be laid on the Table 
ot the House as early as possible

Central Government Employee*

513 Shri Easwara Iyer: Will the- 
Minister of Education be pleased to 
state whether the Central Government 
employees are permitted to appear in 
the University Examinations as private 
candidates to promote their  educa­
tional pursuits*

The Minister of Education (Dr, K. L 
Shrimali): So far as Government are 
aware, no special concession has been 
given by the Universities to the Cen­
tral Government employees as such to 
appear privately at their examinations

Export of Manganese Ore

514. Shri Ram Krishan Gupta. Will 
the Minister of Steel, Mines and Fuel
be pleased to state the nature and 
details of measures examined for 
increasing the export of manganese 
ore at the Mineral Advisory  Board 
meeting held at Calcutta on the 22nd 
July, 1959’

The Minister of Mines and Oil (Shit 
K. D. Malaviya): For increasing the 
export' of manganese ore, the Board 
discussed various suggestions, such as 
reduction of  railway  freight and 
royalty, in order  to make Indian 
manganese ore  less expensive  and 
more competitive in world  market 
Since the problem is a very complicat­
ed one, it was decided that the matter 
might be examined further by Gov­
ernment m consultation with th* 
interested parties
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PAPERS LAID ON THE TABUS *

AifmMmw to  Coal  Mbras 
(Conservation and Safety) Rnn

The Mnhtor ef Sttd, Mines ui 
roel (Sardar Swamn Singh): Sir, I 
beg to lay on the Table, under sub­
section (4) of Section 17 of the Coal 
Mines  (Conservation  and Safety) 
Act, 1882, a copy of each of the fol­
lowing Notifications making certain 
further amendments  to the  Coal 
Mines (Conservation  and  Safety) 
Rules, 1954:—

(1) SJR.O. No. 197 dated the 19th 
January, 1957.

Oi) S.R.O. No 298 dated the 26th 
January, 1957.

(111) SRO. No. 2244 dated the 6th 
July, 1957.

(iv) S.R.O. No. 2245 dated the 6th 
July, 1957.

(v) S.R O No 2551 dated the 10th 
August,  1957.  (Placed in 
Library, See No. LT-1500/59).

Reports on Second General Elections 
AND BYE-ELECTIOHS

The Minister of Law (Shri A. K. 
Sen): Sir, I beg to lay on the Table 
a copy of each  of the  following 
papers'—

(1) Report on the Second Gene­
ral Elections in India, 1957— 
Volume II (Statistical)

[Placed m Library, See No. 
LT-1501/59]

(2) Results of bye-elections held 
between Apnl,  1957  and 
March, 1959. (Placed in Lib­
rary, See No. LT-1502/59).

Notification issued under Mines anu 
Minerals (Regulation and Deveiop- 

ment) Act

The Minister of State In the Minis­
try of Home Affairs (Shri Datar):
&r, I beg to re-lay on the Table a

It I«■ copy of Notification 2Tc. G.S.R  349, 
dated the 28th March, 1989,  under 
sub-section (1> at Section 28 of the 
Mines and Minerals (Regulation and 
Development) Act, 1957. (Placed in 
Library, Set No. LT-1850/59).

NOTXrZCATIOH ISSUED UNDER INTER­
STATE Corporations Act

Shri Datar: Sir, I beg to lay on the 
Table, under sub-section (5) of Sec­
tion 4 at the  Inter-State Corpora­
tions Act, 1987, a copy at the Bom­
bay Board and Faculty of Ayurvedic 
and Unani Systems of Medicine (Re­
constitution  and  Re- organisation)
Order, 1959, published in Notification 
No. G.SH. 615, dated the 21st May, 
1959. (Placed  in Library, See No. 
LT-150S[59).

Notifications  issued mam All 
India Services Act

Shri Datar: Sir, I beg to lay an the 
Table a copy of each of the follow- 
ing Notifications,  under sub-section
(2) of Section S of the All  India 
Services Act, 1951:—

(I) GSR. fTo 881 dated the 1st 
August, 1959, making certain 
amendments  to the Indian 
Administrative Service (Pay) 
Rules, 1954

(II) GS.R. No 882 dated the 1st 
August, 1959, making certain 
amendments to  the  Indian 
Police Service  (Pay) Rules, 
1954. (Placed in Library, See 
No LT-1504/59).

Notifications issued under Forxxgx

Exchange Regulation Act

The Deputy Minister of Finance 
(Shri B. B. Bhagat): Sir, I beg to 
re-lay on the Table, under sub-secttaa 
(8) of Section 27 of the Foreign Ex­
change Regulation Act, 1947 a copy 
of each  of the following  Notifica­
tions:—

(1) G.S.R. No. 179 dated the 14th 
February, 1959 making  cer­
tain further amendments  t»
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the Foreign Exchange Re­
gulation Rul«*. l9M-,£Pl22* 
Ik Library, See Ho. LT-llW/

«).

(lii G.SJV. No 1W dated the 14th 
February, 1959. (WwJ  * 
library, fife* No. LT-1377/59)

ĵmnnioR to Csnihal Excisi 
RtJIXS

Shri B. B. Bhagat: Sir, I beg to toy 
on the Table, under section 38 of the 
Central Excises and Salt Act, 1944,a 
copy of each of the fallowing Notifi­
cations making certain further amend­
ments to tbe Central Excise Buies, 
1944:—

(i) G.S.R. No. 945 dated the 9th 
May, 1959.

(11) G.S.R No 591 dated the 23rd 
May, 19S9.

(iii) G.S.R. No 616 dated the 30th 
May, 1989

(iv) G.S.R- No. 708 dated the 20th 
June, 1959.

(v) G.S.R. Nos. 78B and 789 dated 
the 11th July, 1959.

(vi) G.S.R. No. 885 dated tho 1st 
August,  1959.  (Placed *n 
Library, See No. LT-1505/50).

NanncATioNS issued xjnosb Sea 

Customs Act

Shri & K. Bhagat; Sir, 1 beg to lay 
on the Table, under sub-sectjon (♦) 
at Section 4SB of the Sea Customs 
Act, 1878, a copy of each of the fol­
lowing Notifications:—

(i) G.S.R. No. 700 dated the 20th 
June, 1959  making certain 
further amendment to the
Customs  Duties  Drawback 
(Fixed Rates) Rules, 1958.

fil) G.BJR. No. 701 nated the JOth 
June, 1959.

(iv) G.&R. Na 721 dated the 27th 
June, 1959 making certain 
further amendment to the 
Customs  Duties  Drawback 
(Fixed Rates) Rules, 1998.

(v) G.S.R. No. 722 dated the 27th 
June, 1959.

(vi) G.S.R. No. 755 dated tne 4th 
July,  1959  making certain 
further  amendment to  the 
Customs  Duties  Drawback 
(Fixed Rates) Rules, 1958.

(vii) G.S.R. No. 756 dated the 4th 
July, 1959.

•

(viii) G.S.R. No. 790 dated the 11th 
July, 1959  making certain 
further amendment to the 
Customs  Duties  Drawback 
(Fixed Rates) -iules, 1958.

(ix) G.SR. No 791 dated the lith 
July, 1959

(x) G.SR No 792 dated the 11th 
July, 1959 making certain 
further  amendment to the 
Customs  Duties  Drawback 
(Fixed Rates) Rules, 1958.

(xi) G.SR No 793 dated the 11th 
July, 1959

(xii) G.S.R No 794 dated the lith 
July, 1959  making  certain 
further amendment  to  the 
Customs  Duties  Drawback 
(Brand Rates) Rules, 1958.

(xm) G.S.R. No. 795 dated the 11th 
July, 1959 ,(Placed in Lib­
rary, See No LT-1506/59).

Notifications issued under Sea
Customs Act and Central 
Excises and Salt Act

Shri B. B. Bhagat: Sir, 1 beg to lay 
on the ‘Able, under sub-section (4) 
of Section 43B of the Sea Customs 
Act, 1878 and Section 38 of the Cen­
tral Excises and Salt Act, 1944, a copy 
of each of the  following Notifica­
tions:—

(ill) G.S.R. No. 7?f lated the 27th 
June, 1959.

(l) G.S.R. No. 698 dated the 3Mb 
June, 1989 making certcta
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further Amendment to  the 
Customs and Central  Excise 
Duties Refund (Brand Rates) 
Rules, 1098 

(U) G.S.R No 724 dated the 27th 
June, 1959  making  certain 
further  amendment to  the 
Customs  and Central Excise 
Duties Refund (Brand Rates) 
Rules, 1958 

(hi) GSR No 757 dated the 4th 
July, 1959  making  certain 
further  amendment to  tbe 
Customs  and Central Excise 
Duties Refund (Brand Rates) 
Rules, 1956

(iv) GSR No 796 dated the 11th 
July, 1959  making  certain 
further  amendment to  the 
Customs  and Central Excise 
Duties Refund (Fixed Rates) 
Rules, 1958

(v) GSR No 797 dated the 11th 
July, 1959  making  certain 
further  amendment to  the 
Customs  and Central Excise 
Duties Refund (Brand Rates) 
Rules, 1958

(vi) GSR No 823 dated the 18th 
July, 1959  making  certain 
further  amendment to  the 
Customs  and Central Excise 
Duties Refund (Fixed Rates 1 
Rules, 1958

(vu) GSR No 824 dated the 18th 
July, 1959  making  certain 
further  amendment to  the 
Customs  and Central Excise 
Duties Refund (Brand Rates) 
Rules, 1958.  (Placed tn Lib­
rary, See No LT-1507/59) 

Amendments to Expenditure-tax 
Rules

Shri B R Bhagat: Sir, on behalf 
of Shrimati Tarkeshwan Srnha, I beg 
to lay on the Table, under sub-section
(I) of Section 41 of the Expenditure- 
tax Act, 1957, a copy of Notification 
No. G.SR 759 dated the 4th  July, 
1969, making certain further amend­
ments to the Expenditure-tax Rules, 
IMS. (Placed m  Library See No. 
LT-UO8/09)

ItH kOL

ARMS BILL 

Report or Joint Committee

Shri  Bamua (Cooch-Bihar-Re-
served-Sch. Castes): Sir, I beg to- 
present the Report of the Joint Com­
mittee on the Bill to consolidate W 
amend the law relating to aims and 
ammunition

Evidence tendered beiore Joint 
Commotes

Shri Barman: Sir, I beg to lay on 
the Table a copy  of the evidence 
tendered before the Jomt Committee 
on the Bill to consolidate and amend) 
tho law relating to arms and ammuni­
tion

12.04$ hrs

STATEMENT re  DURGAPUR 
STEEL PLANT

The Minister of Steel, Mines mad! 
Fuel (Sardar Swaran  Singh): Sir,, 
during the last Session, I had refer­
red—on the 30th March and on the 
7th May—to certain defects in piled 
foundations which had been noticed 
in Durgapur  Under the agreement 
with I SCON, they are fully respons- 
ble for executing the work in Durga­
pur completely and satisfactorily  T 
had also referred to the statement of 
ISCON, in which they fully reaffirm­
ed this responsibility, and stated that 
th«y would take all  the corrective 
measures necessary without involving: 
any delay or any additional cost to 
Government  Since then the neces­
sary  investigations have been going 
on  Simultaneously, corrective mea­
sures of various kinds, including re- 
piling, have been carried out  A few 
days ago, ISCON gave me the follow­
ing statement

•'Following the  discovery  m 
February 1959, of defects in some 
bored piles in an area of the Steel 
Melting  Shop, ISCON  made a 
public  announcement that  the 
work would be made good with­
out cost to the Government  of
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India and without delay to the 
Aroject

A voy large seal* investiga­
tion, carried out to satisfy  all 
partiae concerned, has been made 
all over the site. It has included 
inspection of piles and ground 
conditions and,  also, numerous 
load tests. The investigation has 
‘been made without  cost to the 
Government of India and without 
(delay to the Project.

I SCON now states, with com­
plete  confidence,  that all the 
foundations of the Project con­
taining bored piles will be ade­
quate for the purpose and will 
<comply with  every requirement 
jot the contract

As an expression of their con- 
■fldenee, I SCON  undertakes  to 
r̂ectify, at their own expense, any 
damage to the Works caused by 
settlement of foundations contain­
ing bored piles for a period of 
ten years"

Apart from the investigations car- 
Tied out by ISCON themselves, in­
vestigations have been carried  out 
by the Consulting Engineers as well 
■as by a team  of Indian  Engineers 
êxperienced  in  piling  foundation 
work.  This  team consists of Shri 
K. N.  Subbaraman, former  Chief 
Engineer, Bhilai Steel Project,  Shri 
S D. Kungar and Dr. K. L. Rao of 
the Central Water and Power Com­
mission, Shri T. M. Malkani of the 
Calcutta  Port  Commissioners and 
Shri O. S. Murthy, Director, Railway 
'Board. The team  has studied the 
methods of  investigation, observed 
the investigation, scrutinised the re­
sults, studied the remedial measures 
already taken and  proposed to be 
iaken and has also suggested certain 
additional investigations.  The  final 
report of the team is expected as soon 
-as the additional investigations  are 
•completed.

inrom the statement they hava jaeda 
to n», ISCON ana satisfied Hurt with 
the necessary remedial measures, tha 
foundations win be  adequate  and 
will comply with all  requirements. 
Their guarantee for a period of tea 
years is the result of their confidence 
that this will be so I have nc doubt 
that any further  remedial measure 
that may be found to be necessary 
will be taken in terms of this guana- 
tee

! have also reviewed tha progress 
of work in Durgapur. The first bat­
tery of the coke ovens is expected to 
be heated up before the end of t$is 
month.  In spite of  tha additional 
strain caused by the execution  of 
remedial measures, ISCON is  very 
hopeful that the blast furnace will 
be ready for operation by November, 
as per schedule.

1Z.08 fan.

STATEMENT RE: SITUATION 
IN PONDICHERRY

The Deputy Minister of External 
Affairs (Shrimatl Lakshmi  Meaon): 
Mr Speaker, Sir, the other day soma 
hon. Members of the Opposition made 
allegations that in Pondicherry elec­
tions are being interfered with  and 
candidates are arrested and are not 
given bail and that all sorts of dis­
turbances of law  and  order have 
occurred which  would make  fair 
elections difficult, if not  impossible. 
At that time the hon Prime Minister 
promised to make an enquiry  from 
our Chief Commissioner in  Pondi­
cherry and report to the House the 
state of affairs there.

Firstly, on his behalf, I would deny 
that any candidate was  arrested or 
kept in prison so that elections may 
not be fair. The fact of the matter It 
that one of the Communist member̂ 
Shri Ramalingam, was arrested three 
months ago for causing grievous hurt 
and was convicted in the lower court. 
He appealed to the High Court and 
his appeal was rejected.  Thereforê 
he is in jail custody. At tha >aqp—>
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of Shri Subbaiah, be vu allowed to 
interview him in jail and so be wu 
able to file hi* election papers as a 
candidate. Shri Subbaiah interview­
ed him twice.  We have even  re­
quested him to make an appeal for 
bail and most likely the court might 
grant him the bail so that he may 
be free at the time of election.  It 
is not possible for us to ask the judi­
ciary as to what the judiciary should 
do because that would be interfering 
with the work of the judiciary.

Regarding the other things alleged, 
they are very vague allegations  in 
which all sorts of interference have 
been attributed to the Police, such as, 
partisan, attitude of the Police  etc. 
All these things have been found not 
correct.

I want to assure this House on be­
half of the Prime Minister that'every 
effort is being made to have fair and 
free elections in Pondicherry,  and 
our Chief Commissioner  is keeping 
us constantly in touch with what is 
happening there and is himself taking 
care to see that fair and free elec­
tions are assured.

12.101 hrs.

ELECTION TO COMMITTEE

Central Advisory Committee for the 
National Cadet Corps

The Deputy Minister of Defence 
(Sardar Majithia): Sir, on behalf of
Shri V. K. Krishna Menon I beg to 
move:

“That in pursuance of clause (i) 
of sub-section (1) of Section 12 of 
the National Cadet  Corps Act, 
3948, as amended by the National 
Cadet Corps (Amendment) Act, 
1952, the members of Lok Sabha 
do proceed to elect, in euch man­
ner as the Speaker may  direct, 
two members from amongst them­
selves to serve as members of the 
Central Advisory Committee for 
1he National Cadet Corps for a 
term of one year from the date of

tĥir election subject to the other 
provisions of the said Act and of 
thf National Cadet Corps Buies, 
1̂ 8”

M/• Speaker:  The question is:

<That in  pursuance of clause 
(ij of sub-section (1) of Section 
12 of the National  Cadet Corps 
Act, 1948, as amended by the Na­
tional Cadet Corps (Amendment) 
A(ft, 1952, the members of  Lok 
jjgbha do proceed to elect, in such 
mjmner as the Speaker may direct, 
two members from amongst them- 
sejves to serve as members of the 
Central Advisory Committee for

National. Cadet. Gojijsl for.  a. 
tefm of one year from the date at 
t̂eir election subject to the other 
provisions of the said Act and of 
t),e National Cadet Corps, Rules,
1,48".

The motion was adopted.

U.1* fc™

BUSINESS OF THE HOUSE

ĵr. Speaker: Shri S. K. Patil.

gjiri Surendranath Dwivedy (Ken- 
drapara): Sir, before the hon. Minis­
ter moves his motion, I would like to 
jjjgW your attention to one matter. 
Y0l> told us that the question relating 
to the prices of sugar will be taken 
Up this week. But in the agenda for 
ĵg week announced by the Govern­
ment there is no mention of that.

jfir. Speaker: On a motion by the 
Government itself?

£hri Surendranath Dwivedy: Yes,
gjr, that is what you gave us to under­
stand-

jifr. Speaker: I will find out. The 
hoI». Minister will take note of what 
j,e has said.

153 LSD—5.
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MOTION BE  REPORT OF ROAD 
TRANSPORT  REORGANISATION 

COMMITTEE

The Minister ot Transport and Com­
munications (Start S. K PatU):  Sir,
I beg to move:

"Hiat this House takes note of 
the Report of the Road Transport 
Reorganisation Committee laid on 
the Table of the House  on the 
16th Apnl, 1959”

4

Mr Speaker, at this stage I would 
make a few observations, if only to 
indicate the lines on which the mind 
of Government has been working on 
this very important subject  Then, at 
the end of the debate, after knowing 
what the hon Members think about 
it, I will have occasion to reply

In order to secure the fuller deve­
lopment of motor transport and its 
expansion to meet the growing needs 
of the country,  it is essential that 
there should be suitable machinery at 
the Centre as well as in the States to 
look alter the various problems facing 
the industry and to plan and foster 
its development  It was felt that the 
existing transport administrative set 
up in the States was concerned more 
with the regulation of motor transport 
than its planned  development  As 
*hi> House is aware, the Road Trans­
mit Organisation  Committee—other­
wise known as the Masani Committee 
—was appointed in May last year to 
conduct a comprehensive enquiry and 
to make recommendations for the re­
organisation of the transport adminib- 
trative  set-up  in the States  The 
Committee submitted its report  in 
March this year—in about ten months' 
tune—and it was  placed beofre the 
House soon  after its  presentation 
Members interested in road transport 
development would undoubtedly have 
familiarised  themselves  with  the 
findings m that report

As Members would  have studied 
for themselves, the Committee  have 
made exhaustive recommendations re-
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garding reorganisation of the trans­
port  administrative  set-up  in the 
States  They have recommended that 
there should be a Transport Ministry 
in each State to deal exclusively with 
Roads and Road Transport and such 
a Ministry should be under a Trans­
port Minister exclusively devoted to 
these subjects  In the Ministry there 
should be a Roads  Wing under  a 
Chief Engineer and a Transport Wing 
under a Transport Commissioner, and 
a Secretary  for co-ordinating  the 
work of both the Wings  In a sense, 
the recommendation is that the State 
Transport Departments should be re­
organised on the lines of the system 
obtaining in the Union Ministry  of 
Transport and Communications

The Committee have fuither recom­
mended that  under  the Transport 
Commissioner m a State there should 
be three Deputy Transport Commis­
sioners dealing with (1) enforcement
(2) licensing and registration of vehi­
cles, and (3) planning and develop 
ment

They havt  further recommended 
that the State  transport authorities 
should be constituted with an official 
Chairman with  judicial experience, 
two official Members and two  non­
official  Members  The  Transport 
Commissioner should normally be the 
Chairman at  the State  Transport 
Authority  The Committee have also 
made a recommendation regarding the 
hearing of appeals and revision peti­
tions by a State Transport Appellate 
Tribunal constituted with a full-time 
judicial officer of the status of a Dis­
trict or Sessions Judge

The Committee have made ceitam 
recommendations to overcome the in­
hibitory factors in the development of 
road transport  Increased provision 
for road construction, grant of permits 
more freely wherever transport faci­
lities are inadequate, use of trailer- 
truck combinations, and doing away 
with multiple taxation are some  of 
the  far-reaching  recommendations 
made by the Committee  These re­
commendations conform generally to
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Ae view* held by the Ministry  of 
Transport  It is only a nutter of a 
little time when these recommenda­

tions will be implemented.

They have alio recommended the 
formation of State Transport Advisory 
Committees composed of heads of de­
partments concerned with the various 
aspects of  transport.  Members  of 
Legislative Assemblies, representatives 
at road transport operators, nominees 
at Chambers of Commerce and other 
commercial interests

As the hon Members will realise, 
most of these recommendations have 
to be studied and implemented  by 
the State  Governments  These  re­
commendations were generally placed 
before the last mc>< tmg of the Trans­
port Dev ''lopment  Council held in 
June in New Delhi  The Council felt 
that the State Governments should in 
the iii st instance be consulted  The 
State Governments have accordingly 
been asked to give thought to these 
recommendations  and  communicate 
their views to the  Government  of 
India  soon is possible

It is t xpected that by about  th< 
middle ol Septembei their recommen­
dations would be received and  the 
Council’s meeting would take  place 
some time in the last week of No­
vember or early in December when 
the final decisions are expected to be 
taken

I might touch upon briefly another 
aspect of the problem of road trans­
port  This relates to the so-called 
controversy  between rail and  road 
transport  I merely  said ‘so-called* 
because, in fact,  such a controversy 
does not exist

Shri Aboka Mehta  (Muzaffarpur) 
Conflict may not exist,  but contro­
versy does exist

Shri 8 K Patil; I sun talking m the 
Ministries themselves, there may be 
opinions outside

I am sure there are no two opinions 
in the country that both rail as well 
as road transport should be utilised 
to the fullest advantage of the coun­
try  The House will remember that 
once or twice I gave an assurance to 
this hon House that at the earliest 
possible opportunity I would appoint 
a committee in order to report  on 
what should be the national transport 
policy of this country  Government 
have recently  set up a committee 
under the chairmanship of Shn K C 
Neogy to recommend  what broadly 
should be the  long-term transport 
pohcv of the country, so that the deve­
lopment erf the transport machinery 
mav be effetted in consonance  with 
our growmg needs, with economy and 
efficiency, avoiding duplication to the 
maximum extent practicable

I had also lead to thi!> House the 
terms of reference which were jointly 
arrived at between the Railway Mi- 
mstr> and our Ministry  I have sum­
marised it m what I have said

Generally, the recommendations of 
the Masani  Committee are  m line 
with the thinking m the Ministry of 
Transport on this subject As soon as 
the views of the State Governments 
on the various recommendations are 
received, the views of the Government 
of India thereon would be finalised 
and steps taken to implement them 
There may be some aspects of these 
recommendations which could be im­
plemented straightaway without wait­
ing for the recommendations of  the 
States  They will be implemented  I 
am merely referring to those import­
ant suggestions where the State Gov­
ernments come in and their decisions 
or their recommendations have got to 
be taken into consideration

I must take this  opportunity  of 
thanking the Chairman, my hon triend 
Shn M R Masani and the members 
of the Committee for the very good 
job that they have done and the in­
telligent interest they have stimulated 
in this very vital national activity, our 
road transport  Beyond that I do not
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want to say anything at this stage 
At flie end of it, I shall have occasion 
to reply to the debate

Mr Speaker: Motion moved

“That this House takes note of 
the Report of the Road Transport 
Re-organisation Committee laid on 
the Table of  the House on the 
16th Apnl, 1959”

Shri Asoka Mehta: Mr Speaker, I 
would like to join the Minister  in 
congratulating my hon friend Shri M 
R Masani and his colleagues on the 
Committee for having produced a 
valuable document  I believe the 
value of the report would have been 
greatly enhanced if, as is the habit 
sometimes of this Government, the 
cart had not been put before the horse

It is rather surprising to find the 
Government coming forward with the 
appointment of a Committee to draw 
up a national transport policy for the 
country after we have received the 
report of this Road Transport Rl 
organisation Committee  In the last
12 or IS years, on more than one occa­
sion, this question was raised and par­
ticularly when we arc nearing the fag 
end of the Second Plan period, surely, 
this attempt at evolving a national 
transport policy should have been done 
earlier  It was not done before and 
even today when this Committee is 
appointed, it is so loaded with official 
elements and the non-official element 
m it is so small that I do not know 
what kind of a report will comi out of 
it

The Minister just now enlightened 
us that there is no controversy, leave 
aside conflict, as far as the ministerial 
levels are concerned on this question 
If there is no controversy, why has the 
Co-ordination committee been appoint­
ed  Why the constant pre-occupation 
with Co-ordination?  Co-ordination 
becomes necessary because not only 
there is a controversy, but there is an 
inherent conflict which has got to be 
understood and whith has got to be

reconciled, and that u not an easjr 
problem

If the approach of the Government 
is that there is not even a controversy 
inside the secretariat at the Ministerial 
level, I am afraid, then, today, the 
Ministers seem to be approaching the 
problem in an unrealistic manner The 
result has been that this Committee 
had first to correct the focus because, 
at least as far as any important com­
mittee is concerned or any important 
pronouncement on the part of the 
Government is concerned, the dice 
was loaded too much on the one side 
One of the first jobs which this Com* 
mittee had to do was, as I said, to 
correct the focus, and I think, the Com­
mittee has done the job magmficiently 
But, the question that arises is, has the 
committee stopped there or has it gone 
too much m the other direction, has 
the pendulum been allowed to swing 
too much to the other side If that is 
so, again, it becomes the task of some 
one to set the focus right

I find that at a later stage, a repre­
sentative of the Railway Ministry or 
the Railway Board was appointed to 
the Committee But from the report, 
it ippears that there was not much of 
creative dialogue between the repre­
sentative of the Railway Board and 
the other Members of the Committee 
The minute of dissent that the repre­
sentative of the Railway Board has 
given has to some extent, been ans­
wered m the main report  I do not 
know whether the main report waa 
written after the minute of dissent was 
drafted or the main report was revis­
ed after the minute of dissent was 
written or the minute of dissent was 
written nfttr the mam  report was 
seen

Shri M R. Masani  (Ranchi-East)' 
Co-ordination

Shri Asoka Mehta: If there was 
this kind or co-ordination, I agree with 
the Minister that nothing further needs 
to be done because there is telepatluc 
co-ordination  It seems certain docu­
ments are prepared in certain offices
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or bureau and the Committee if not a 
place where there is a meeting of 
minds. This shows that what the Min­
ister tried to say that there is no con­
troversy is prima facte wrong, it he 
will permit me to say so without being 
nfcondecstood.

This report, to my mind, is very 
unsatisfactory in many ways because 
the creative dialogue that should have 
taken place either has not taken place 
or at least the readers of the report 
are not being made wise about it.

There are many things in the report 
which are valuable and which I would 
accept straightaway. For instance, as 
the Minister pointed out, the Commit­
tee has made a significant contribution 
in streamlining the administration. 
The administration had just grown up 
and there was no kind of order, no 
kind of any system or pattern about 
'it. The streamlining that has been 
suggested is a major service that the 
Committee has done. But, 1 feel that 
the Committee has allowed itself to 
be influenced by a certain philosophy 
that the Chairman has, and that is 
where my quarrel starts.  Probably 
the Committee consisted of persons 
with a lot of practical  experience 
where probably any kind of theoreti­
cal considerations were deemed to be 
suspect. I suggest that in this matter 
as in many other matters, theoretical 
clarity is very necessary. There has 
not been that theoretical clarity.

Consumers’ preference: how is con­
sumers’ preference to decide things? If 
consumers* preference is to decide 
things, then, it is necessary that the 
rates that are charged or the pricc 
that is charged for transport services 
must be related to and must be in 
conformity with the cost. Here is a 
very able study of the British Trans­
port Policy recently brought out. In 
the basic principles that are enunciat­
ed there, these points are very well 
brought out. On page 14 it is said:

“This suggests that freedom of 
choice, although  something  to 
which users attach great import­
ance, is not a sine qua non of

successful co-ordination.  If the 
charges for different services are 
not fixed at what it costs to pro­
vide them, free choice may lead 
away from, rather than towards, 
the most economic allocation of 
available resources.”

Further on, on page 15, it is said:

“But as with the principles of 
freedom of choice, so with the 
principles of pricing at cost, we 
must be clear that it is not any 
kind of moral absolute."

These principles have got to be gone 
into in detail. They are not absolute 
principles.  I am not suggesting that 
the Committee has recommended that 
they be treated as absolutes or any 
kind of categorical imperatives. But, 
the fact remains that a  certain 
approach, a certain philosophy, a cer­
tain governing philosophy of the 
Chairman has percolated as it perhaps 
happens in other committees. Others 
with other philosophies have been 
chairmen of committees  and other 
philosophies have percolated.  I am 
not suggesting this as a kind of charge 
against the Chairman. That happens 
when a strong personality is put at the 
head of a committee. What I say is, 
that is where we have to be careful 
to see whether the focus has not been 
corrected too much on the other side.

The Committee agrees that there has 
got to be what is known as cross* 
subsidisation inside a transport service. 
As far as road transport is concerned, 
they have argued that it is not enough 
that a particular motor transport orga­
nisation be given certain lines which 
are paying; while it has certain lines 
which are paying; it must also under­
take certain lines which may be losing, 
which is the meaning of what is known 
as the principle of cross-subsidisation, 
that you gain somewhere and out of 
that you provide a kind of subsidy 
elsewhere inside the same service.

The railways argue that they have 
been following this policy of cross­
subsidisation. Hie first question is: 
to what extent is that policy justified; 
and the second question that we have



,477 ^Uon re:  SRAVANA 19. 1861 (SAKA) JUport of Road

?r*uport Rtorgmi- 
satfon Committee

to ask ig whether cross-subsidisation 
is justified only inside a service or can 
be accepted between two services also. 
This is a matter which has not been 
looked into by the Committee at all

The third question that arises is this 
To be sure that 1 understood the Com­
mittee correctly, I tried to check up 
my understanding with the Chairman, 
or rather ex-Chairman—I do not know 
whether he can be called the Chairman 
today—because I did not want to waste 
the time of the House by saying some­
thing which probably I might not be 
justified in concluding  I tried to 
enquire from him, and he said my 
understanding was correct that if 
somewhere the railway system has to 
operate or has to carry a particular 
category of goods at rates which are 
lower than the cost,—whether coat 
means only the direct cost or also 
includes indirect cost I do not know, 
but I presume it would include the 
indirect cost also—then the Committee 
has suggested that there should be a 
subsidy given by the Government

This, again, is a matter of great 
importance It is a principle whether 
subsidy should be paid from the State 
Exchequer for this kind of thing This 
is a matter which has been discussed 
m other countries considerably  This 
book on British transport policy which 
is the result, I believe, of a discussion 
group which was set up by the Fabian 
Research Society, has come to the con­
clusion that subsidy is a wise policy 
But that, as I said, has got to be dis­
cussed, its pros and cons considered 
Maybe practical men might reach cer­
tain conclusions which are justified, I 
do not know, but unless you go into 
the proa and cons of the question, very 
often you would find yourself in con­
siderable difficulties later on  They 
have made certain assumptions, assum­
ptions which arc not enquired into, 
assumptions which have been made 
because there is a feeling, and perhaps 
a legitimate feeling, that road trans­
port has been treated as a step-child, 
but a matter of such importance can- 
■ot be decided on the basis of this

kind of a priori a—nmptiffn«
one of the points that I would like la
make here.

Then again, there are other 
mendatloms of the Committee Far 
instance, it has been said that octroi 
and other duties which are 
levied, which are abnoxious, which 
create all kinds of difficulties for road 
transport, should be removed. I was 
in Bombay recently, and I was told 
that the Bombay Municipal Corpora­
tion is anxious to revise its 
of octroi duties Already, if I am not 
mistaken, the Bombay Municipal Cor­
poration has made its recommenda­
tions to the Bombay Government for 
getting the Bombay Corporation Act 
revised  As a result of this revision 
of the schedule, the Bombay Municipal 
Corporation hopes to increase its revs* 
nues by Rs  80 lakhs to Rs 1 
crore a year Supposing we thmk this 
is wrong  I can understand that tar 
the purpose of free transport and in 
order to remove the hardships from 
which today motor transport u suffer­
ing, this kind of octroi duties should 
be removed They have given a num. 
ber of instances where delay 
places, national wealth to the extent at 
a crore of rupees is wastefully divert­
ed  I grant all that, but what is the 
result1* You have then to make pro>- 
vision, the Government has to have 
some alternative means and mrthiwip 
of providing the resources needed far 
our local bodies. The whole defect 
and difficulty in  this  piecemeal 
approach is that you look at the pro­
blem and say that in order to help 
road transport, this obstacle should be 
removed, without realising that by 
removing that obstacle, you migit be 
creating obstacles for somebody tin 
They come running to you. Another 
Ministry gets up, appoints a committee 
to remove these obstacles In a society 
that claims to be attached to plan­
ning—and from the report I find 
even my hon. friend Shri Masani has 
no objection to planning; social plan­
ning, at least as far as this report Is 
concerned—when we say we are
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attached not only to the philosophy 
taut the practice of planning, this co­
ordination has to be weighed. Has it 
been weighed? What will happen to 
the finances of the local bodies if we 
do this?
In the same way, there is another 

aspect where I do not blame the Com­
mittee  I do not expect the Commit- * 
tee to go into that problem, but wa 
will have to go into that problem  It 
has been suggested that it is necessary 
to develop truck transport in the rural 
areas—trucks with or without trailers, 
whatever it is, but as far as the rural 
roads are concerned, I believe the sug­
gestion is that there should be only 
truck transport and not trailers Sup­
posing we do that, what will be the 
consequence’  The consequence will 
be a certain impact on the rural eco­
nomy I am not referring just now to 
•what will happen to the traditional 
transport there, the ten million bullock 
carts  I leave that to my hon fnend, 
Pandit Thakur Das Bhargava because 
he is more competent to talk about 
that  But the impact of truck trans­
port on the economy of the rural areas 
is bound to be far-reachmg  If you 
are thinking of it in a dynamic pers­
pective over a penod of 10, 15 or 20 
years, of course, all these things, I 
believe, will get settled, but if you are 
looking at it with a limited perspec­
tive, what will be the impact in the 
next two, three or live years’ I think 
the whole problem will have to be 
looked into very thoroughly  This is 
not a matter which can be decided by 
the Transport Minister alone  The 
Transport Minister can pass orders  I 
know there are difficulties even in 
passing simple orders, but compara­
tively it is easy to pass this order, but 
then some other Ministry will come up 
with its difficuties, because the injec­
tion or the introduction of a modem 
system of transport into the traditional 
economy has its inevitable  conse­
quences  As I said, I do not expect 
the Committee to work it out, but the 
Government, when they sit down and 
pass orders on a report like this, have 
to weigh all these things I am happy 
to find there are no controversies as 
far as the Ministries are concerned
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So, this matter also, with the lack at 
controversy, will perhaps be easy to 
settle

There are different forms off trans­
port. There is one form of transport 
which we have not developed at all, 
which we will be developing in tha 
near future, and that is the pipelines. 
With the development of the petroleum 
industry, the pipelines are going to 
play an important part  In  other 
countries controversies have started 
on this question also, but this whole 
problem of co-ordination has nothing 
whatsoever to do with ideological con­
siderations  At least that is the con­
clusion to which serious students of 
this subject have come to  Whether 
a particular system is nationalised or 
not, whether it is under private con­
trol or under public control, the ques­
tions of co-ordination, the matters of 
co-ordination remain either as difficult 
or as easy under either set of circum­
stances

Here is a very valuable study of tha 
Soviet transportation policy The rail­
ways very often raise this question, I 
believe the Railway Ministry has 
over and over again invited the 
attention of all concerned to the 
lessons  to  be  learnt  from  the 
Soviet Union as far as transporta­
tion policies are concerned I am sure 
their experts have gone there and 
studied things for themselves, but a 
lavman like me can only depend upon 
the reports of recognised experts in 
the world on this subject, and this par­
ticular study is probably the most com­
prehensive and the most authoritative 
that we have in the English language, 
and the conclusion that has been 
reached there on pages 159 and 160—
I shall not waste your time by reading 
them—is that ideological considera­
tions do not m any way alter the 
character of the problem  They say:

“There is no evidence that the 
Soviet transportation  system is 
any more ‘unified’ than the Ame­
rican transportation system  In a 
purely technical sense, the reverse 
appears more accurate  In each 
economy, difficult technical pro-
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blemi are confronted, and politi­
cal ilmui do not aid appreciably 
Itt solving them"

then it is argued further and said

The outlook for river and aea 
transportation, on present evi­
dence, in spite of Soviet publicity, 
does not appear promising  On 
the other hand, while it u true 
that enormous investment will be 
required, the USSR  appears 
well launched on a  largescale, 
gradual program for developing 
automobile transportation ”

So, it is not as if any one particular 
country can give us a kind of a clear- 
cut answer to these questions  Trans­
port problems are so intimately con­
nected with economic developments, 
and economic developments are so 
much shaped by the distribution of 
resources, by geographical factors, by 
economic factors, by social factors, and 
by political factors that I do not think 
that the lessons of any one particular 
country can be wholly relevant to any 
other country  This is a task where 
we have got to work the solutions 
ourselves

The* committee has  talked  about 
social control  I do not remembt r thi 
exact expression used theie but some 
kind of social control is envisaged 
Now, the complaint of the member of 
the committee who ha* appended the 
minute of dissent is that the committee 
has not recognised full> the need for 
legulation

There is this inter-State transport 
commission which has been suggested 
A$ far as intra-State transport is con­
cerned, the suggestion is that permits 
be given freely  It is argued that 
because there is a kind of an overall 
ceiling which cannot be easily pierc 
ed—it is provided by  our limited 
ability to produce, our limited capa­
city to produce, trucks and vehicles, 
so, there is a kind of an automatic 
ceiling—therefore, the free issuing of 
permits and licences would perhaps be 
the best way of meeting the transpoit

requirements, and cutting through not 
only the red tape but also tbe poari- 
bflities of corruption and nepotism.

In connection with this red tape, it 
is very interesting to note that all of 
•us complain very bitterly and very 
strongly about the Government De­
partments being overstaffed, when we 
look at the question generally  But 
every time you appoint a committee 
to look into a particular problem or * 
specific problem, it reaches the con­
clusion that as far as the activity with 
which that particular committee is 
concerned, the Government  Depart­
ment concerned is under-staffed Ibis 
is a phenomenon worth studying, 
because in the abstract, one can always 
reach the conclusion that there are far 
too many doing far too little of job; 
but concretely,  when a problem is 
analysed, why do these  committees 
come to these conclusions9 I  leave 
that matter for future consideration

But here, at least, there is a con­
tradiction which deserves our serious 
attention

As I was saying, as far as intra-State 
transport is concerned probably there 
will not be much need for regulation 
as far as the committee is concerned 
They have suggested the appointment 
of certain tribunals of appeal and all 
that, 1 think some of these suggestions 
are very valuable But when it comes 
to rcgul iting business intcr-State they 
have fallen back upon, and they have 
tried to seek inspiration from  the 
functioning of the Inter State  Com­
merce Commission in the USA and 
similar bodit*s

There again a considerable amount 
of objective study of their functioning 
has been made  I have before me a 
very valuable study produced by the 
Princeton University on Regulating 
Business by Independent Commission 
I would invite the attention of my hon 
friend Shri M R Masani to what this 
study has to say

“Above all, regulation is a pro­
cess which is neither isolated in-
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its relation to the general and eco­
nomic environment nor S6lf-con­
tained in iti evolution. The public 
interest is served best when regu­
lation ig conceived as a vital ele­
ment in the comprehensive rela­
tionship between Government and 
the economy. It is served wont 
when regulation is treated as a 
phenomenon which is separable 
from the context of society and, 
therefore, unrelated to general 
notions about the proper relations 
between government and economic 
life”

1 raise the question of the governing 
philosophy of the chairman for this 
very reason that where the question 
of regulation comes, there, philosophy 
is of major importance  In judging 
the necessity for the recommendations 
in thii report, certain pre-conceptions 
that have been introduced into the 
report have to be borne in mind

As I said earlier, while it was neces­
sary to correct the focus because of 
the absence of a creative  dialogue 
between the representatives of the 
Railway Board and the other members 
of the committee, we still do not know 
whether there is a need for subsidisa­
tion, mutual  subsidisation,  between 
the railways and roads or not  If we 
do not do that, it is argued, consumer’s 
preference will operate, in the case of 
certain goods whoie speed is of great 
importance, for, railway transport, it 
has been pointed out, is cheap, but 
road transport is fast; road trans­
port is three times or four times 
as fast as railway transport  There­
fore,  the  advantage  of  these 
things is there What do we do then7 
Do we permit consumers’ preference 
to operate and leave this whole pro­
blem of mutual subsidisation or cross- 
subsidisatian to be thrown on the rail­
ways completely and unilaterally and 
thereby throw this whole problem into 
the lap of this Government, because 
the committee has said that if a sub­
sidy is to be paid, let Government pay 
the subsidy’  I suggest that this is 
refusal to face the problem  This is 
an effort on the part of the committee

to be a champion of a particular point 
of view, because the way the Railway 
Board has behaved made it necessary 
tor somebody to come forward and 
become a champion of the other side. 
But I am sorry that the committee 
thought that their task ended there. I 
would have liked the committee, after 
having championed the cause of road 
transport, to go further and look into 
the question more fully, because, as I 
said, I find that they have scratched 
the surface; they have opened our eyes 
to some of the key-problems, but the 
solutions they have offered have not 
been thought out adequately, fully and 
m a co-ordinated manner.

Shri Harlsh Chandra Mathur (Pali):
I am really grateful to the hon Minis­
ter and the hon Member who has pre­
ceded me for the appreciative refer­
ences which they have made  I also- 
appreciate the difficulties with which 
the hon Member finds himself faced, 
in understanding and appreciating the 
recommendations of this committee If 
we were to look at the terms of refer­
ence, and if we were to examine all 
that has been said in the background 
which is very necessary, 1 think the 
lone and tempo of the speech of my 
hon friend would have been a little 
bit different

If we look at the terms of reference, 
we find that the committee was pri­
marily asked to suggest a model 
administr itivi set-up for the control 
and regulation of road transport, and 
also at the same time to focus the 
attention of the nation on what the 
inhibitory factors were and what the 
essential features which were neces­
sary for the growth and development 
of road transport were

So far as the administrative set-up 
is concerned, the committee has mad* 
very far-reaching recommendations 
It has not only recommended stream­
lining of the present administration, 
but it has suggested complete reor­
ganisation of the present set-up; it has 
made suggestions which will scrap the 
present administrative set-up; it wants 
to recast it and have a certain dyna­
mic set-up  It has also suggested how
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ihe new set-up will be able to  do 
away with the procedural delays as 
well as corruption which overshadows 
-the present set-up

My hon friend has not said a single 
word, so far as the administrative set­
up is concerned

Shri Asoka Mehta: 1 have praised 
you

Shri Hariah Chandra Mathur. So, it
js Quite obvious that he accepts  tn 
Xoto all the recommendations which 
the committee has made so far as the 
administrative set-up and the changes 
are concerned, which was the  mam 
lask of this committee

So far as the administrative set-up 
is concerned, I do not know why it 
lias not been possible for Government 
to come to grips with the problem I 
may submit that these problems are 
not settled only by conferences and 
committees, the Central Government 
must provide the necessary leadership 
for this purpose, it is only  through 
personal talks and persuasions that my 
hon friend the Minister of Transport 
and Communications will be able to 
bring about a healthy change m the 
administrative set-up m the States

The committee has  recommended 
among other things the complete re­
organisation of the RTA as also the 
appellate body  If only one of  the 
recommendations, the setting up of the 
STAT, that is a tribunal which will 
be a single-man tribunal, which would 
consist of one of the workmg District 
-and Sessions Judges, is accepted and 
implemented, I think half the trouble 
and half the corruption would be re 
moved  Because at the present mo 
ment, most of appeals go on the ad­
ministrative side and  they go  on 
lingering, and the administrative offi­
cers and the Ministers and all sorts 
of people have got to do quite a lot 
and there are,  naturally, various 
pulls and all sorts of things  If that 
machinery is replaced and if we have 
lust one serving District and Sessions

Judge in the tribunal, moat «E the 
trouble would be over We have also 
cut most of the revisions and appeals 
I wish the Minister will take this into 
his bead and will get into touch with 
the State Governments and I  hope 
thereby he will be able to bring about 
quite a healthy change in the admin­
istrative set-up, which by itself will 
go a very long way in regulating in 
a healthy manner the road transport 
industry

It appears to me from the speech 
of my hon friend who preceded me 
that there has been a little swing on 
the part of the Committee in  just 
championing the cause of road trans­
port  I wish he examined the whole 
aspect in the light of certain very im­
portant facts  What is the  present 
condition of road transport in  this 
country’ Let us have certain  faqts 
and figures  I do not deny that we 
have made progress We are bound to 
make progress, during the course of 
the First and Second Five Year Plans 
in the matter of road transport, we 
have certainly made progress  But if 
we examine certain figures, we will 
find that India has to make a lot 
of headway m the development  at 
road transport  You will find  that 
even in comparison to our very neigh­
bours even so far as road mileage per 
square mile is  concerned, we stand 
very low  If you take the number of 
vehicles, you will find that we stand 
very low  In regard to mileage, the 
present rate is very poor But if you 
take the  utilisation of the  present 
roads, you will find that it is extre­
mely poor  Three to four times the 
present  performance could be given 
by even the present  roadways, but 
because our policies have been extre­
mely restrictive—road transport deve­
lopment has, as a matter of fact, been 
obstructed in more than one  way— 
that development has not taken plaee

I will quote the figures of miles per 
square mile of territory Great Britain
3 24, France 3 03, USA 1 00, Ceylon
0 38 Spam 0 38, India 0 26 In terms
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of population, it is still poorer: India 
42, Philippines 87, Malaya 110, Ceylon 
115, Iraq 242, Spain 251, Great Britain 
JM, and France 152.

It is no use my repeating figures. I 
only wanted to make a brief reference 
to them just to indicate that this coun- 
toy has got to make a great headway 
in the matter of road transport, in the 
construction of roads and in the deve­
lopment of the transport. Now, this 
fact has got to be taken into consi­
deration  alongside  the  situation 
obtaining in this country. Road trans­
port comes in juxtaposition to railways 
about which  my hon.  friend talked 
*o much. Is there any likelihood of 
our railways developing in such  a 
manner as to reach the life of  the 
people in the rural areas? It is only 
through the development of road 
transport that we could in the fore­
seeable future visualise our touching 
the rural areas and the villages. At 
the same time, I wish we also take 
note of how road transport has been 
developed all over the world. It is 
very good to talk of certain theories 
here. Those arguments could be given 
both ways. But these theories about 
which we talk so much  here have 
been argued in practical life all over 
the country. Let us see what the con­
clusions are. If you take note of the 
conclusions which we have reached in 
practical life all over the country, you 
will find that road transport has 
developed in all the countries where 
free economy is the guiding factor; 
those who espouse the cause of re­
gulation  have no other country  to 
quote except the USSR in their favour, 
aaying Here is something that is being 
done in the USSR and we might pro­
fitably adopt  it’. They  could not 
quote one single freed  country—by 
Iree’ country, I mean a country where
we have a free economy in play_in
favour of railways as against Toad*.

I would quote certain figures. From
1052 to 1955, what has been the sort 
of development  all over the world? 
Between 1958 and 1955, the gross fixed
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investments on roads and road trans­
port as against the railways are as 
follows: United Kingdom 2*5 per cent 
on roads and road transport as against
0 4 per cent on the railways, France 
2- 8 per cent as against I* 1 per cent on 
the railways, Italy 2* 8 per cent  as 
against 0*4 per cent, Belgium 2*9 per 
cent as against 0*9 and Sweden 4*3 per 
cent as against 0*7 per cent on the 
railways. That is, what has been 
spent on the developments railways 
is not even l/5th or l/10th in certain 
cases, in many countries, of what has 
been spent on the  development of 
roads and road transport, during these 
very important years.

The position is just the other way 
round in this country. In our Second 
Five Year Plan,  we had orfginally 
provided about Rs. 900 crores for 
development of  railways; jhi*  has 
gone up to Rs. 1121 crores. The posi­
tion is just the other way round ao 
far as road  transport is concerned. 
There we had provided in all—States 
as well as the Centre put together— 
Rs. 266 crores. So far as the Central 
allocation is concerned, even that has 
been cut down. Theories are well am* 
good but let us see whether  these 
theories and practical suggestions had 
been taken into consideration in those 
countries where road transport  has 
developed. If the trends are there, 
let us see whether this  Committee, 
which was primarily  to focus  its 
attention on certain basic issues, ti»« 
given proper attention to those 
and has taken into consideration the 
facts which have been proved by prac­
tice all over, facts which we 
threadbare; let us see whether  the 
recommendations it  has Triâ°« 
based on those assumptions and con­
clusions which have been arrived at 
between ourselves and which  have 
proved themselves on the surface all 
over the world.

It is really a matter of regret that 
there has been a sort of controversy 
between railways and roads. As a 
matter of fact, a sort of cold war bet­
ween the  two has been started. I 
think this cold war must be stopped.
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I know this Committee has, as a 
matter of fact, provoked certain 
thoughts But the thoughts should be 
in the right direction. Hie Bailway 
Minister is as much interested in the 
national development of transport in 
this country as the Minister of Trans­
port is.

We very well realise that the Rail, 
ways are the biggest public enterprise 
vfcere we have got great stake and 
where we want that our assets should 
be fully utilised and the best use is 
made of those assets and their fur­
ther  progress and development  is 
taken care of properly But an over­
all picture has to be taken  I do not 
see any reason for all these pulls in 
different directions

It hrs.

It was very good of the hon Minis­
ter of Transport to say that there was 
no controversy  But the controversy 
u in the air  Everyone reads about 
it; we know that is quite obviously 
there  As a matter of fact, this com­
mittee for the national transport policy 
would not have been in the shape in 
which it is today had it not been for 
certain issues  which have emerged 
out of the discussions and the recom­
mendations of this committee which 
are before this House for considera­
tion  I definitely feel that this  has 
provoked thought  It is quite correct 
It is very nccessary that we take an 
overall picture and a correct picture 
of the whole situation and come to a 
conclusion  as to what is best in 
national interests

What is this controversy about the 
Railways7 Only in yesterday’s paper 
I read that we are thinking of Asian 
Highways, that is, we are thinking of 
constructing roads which will provide 
transport from one country to another 
and cross  through countries  Such 
highways exist in Europe which take 
transport  from country to  another 
without a pass or * permit Here, in

this country, there is difficult? in aw­
ing from one State to another. It 
you go from UP. to Rajasthan, you 
are handicapped at 101 places with 
101 regulations and all carts of things 
As against this, the present tread in 
the world is just to have free and ttbg 
national highways, inter-country high­
ways to take the traffic As againat 
this, we have here the attitude and 
mentality of the Railways, *Please do 
not issue permits to any person for 
more than 300 miles’ What does it 
come to’

Shri Tyagi (Dehra Dim) There i» 
no such government scheme for any 
international highway

Shri Harish Chandra Mathnr: Yes; 
there is none  It is in the UNICEF 
They are thinking of that  There is 
such a thing m Europe  I hope this 
country will be a party to it  Such a 
scheme cannot exactly be the scheme 
of any particular coTHitry That is the 
trend of developments that are taking 
place

As against it, you want to restrict 
it to 100 miles or 150 miles  What 
do these restrictions mean and what 
do they lead us to’ What is the pur­
pose of this 300 miles  restriction? 
This rail-road coordination has been 
putting all these restrictions  What is 
the meaning of this restriction  If we 
want a servict to operate from Jodh­
pur to Delhi, which is about 400 miles, 
they say, ‘No, you can go up to 200 
miles only  from Jodhpur to Jaipur’ 
So, there have to be two, one from 
Jodhpur to Jaipur and another from 
Jaipur to Delhi  You want that there 
should be a drop somewhere,  some 
harassment to the transport  owners 
as well as the consumers Beyond this 
it means nothing  Otherwise, the ser­
vice that is running from Jodhpur to 
Jaipur will take on from Jaipur to 
Delhi

A very objective view has to be 
taken on these matters. I really do 
not appreciate the appointment of this
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committee for determining the policy
sitloflil  transport, a ewwwlttw, 

which, M my hon. Mead said, is 
heavily loaded with officials Are the 
aAdala going to determine the  na­
tional policy? I am asking this not 
only now  Only the day before yes­
terday, when we were discussing the 
Electricity Act, I said we have not got 
any policy on electricity  One of the 
Electricity Acts provides that certain 
officials m the Central and the State 
Boards will determine the  national 
policy for the  supply and develop­
ment of electricity  I do not under­
stand how such things are going to 
happen  It is my apprehension that 
it is only because of the recommen­
dations of this committee, because the 
non-official element m this committee 
was strongly in favour of a free and 
fair  development that  this sort of 
committee loaded with officials  has 
been appointed  I am glad that they 
have a chairman who will be able to 
do some free thinking m the matter 
But I strongly recommend that  the 
composition of  this committee  be 
reorganised  so  that  at  least 2 
Members from this House and  one 
from tile other  House  could  be 
appointed on this committee  There 
is absolutely no reason why when we 
want to have some conclusions about 
important matters there has been some 
controversy and why they leave things 
that way

1 wish to draw pointed attention 
of this House to the fact that  this 
industry is of very great significance 
to us  If you  examine the figures 
given m the Second Five Year Plan, 
you will find that one of the  most 
important  headaches of this nation 
that is, the  employment potential 
offered by this industry, is one of the 
most important factors which should 
have been taken into consideration It 
provides such potential for the em­
ployment of people that we must give 
very special consideration to this 
matter

Thu industry is exploited at  all 
levels  Hie Central Government has

not been able to give a fair deal My 
charges are two against the Central 
Government  One is that they  are 
very  ineffective  The  Inter-State 
Commission which we have got has 
not functioned at all It was appoint­
ed by about 1956 and It has done 
no  job whatsoever  I wish it is 
strengthened and made more effective 
Then the Central Minister asks  ua 
What can we do, it is a State subject* 
If the Central Ministry has got the 
requisite leadership they can persuade 
the States by their talks  The Minis­
ter of Community Development  has 
not got any regulatory power  over 
the State Governments, but it is only 
through leadership and only through 
talks that a great change has been 
brought about I think the same thing 
should be done here

This industry is also very much ex­
ploited at the State level If you look 
at the recommendations made by the 
Planning  Commission  and various 
other committees from time to time 
you will see that the taxation on road 
transport is the highest m this coun­
try as compared to other countries 
There is a very good case for reducing 
it  It is double of what it is in most 
of the countries, it is even 3 or 4 
times than some I understand  that 
the Planning Commission issued cer­
tain instructions even to the State 
Governments that there should be no 
further taxation  and that it should 
not be increased  But what we find 
is that it is only this industry that 
comes in for increase in taxation from 
year to year

This is also an industry which is 
exploited at the lower official lfevels 
also  There is the police  We have 
made specific recommendations  that 
the administrative set up should be 
such as not to make inroads on the 
industry and make room for corrup­
tion I hope at least these administra­
tive checks and administrative reforms 
will take effect soon

One thing more and I have finished; 
and that is about credit  I think this 
s unfortunately  the only  industry
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which is not being treated fairly in 
<he matter of credit. We find all sorts 
of facilities are being given to the 
small-scale industries. I do not see why 
thi« poor man should not* get credit 
from the  bank directly  We have 
made certain recommendations  that 
certain banking agencies should  be 
set up. What are these  agencies? 
These agencies just support you with 
a little money from banks. We have 
got some Rs. 50,000; and we collect 
more money, say another Rs. 50,000 
from the State Bank. With a little 
money from myself and a little money 
from the State Bank, I am going to 
exploit this poor operator. I do not 
see why the Ministry should not be 
able to persuade the State Bank to 
give loans direct to these bus  and 
lorry  operators.  They have got a 
vehicle which can be insured and 
pledged  They  should  get  direct 
credit facilities if this industry is not 
to be exploited as it has been  It 
would be a surprise for anyone  to 
hear that this industry pays 12-24 per 
cent interest to the money lenders or 
intermediaries springing up because 
of the policy of the Government It 
needs immediate revision and  these 
people must get direct loan

Now, there is a certain misunder­
standing about viable units We have 
made it absolutely clear that we do 
not stand for any monopoly  As  a 
matter of fact there was a lot of dis­
cussion and it was made absolutely 
clear that the smallest man will have 
the chance.  We have recommended 
strongly that even individual opera­
tors should not be debarred. If he is 
efficient and if he fulfils all the quali­
fications, he can go into the industry 
without any let or hindrance.  The 
viable unit which we have visualised 
u one which can be constituted only 
by a loose association of these people 
earning  together for the sake of 
management  and operation  Every 
effort has been made to see that effi­
ciency is not marred and that the 
necessary number of vehicles and the 
service facilities are there and  that

the common man, the poor man and. 
the individual is not eliminated  so 
that he remains in the picture but he 
is so regulated that he forms himself 
into an association so that he is able 
to give efficient service to the nation.

As you have been ringing the Bell 
twice, I am concluding though there 
are many points which require clari­
fication

Dr.  Krfahnaswami  (Chingleput) * 
Sir, I am thankful to the hon. Minister 
for not having enunciated a policy at 
the outset  After all it would be an 
advantage to listen to us in the House 
and then come forward with a definite 
policy when he replies to the debate 
I agree with those who have preceded 
me in paying a tribute to the Com- 
nrttee for having undertaken a pains­
taking study of all  the-  problems 
involved in road transport and having' 
provided us with a mine of informa­
tion  It may be that we cannot agree 
with some of the suggestions but even 
where we do not agree with them, 
they have provoked us to think and I 
would be doing less than justice to 
myself, if I do not pay a tribute to tho 
constructive  endeavour which ha«. 
been made by them

I want it to be undci .tood vci v 
clearly that it is most important to 
encourage the development of  road 
transport.  It is time some of us 
introduced a sense of perspective into 
these matters. It is time that some of 
us. apart from speaking theoretically, 
understood the environment in which 
we are operating and pleaded for a 
more rapid development. We have to 
realise that one of the grrat dangers 
of the Second Plan has been  its 
emphasis on heavy investment with­
out taking into account the problem 
of greater employment.  Considering 
the great advantages that ensue from 
road transport, considering the impe­
rative necessity of opening up hinter­
lands of our economy, I venture to 
think that anybody who is inclined to 
tackle the problem of employment 
seriously in the coming few years
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vdkiid htvt to concentrate on road 
transport since it is essentially labour- 
intensive It is this aspect which has 
not been borne in mind by the expert 
at the railways and I am very sorry 
that in all his pleadings, I hear only 
the vice of a monopolist pleading for 
a sectional interest and not  taking 
into account the major aspects  of 
issues that face our country We have 
also to realise that road investment is 
not necessarily capital hungry,  we 
would also be saving a great deal in 
the way of foreign  exchange—an 
important consideration which has to 
be borne in mind, particularly as we 
are not suffering from an abundance 
of foreign exchange resources

My hon friend, Shn Asoka Mehta 
who preceded me spoke of the various 
recommendations made by the Com 
mittee in respect of taxation rebates 
He pointed out that it did not consider 
these problems fully  The Committee 
cannot be a committee  of encyclo­
paedias  They have necessarily  to 
concentrate on certain  issues  But 
may I point out to him and to those 
who have given some thought to this 
question that if we are thinking of an 
expanding  industry  as this Com 
mittee  is  thinking,  it neces­
sarily follows as an inevitable corol­
lary that we are increasing  the 
receipts for the various State Govern­
ments and local authorities  One can 
not work out all these things fully 
because when the Committee is deal­
ing with the general recommendations, 
it cannot possibly envisage what 
amount of development would be 
there, how many lorries  would be 
there, how much increase would  be 
there and so on because all these 
things have necessarily and  rightly 
been left rather vague

But I would like to consider some 
other aspects which have occupied a 
great deal of the time of the House 
In viewing transport one has to take 
into account the different agencies of 
transport and find out what means we 
propose for co-ordination  Co-ordi­
nation is a very much abused word, 
it is as much abused today as it was
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during the Second World War when 
co-ordination was used by a Field 
Marshal or General of a particular 
section in order to suppress the 
scheme of the other  In looking into 
th s report and the minute of dissent,. 
I venture to think that the represen­
tative of the railways has undoubtedly 
thought of co-ordination as nothing 
less but suppression of road transport 
It is a point which has to be stated 
clearly and forcibly so that at least «e 
might have a sense of perspective  I 
do not blame the railways for the 
attitude that they have adopted in the 
30s, when we were suffering from a 
slump, the railways were the first to 
advocatc intense prohibition on road 
transport Probably that was the only 
solution which occurred to them m 
the 1930s  In the 1950s when we are 
suffering from the benefits of planned 
economy it would be wrong to follow 
or suggest such restrictive policies as 
they have suggested in the 1930s

I would like to place before this 
House certain elementary facts which 
have escaped the attention of some of 
those who participated in the debate 
It is clearly recognised even by the 
representative of the railways that the 
cost of carriage  on  long  distance 
transport by rail is cheaper than the 
cost of carriage by road transport It 
is admitted that over 200 miles it is 
definitely cheaper to have goods trans­
ported by the railways It is admitted 
bv the railways’ representative that 
the petrol and diesel tax, registration 
tax and excise duties on tyres, income- 
tax paid by bus and lorry operators 
and others indulging m road transport 
contribute not only to the direct cause 
but also to the indirect cause of the 
general Exchequer  Such is the state 
of affairs  But, if inspite of the bias 
in favour of the railway transport, if 
the consumers choose road transport 
for long distances, there musf be 
something wrong according to those 
in charge of our railways It is a fact 
on which the railways ought to do 
some thinking  Let us put aside for 
sometime the theory and let us con­
centrate on the practical aspects  A 
consumer is faced with either availing1
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himself of the road transport or  of 
railway transport  According to  0» 

railways it is clearly admitted that the 
•cost of carriage is cheaper. Yet inspite 
of the fact that it is cheaper, he pre­
fers to use the road transport  Now, 
what is the social interest that should 
prevent you from utilising the road 
transport? What is the mal-distribu- 
tion of resources that is involved? 
One should not employ words without 
knowing what they  mean.  Theory 
can easily degenerate into jargon as it 
has done in the case of the dissenting 
minute appended by the  railway 
■expert. I have never read, and I say 
it with the greatest hesitancy, so 
much fantastic nonsense as is includ­
ed in the dissenting minute of the 
expert of Railways, and I shall only 
show one or two instances of the 
utter lack of logic that is displayed 
in that dissenting minute. I do it with 
great reluctance, but I have to do it 
in order that the same mistake may 
not be repeated again and again and 
we may not have the iteration of the 
same points advanced by others.

13.21 hrs.

[Mr. Deputy-Speaker in the Chair.]

Now, Sir, this is what he states in 
his dissenting minute, and I should 
like my hon. friends to consider what 
the implications are. He suggests on 
page 84 that railways being nationally 
owned and managed are already under 
public control and it follows that the 
regulation neccssary must be predo­
minantly towards control  of motor 
transport. What are the implications 
■of this statement? Just 'because they 
•re nationally owned—railways—and 
managed, it does not follow that they 
are under public control.  The logic 
-underlying this argument is that any 
nationalised industry is per se superior 
in terms of social purpose. Clearly, 
this is not the case. The quest:an to 
examine is whether the railways’ 
policies are imbued with social pur­
pose and what are the mechanisms 
through which this is executed. Simi­
larly, the mere fact that parts of road
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transport are privately  owned  and 

managed does not detract from  Mi 
social usefulness.  Here again, we oaa, 
if necessary, strengthen the machinery 
by which they can play their  part 
fruitfully in the scheme of things.

Now, I ask this question, why is it 
that even over long distances, not­
withstanding the greater costs of car­
riage, consumers prefer road transport 
to Railways? Speaking as one who 
knows something about the Railway 
Administration, having served on  the 
Railway Corruption Enquiry  Com­
mittee, I can point out, Mr. Deputy- 
Speaker, that one of the reasons which 
has led people to switch over to road 
transport is the inadequacy of railway 
transport.  Transport is essentially a 
perishable commodity.  If one does 
not have the transport facility «t a 
particular time, then it cannot be 
stored up. It is an elementary fact 
which has been understood and which 
is recognised on any elementary book 
on railway economics, which, I sup­
pose, those in charge of the Railway 
Administration must have read and 
digested to great profit. But it has to 
be understood that if there are goods 
lying in  different warehouses  for 
months together, if business is handi­
capped in many areas, what else can 
a man do except to avail himself of 
another sort of transport? The very 
fact that there has been this inade­
quacy blows to bits the great theory 
about mald stribution of resources, 
about duplication of investment and 
all that jargon which is hurled in the 
face of Parliament in the hope that 
it will swallow these words without 
clearly making an analysis of what 
their implications are.

I tell you, Sir, that having read that 
dissenting minute I have come mart 
and more to the conclusion that this 
Parliament should put its foot down 
on such specialised pleading and should 
make them adopt a more enlightened 
approach on this question.
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I do pot say that otte should respect 
the consumer’s free choice on all 
occasions.  Of course, the paragraph 
to Which my friend, the author of the 
dissenting minute, makes a reference 
is rather ambiguous, but I should like 
to point out that consumer’s freedom 
of choice is not anything which is a 
moral absolute.  Freedom of choice 
must be related, as my hon.  friend 
Shri Asoka Mehta pointed out, to the 
fact that the choice is there as bet­
ween two articles where the prices 
charged bear relation to costs. If, for 
instance, there are two commodities 
one of which is offered free absolutely, 
then, undoubtedly, there is no free­
dom of choice. In fact, that was e 
celebrated example given by a French 
economist nearly 200 years ago when 
he pointed out that if you have a 
person who ferries you  across the 
river free and if you have another 
person who ferries you for a few 
francs that you pay, then, undoubted­
ly, there is no freedom of choice 
because, obviously, you are not com­
paring two things which are compara­
ble but you are having two different 
commodities altogether  I venture to 
think that when we people talk of the 
consumer’s free choice we have  in 
view the charges that are levied in 
relation to costs Can anyone who has 
thought over this question of road 
transport and the many taxes that we 
have levied say that the costs of road 
transport and prices that road trans­
porters charge are anything less In 
relation to costs? Indeed, the argu­
ment is that the prices charged by 
road transporters for anything over 
300 miles are much higher than rail 
transport end yet they are being pre­
ferred for other reasons

The same argument came up before 
the British Transport Commission. My 
hon. friend, Shri Asoka Mehta refer­
red to cross subsidisation and many 
other complicated matters. It is very 
valuable to have cross subsidisation, 
but do let us remember that in this 
matter of costing we are still in an 
uncharted world.  Even the British 
Transport Commission has recognised
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it, and while it may be valuable as • 
principle we have still to investigate 
further before we can come to any 
definite conclusion. The Committee 
has suggested certain things which 
ought to be subsidised. One may or 
may not agree with its recommenda­
tions in this respect, but one cannot 
blame it for investigating further, 
because even now the great theorists 
who are handling this subject  have 
not been able to investigate this prob­
lem further  All the same, it is a 
valuable idea which ought to be taken 
into account and investigated by spe­
cialists in government departments to 
find out how far they can compare.

Now, Sir, I shall deal with some of 
the other recommendations of this 
Committee  My hon. friend, Shri 
Mathur, referred to the solicitude of 
the Committee for the small man and 
the small operator.  On this I have 
certain observations to make and I 
should like to tell him why 1 feel I 
have certain doubts.  It is perfectly 
true that the recommendations relat­
ing to credit facilities being given to 
the small man are excellent, and I 
entirely endorse the recommendation 
that he made that the Minister should 
use his influence to see that credit 
facilities are made available to the 
small operator directly. In fact, the 
great bane of our economy has been, 
if I might point out, Mr. Deputy- 
Speaker, the absence of the small man 
coming up. It looks as though in spite 
of our taxation policies it is only those 
who have already made their way in 
life that are able to survive and nuke 
their way further and those who have 
not yet made their way are hardly able 
to get a footing. But I would like to 
suggest that while the Committee has 
rejected th>s idea of a ceiling on the 
number of buses or lorries that are 
to be owned by a particular person, 
one must understand, in practice, that 
we have to, if we think of encourag­
ing the small operator, place some 
sort of a limit on the number of 
buses or lorries that persons could 
have. You may not have an actual 
ceiling, to  introduce an  arbitrary 
figure like that may not be possible.
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but at the back of one’* mind <m« 
must realise, from the point of vi*»r 
of social purpose, that it is essential 
that the  small  man  should  be 
encouraged.

In paragraph 53 on page 80 there is 
rather an ambiguous recommendation, 
which. I, with your permission, Sir, 
should like to read out. It says:

“While it is possible that a 
one-vehicle unit might satisfy 
most or even all these criteria, it 
is likely that a fleet owner would 
be in a better position to meet 
the test. The Committee is, there­
fore, of the view that the forma­
tion of efficient and viable enter­
prises should be encouraged in all 
reasonable and legitimate ways.
On the other hand, the Committee 
is opposed to any ban being placed 
on the owner of a single truck 
in the case of goods transport.”

Now, Sir, I would rather have much 
wished the Committee to have sug­
gested ways of encouraging the small 
man, and I should also like to point 
out to the members of the Committee 
that so far as the system of licensing 
is concerned one of the main reasons 
for having a system of licensing is to 
see to it that the small man survives. 
If we did not have a system of licens­
ing, then all the people would operate 
and there would be cut-throat com­
petition and eventually there would 
be what is known as the merger of 
many units into one single unit. It 
would be growth of monopoly. And, 
therefore, even from the point  of 
view of licensing, I venture to suggest 
that we should more and more encour­
age the small man and not have too 
many of these big fleet owners really 
operating.

There are certain advantages of a 
large-scale economy m these big fleet 
operators but they are outweighed by 
other disadvantages and certainly in 
the case of road transport the main 
reason for encouraging it is because 
it gives an opportunity to the small
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man to coma up. In fact, in road 
transport the small man is vary nearly 
on equal terms with the big man. The 
capital invested is limited and til the 
operating expenses are common and 
even the expenses on management 
would not be very high I venture to 
think that the Committee in its bias 
should have been more biassed in 
favour of the small man rather than in 
favour of the fleet owner or the bigger 
owner.

It is not as though one  suggests 
that there should be something like 
an arbitrary ceiling, but I do think 
that when the Committee has made 
many wise recommendations to promot­
ing the social interests it should have 
certainly devoted some attention  to 
the small man  I am all in favour of 
regulation of the different agencies j)f 
transport.  But I  am  very  much 
opposed—and I reiterate it—to  any 
prohibition of anv particular method 
of transport, say, beyond a certain 
mileage. The railways, m the name of 
regulation, in the name of co-ordma- 
tion, are attempting to prohibit and 
emasculate road transport, a thing 
which is opposed totally to social 
interests, a thing which is opposed to 
our employment policy  I hope and 
trust that on this matter the Govern­
ment, after due deliberation, will come 
out strongly and set its face against 
monopolies It should be a great gain 
not only to the Government and the 
various State Governments but even 
to society and the consumers of whom 
there are large numbers in our coun­
try, waiting anxiously for a correct 
solution of these problems
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%  vt *nft  ̂ Ppm 1

f̂T  *3T $ fa *RRVT Vt VHZ7

i?t fawfaft «n: $ «ftr

W»lt  ?m «TRT tfo 5TT̂

I «frc W «p*»€t % WW 3^ 

v̂ffr to  *t 1 <nr fĤftnt *f̂  
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 ̂TOFm g f«F fT  [̂?rf5RT t ftf tw 

Wr t«F 3f»if qr 5iw n̂lft ^  

feror ift  IrftR m ft *rf wrr 

(t9I#T5T ?ft ̂IHT ft ̂ Tff̂ Pf qf Tt* 
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q̂TR’ ̂  Ŝ̂ooo TT7S' ̂ I  ^
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TTJft ̂rf?tT 1 3ft m*ttm*tt »?Rfr t <ft ̂  
«fti *?r *ih< arraT ̂ 1 â 
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«(5t faeit m an̂t | *rt  wwr  f fa 

nrct win if  ’̂rrr 11

$ <nftrc * «w It fat *fpT anfsr 
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 ̂WT ¥T Tlf (ji> îf ̂ I

 ̂nnrr  t̂ =arw g-' 1

Mr. Deputy-Speaker: Shrx Khadil- 
kar

Shri  Harlsh Chandra Mattaor: I
have a submission to make You have.
Sir, observed that in the  speeches 
that have been made the railways And 
an important place So, I would sub­
mit that it would be better if the 
Railway Minister is also here to listen 
to the speeches

Mr. Depnty-Speaker:  Then there
would be the fear of subordination.

Shri Harlsh Chandra Mathnr: No.
The Members of Parliament have 
strength enough to withstand anybody. 
It will be a pity if he is not present 
here.

Shri Khadilkar (Ahmednagar): My 
hon. friend, Shri Asoka Mehta, who 
opened the debate looked at the prob­
lem from an aerial academic point of 
view and, unfortunately, certain eco­
nomic theories that he had presented, 
and which counteract the suggestions 
contained in the Report, are such as 
in my opinion are absolutely inappli­
cable to our country. I am looking at 
it from the pedestrian's point of view,
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tile point of view  of a  villager 
belonging to a village where there is 
neither motor truck, nor a railway 
line, nor even a bullock-cart approach 
road. But for the one word that my 
friend, Shri Masani has introduced in 
his contention the “consumers' choice”, 
the report on the whole is a good 
document.  He  has  borrowed the 
phrase from old economic theory 
which is as dead as mutton in the 
modem context. I do not want to 
revive this ghost theory in this House 
and so would restrict myself to the 
problem that is before us.

While  dealing with  economics, 
before coming to the mam problem, 
my hon. friend Shri Asoka Mehta 
advanced a very strange theory that 
if you open the rural hinterland, the 
people there will be affected because 
they will come m contact with the so- 
called commercial world. My point of 
view is different. At the present 
juncture in every village which is cut 
off from the main commercial centre 
the small producer is entirely at the 
mercy of the market economy. But 
he has no market nearby and so he 
has got to deal with some agent or 
sub-agent of a big merchant in Bombay 
or Calcutta. That is the pity of it. 
So, my hon. friend Shri Asoka Mehta 
ought to realise while advancing a 
theory that when he goes to a village, 
a very interior part of the country 
where he is cut off from the ordinary 
normal channels of trade or commu­
nication he has been put at a disad­
vantage though his prices are more or 
less regulated by the market mecha­
nism. He has no market where he 
could dispose off his goods or  buy 
them. This is the position. Therefore, 
all the reports that he has quoted—I 
have some of them here—whether they 
be about the British transport system 
or American system or, for  that 
matter, the Soviet Union, are absolute­
ly inapplicable in the context of our 
country. Therefore, I would certainly 
thank the Masani Committee except
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for the introduction of ‘‘consumers' 
choice”, because I am a poor consumer, 
because my choice is not determined 
by the market; it is entirely deter* 
mined by my pocket and the avail­
ability of things near'about me, for 
other  recommendations.  In  the 
modem context "consumers' choice” 
has no meaning.  It is an absurd 
concept altogether m the face of a 
growing economy as in this country.

Now that the little economic cob­
webs that were * raised have been 
cleared up, I would come to the main 
report that is before us. Unfortunate­
ly there is a sense of unreality about 
the whole discussion. We know there 
were four committees before this 
Committee went into this  business. 
There was the Motor Vehicles Enquiry 
Committee. The Study Group appoint­
ed by the Planning Commission was 
the second. Then there is the report 
of the Estimates Committee, which is 
a very valuable document. Then there 
ore  the recommendations of the 
Transport Commissioner and Control­
lers. What Shri Masani Committee 
has done now is really to put the 
material m a comprehensive manner 
what was formerly done in a piece­
meal way  Now he has brought out 
a report and presented the picture of 
road transport in this country in a 
proper way.  Even now,  after the 
report is published and some months 
have elapsed, the Transport Ministry, 
let me state very plainly, they have 
cold'storaged the Report. I am afraid, 
we have no report alive. It has been 
cold'storaged, because a sixth com­
mittee under the  chairmanship  of 
Shri Neogy has already been appoint­
ed. And if you go through the terms 
of reference of the new committees, 
they are almost similar, if not identi­
cal, to that of the Masani Committee.

Is this the way to deal with the 
Report. Road Transport is the anae­
mic rickety part of our transport 
system. If I may draw a comparison, 
you call one doctor. He prescribes a
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certain medicine  He says the child 
will be all right, provided you give 
the medicine. Then you call another 
doctor Then you call a third, fourth 
and fifth doctor  In the meanwhile 
the child is getting more and more 
rklcety and anaemic  In such a posi­
tion if you do not administer a proper 
medicine m time and say "No we are 
going to have a sixth expert” I do not 
know what I should call the Ministry 
concerned which has appointed this 
Committee and wasted the tax-payers’ 
precious money over  it I cannot
understand it  This is the most
important factor which has been
brought before this House and before 
the country by the Masani Committee 
Who is to determine the transport 
policy of our land’ This is the main 
issue  Is it the Railway Ministry to 
dictate the policy or is it to be laid 
down by the Government taking into 
considerat on priorities and needs of 
the people and our economic develop 
ment

From times past  since the 1931 
measure regarding controlling  and 
regulating road transport was enact­
ed, we have  seen  that in  this 
land the Railway Ministry or  the 
Railway Empire,  on  which  His 
Majesty the hon Shri Jagjivan Ram 
presides, is absolutely in control of 
our transport policy And excuse me 
for saying this with all the eminence 
of the senior colleague of Shri  Raj 
Bahadur—he is called by his admirers 
a tiger who used to howl on issues of 
which he had no deeper understand­
ing but so far as the Transport Minis­
try is concerned, Shri Patil has 
proved himself to be just a paper 
tiger or just a lamb  Beyond that 
he has  done  nothing  I say this 
because there is a point m this  So 
far as the determination of the trans­
port policy of this land is concerned, 
in the context of the developmental 
economy, you have got to consider 
certain major issues

You know there was a team by the 
International Bank  It has mnHP a 
definite suggestion for a direction of 
Policy  It has emphasized that we

must resist the temptation to deve­
lop railways at enormous cost which 
requires much foreign exchange This, 
is a very significant factor in our 
economy  We know that at the 
present juncture the Railway Minis­
try has come practically to an end 
of its expansion programme except, 
where big factories are coming up, to 
connect big factories or big industrial 
concerns with the mam trade route 
which they are undertaking  In the 
south, if you see the railway map, 
where road mileage as per head of 
the population as well as the general 
icgion is very, very low, we have got 
to depend entirely on either a bullock 
cart or on a motor vehicle if available 
and if there is a road where it could 
go  This is the position 
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Therefore I look  at the problem 
from  this angle,  that is, where 
economy is bieaking ground for want 
of channels of communication that 
economy temains  stagnant and at a 
disadvantage to reap the benefit of 
growth  This is the problem which 
w,e have got to face

My hon friend, Dr Krishnaswanru, 
spoke about the small man  I am 
connected with so many motor opera­
tors m the sense that I have known 
their problems and have tried to 
study them  On our side it is really 
•» problem  We know that the ordi­
nary cleanei  becomes  the motor 
driver and then ultimately he tries 
to become a motor operator 99 per 
cent motor operators or so have 
hardly more than one vehicle Except 
for borrowing money or some credit 
extended now-a-days by the  Tatas, 
which they do under the new system, 
he has no means beyond that to ply 
his trade Now, are we going to help 
this man who is helping the economy 
at the lowest level and who is to 
decide the policy of this help?  Tlu* 
is the problem

Hon Shri Asoka Mehta mentioned 
about octroi and other taxes that are 
levied by the municipalities and cor­
porations and even by the email local 
bodies like the Gram Panchayats He
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i What would happen to their 
income? He ought to have realised, 
if he lnd studied the Ounces of the 
local bodies during the lMt ten years, 
that because of this greater turnover 
their incomes have gone up and if tor 
the  of convenience of a trans­
port system they are really made to 
suffer a little it would not be a big 
burden  Therefore I would like to 

before this House the mam 
recommendation of the Committee 
which it should consider and which 
the hon Minister should consider It 
m no use giving us vague promises

There are three parts  I am com­
ing to that But what we can imple­
ment without reference to the Rail 
way Board is this one recommenda­
tion of giving some subsidy in taxa­
tion or otherwise where the transport 
operator is trying to operate his bus 
m localities where there is no other 
alternative mode of transport Unless 
some such subsidy is forthcoming by 
way of concession m taxation, by wav 
of some advance, by way of loans or 
otherwise  I am afraid all the risks 
that he has got to run will never bf* 
run It would be difficult for him and 
in the process that small operator is 
likely to be wiped out

Why I have said this’ It is because 
since the report was published if I 
were to make a resume of what the 
hon Minister has said it would throw 
some light  The hon Minister was 
there at the All India Motor Union 
■Congress In that gathering of opera- 
tors he gave a very optimistic picture 
and held high hopes He said, “The 
Mfipani Committee's report is coming 
and then everything will be all right 
All your grievances will be removed’ 
■Then later on when the actual report 
came, the language changed  There 
Were more words than any concrete 
acceptance anywhere  Talking about 
the report in conclusion he said, “It 
is something that will stand with us 
for many years to come  It is a 
light—a beacon light—so far as the 
development of transport is concern­
ed"  What a good language’  Shri 
Patll knows without substance what
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to say m a sort of a dowery language. 
He said it but without committing 
himself  Ibis is his position,

Then, in between the Neogy Com­
mittee has been announced. 1 think 
that this is a matte* which this HoUit 
must take seriously  Why should 
another  Committee  be appointed 
when one Committee’s report  is 
available which has not yet been 
debated and when Government has 
not said whether it can or cannot 
implement certain recommendations’ 
Why a third Committee should be 
appointed?  What is this farce of 
appointing committees’  Today what 
is happening in this country’  Let 
the Treasury Benches take the wan­
ing  They held out promises  They 
published reports every morning  If 
you look only at the headlines you 
see this picture  Big promises are 
held before the people such as every 
hut will have an electric light and 
radio soon All sorts of things appear 
and the ordinary man feels So, some 
things are being done as promised 
The same thing happened regarding 
this report and when the question of 
implementation came the Ministry is 
sitting tight, almost m a subservient 
manner accepting the dictation of the 
Railway Ministry so far as the trans­
port policy of this land is concerned

I want to fight this issue  Let this 
House take it up as to who is to lay 
down th? overall transport policy of 
this country, whether it is bullock 
cart transport, motor transport; rail­
way transport or shippmg transport 
All the policies must be related and 
in the context of our situation and 
the growing economy of this country 
That factor cannot be ignored

Now, so far as the recommenda­
tions are concerned, there are three 
parts  I will just in brief mention 
them  The first part is providing 
funds for more roads for strengthen­
ing existing bridges, culverts so as to 
allow fuller utilisation at vehicles, 
providing bridges on national high­
ways which are missing  What the
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Ministry has got to  >ay about it? 
Have they aaid anything?  Nothing 
The other day, while he was talking 
about tourists and tourism and in a 
very intimate  language about  the 
hostesses and their dress, I thought a 
bit uplifted, moving about the coun­
try on a sort of a mysterious rug and 
enjoying this land. But so far as this 
pedestrian problem of roads is con­
cerned, what the Ministry has done 
or is going to do*

Some  hon  Membei just  now 
mentioned bridges.  I will just cite 
one instance  On the RiveT Sone 
there is a bridge at Dehn-on-Sone, 
which was formerly a railway bridge 
There for one maund of load for a 
vehicle to pass, the Railway is charg­
ing one rupee at a time  This is the 
attitude  Is this co-ordination7  I 
want to ask the hon Minister  If it 
were co-ordination and co-operation, 
why should the Railways charge so 
heavily for goods that arc just being 
transported from one end of the rivpr 
to the other on this bridge which 
happens to be in possession of or the 
property of the Railways7  I cannot 
understand that.

As regards the second pait, that is, 
finding more foreign  exchange  for 
vehicle spare parts, tyres, diesel oil, 
it is a pity that all foreign secured 
loans have gone to the Railways But 
I do not want to refer to that.  The 
main thing is here concerning the 
States  Where you are coming  In, 
those which have effect on  other 
modes of transport will have to con­
sult the Railway Ministry and those 
on which action is to be initiated by 
the Government of India  There are 
three categories  They have suggest­
ed single point tax Now, in Bombay 
State recently there was a report of 
a Committee which has now come 
before the House regarding sales tax 
aD̂ they have accepted m principle— 
single point sales tax  It is a very 
valuable document.  So far as this 
business is concerned,  in order to 
remove the  irregularity  and  the 
baavy burden of transport, why not
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accept this recommendation? Come 
forward with a legislation which will 
serve as a model. I do not want to 
disturb the State economy, but still, 
if you want to regulate and expand 
the transport system you will have to 
persuade, cajole or sometime*, even 
control the States so far as  road 
transport development is concerned 
If you are prepared to do it, then 
alone can you do something in the 
matter  Otherwise you have no 
future  You can say that you are 
glorified  Ministers  of  Transport, 
without any authority. You cannot 
do anything on your own. You have 
got to refer everything to the Rail­
way Board.  The best thing would 
be, let it be a part of the Railway 
Board, this Transport business, and 
then we shall fight with the Railway 
Board  This is the position.

If you accept some responsibility 
to the people,  some responsibility 
which ought to be shared and here 
and now translated into practice m 
order to help the common man, as I 
said, the perestnan like me, then you 
have to act without delay

So far as this report is concerned I 
would like to refer to many other 
matters  But in conclusion I would 
say only one thing.  As my hon 
friend pointed out, so far as employ­
ment is concerned, this is an employ­
ment-incentive proposition. There is 
no comparison with the Railways. As 
I said, so far as opening the economic 
hinterland to the main market centres 
is concerned, this is the main thing 
that you have got to do  Otherwise 
you will find that our whole economy 
goes into difficulties. The third thing, 
and a very important factor in this 
country, is, as I have mentioned, that 
so far as the small operators are con­
cerned you have laid down a policy 
of service co-operatives.  Here the 
Committee has suggested viable units.
I have tried to organise some co­
operation among the operators.  My 
experience is that they are not pre- 
pared to pool the ownership. You will 
have to find out a way of a type of 
service co-operative where the opera*
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tor* will join into a co-operative basi­
nets «o far as the running is  con­
cerned and the ownership will be 
retained by the operators them­
selves.  You  must  be  prepared 
to do it on a small-scale. Take the 
service co-operatives. This is a field 
where you can make a beginning and 
give them direct licences for tyres, 
for spares, eliminate the middleman, 
and you can show the way how the 
service co-operative reaches not only 
the motor operators but wherever the 
truck goes, to the farthest end of our 
land. This is the way to do it.

With these words I will repeat, let 
the Ministry act and not say things 
in a vague manner. As I said earlier, 
all this discussion has a  sense  of 
unreality about it, because I feel the 
report has been kept in cold storage 
and the key is with Mr. Neogy and 
Mr. Jagjivan Ram.

Shri T. B. Vitt&l Bao (Khammam): 
Mr. Deputy-Speaker, the report  of 
the Road Transport  Reorganisation 
Committee has given us a very com­
prehensive picture of road transport 
in our country.  There have been 
several reports regarding road trans­
port, beginning from the report of 
the Motor Vehicles Taxation Enquiry 
Committee, then the  report of the 
Study Group on Transport appointed 
by the Planning  Commission, and 
.hen we  had the  reports of  the 
Estimates Committee. But this report 
gives us an integrated and compre­
hensive picture about road transport. 
And the recommendations that  this 
Committee  have made  are very 
valuable in so far as they relate to 
items which form part of the terms 
of reference to the Committee; those 
recommendations are very good and, 
if accepted, will go to a great extent 
towards the development of the road 
transport industry.
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But when this Committee has over­
stepped the limits at its terms of 
referesce, I am afraid its recom­
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Firstly, they went beyond their terms 
of reference and made those recom­
mendations. Secondly, they did not 
keep the objective, namely the objec­
tive of a socialist society, in view 
when framing those recommenda­
tions.

So far as their recommendations 
about the administrative set-up in 
the various States are concerned, if 
the recommendations  are  accepted 
they will be very good.  Because, 
today the transport authorities  that 
have been appointed in the various 
States with a view to regulate road 
transport in their  respective States 
are really  acting in a manner  of 
restricting the development of  road 
transport. In my State, the erstwhile 
Hyderabad State, the whole of the 
passenger transport was nationalised, 
but in the reorganised State only in ’ 
one section i.e. Telengana area has this 
passenger transport been nationalised 
to a very great extent.

Whenever we ask the Road Trans­
port Corporation to  extend  their 
services to certain lines, one or two 
miles, or even to divert the running 
of those  services by even  three 
hundred to four hundred yards, the 
disposal of the application for permit 
by the regional transport authorities 
takes not less than eight to  ten 
months. And it is only eight to ten 
months when we go and find out 
from the Road Transport Corporation 
authorities as to who is responsible 
for this delay! Then finally, after a 
delay of two to three months we go 
and say “we have applied for a 
permit, and the permit has not been 
given".  When we go and approach 
the regional transport authority, and 
tell them that “this service is essen­
tial for such and such purpose”, even 
then they say they will consider it, 
and in  spite of our  approaching 
several authorities the time taken for 
disposal is very long. In the report 
of the Committee it has been recom­
mended that a time-limit should be 
fixed for  the  disposal  of these
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portnits.  That is, a limit of three 
months is placed. I think this is a 
very valuable recommendation which 
the Government should accept.

Then, Sir,  in  this  Committee’s 
report we find various recommenda­
tions with regard to the administra­
tion at the Centre, how the Transport 
Ministry should have various Wings, 
a Road Wing, an  Inspectorate and 
a Development  Wing,  and  in the 
States also they have suggested vari­
ous other things  If these recommen­
dations are accepted they will go a 
long way m improving the position of 
road transport.

It has been said' what is the posi­
tion of the roads in our country, what 
is the position of our bridges.  So 
many other things are there Nobody 
takes care of these things  In some 
States there is a Transport Commis­
sioner who does not know how the 
road is.  When the application  for 
permit goes to him he does not know 
the condition  of the road in that 
particular place  I can quote various 
examples in my State  There can be 
a through service provided by the 
nationlised road transport  service— 
a distance of 150 miles The railways 
are fully overcrowded and it takes a 
longer time to cover these 150 miles 
People who want to go very quickly 
would like to take advantage of the 
road  Through the whole of this 150 
miles length of road there is a strip 
only three miles in length where the 
road is absolutely bad.  Any right- 
thinking person in charge of  roads 
would  take up  the question  of 
repairing these three miles so that 
through connection could be pro­
vided  When we go to the Road 
transport authorities  and ask them 
to run direct service, this comes in 
the way. We requested them also to 
suspend the  service during  the 
monsoon  But, they did not agree to 
this proposition. They say, you come 
to us; why don’t you go to the Chief 
Engineer or the Minister for Public 
Works and ask him to get it done? 
There is no proper co-ordination 
between the various wings which go
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to  make  the  transport system 
efficient.

They have made a recommendation 
with regard to increasing the laden 
weight at the trucks,  trailer-truck 
combinations and so on. This point 
came up before us when we were 
discussing the Motor Vehicles Amend­
ment Bill in 1956  It came up for 
discussion in  the  Joint Committee 
also  The Chief Engineer and others 
informed us that most of the bridges 
as they exist today cannot stand this 
weight  Unless  and  until  these 
bridges are strengthened to stand a 
greater load, we  cannot allow it 
Here, again, the Committee has made 
this recommendation  We will have 
to consider that taking into consi­
deration the strength of the bridges

Regarding  the State  Transport 
Authority, they have made a recom­
mendation as to what should be the 
composition  I fail to  understand 
this All the interests are represented 
there  I respectfully suggest to the 
hon  Minister  that  there  should 
also be representation for the workers 
who man the transport system. It is 
not a new suggestion that I am 
making Take, for example, the Coal 
Advisory  Committee  The  Coal 
Advisory Committee deals with the 
problems of the industry. It does not 
deal with problems of labour or the 
miners  working  in coal  mines 
Representation is there in the Coal 
Adv sory Committee for the workers. 
They who are connected with the 
mdustry will be able to give  some 
information for the development of 
that particular industry  Therefore,
I submit for the consideration of the 
Minister that this should be borne in 
mind while studying or accepting the 
recommendation with regard to the 
composition of the State Transport 
Authority

Then comes the question  of co­
ordination  There is a  dissenting 
note  The Committee by a majority 
has  recommended  a  sort  of 
unrestricted grant of licences and 
permits. They have taken into con­
sideration only the choice of the eon-
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turner.  I  in  afraid this recom­
mendation it very harmful for the 
development of the transport syvtem 
as a whole in our country whatever 
he the transport system In our coun­
try. I posed this question about rail­
road co-ordination  when  we were 

in the Joint Committee the 
Motor Vehicles Amendment Bill in 
19M. A person who had retired after 
serving the Railway Board as one at 
its members and Chairman, who had 
for a lone time been the General 
Manager of a Railway, and who then 
was iq the Hindustan Motors, came 
to tender his evidence on behalf of 
the Road transport industry. I asked 
him the question, how are we to co­
ordinate the railway and road trans­
port systems. I specifically put this 
question because he  was  formerly 
connected with the railways and he 
was now connected with the  road 
transport—automobile—industry,  and
I thought  he would  be able  to 
enlighten the Joint Committee with 

his valuable  experience.  Unfor­
tunately, what he replied was, the 
less wc talk  about thi3 rail-road 
coordination,  the better. We have 
been talking about this for decades; 
there is no way out; we have not 
been able to solve it. This was his 
reply.  Ours is a planned economy. 
We have got a plan.  We have  to 
regulate the transport system. Other­
wise it will lead us into anarchy. 
Today, what  is  happening?  For 
instance, coal is low-rated traffic. The 
railways are  deliberately charging 
less for coal because coal is required 
for industries and factories. Whatever 
it is, the freight charge on coal is less 
than the actual cost of haulage by 
the railways. In the Asansol area, 10 
million tons of coal are produced in 
the West Bengal region in the Rani- 
ganj coalfields.  All the  high-rated 
traffic is taken away by road trans­
port. The low-rated  traffic is  not 
carried at all by the road transport. 
The whole of the 10 million tons of 
coal is transported to Calcutta and 
beyond by the railways. If a planned 
system is not there, if there is  no 
regulation, the railways will be left
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either to  cany all the  low-rated 
traffic and incur loss or increase the 
freight on coal with the result that 
industries will also be affected. That 
is why I really appreciate the dissen­
ting note submitted by one of  the 
Members who is connected with the 
Railway Board. .This is not « pro­
blem which can be so lightly talked 
of. We have been discussing how to 
do this. There is cut-throat competi­
tion going on. We have got so many 
areas which are not served by any 
system of transport. The only system 
of transport which can serve is road 
transport. They do not go to those 
areas. Nobody goes to those areas. 
What is the compensation that  has 
been  provided?  When we  were 
amending the  Motor Vehicles Act, 
we said, if an operator who is dis­
placed is given an alternative route, 
he shall not be paid any compensa­
tion. Even for that, there was a lot 
of opposition.  In our country there 
is vast scope for development of road 
transport. We have not reached the 
saturation point with regard to the 
development of road transport. But, 
some how or other, the transport 
system radiates  only in  particular 
areas because they are paying.

Then, I come to the recommenda­
tion with regard to  nationalisation. 
They have said that passenger trans­
port should be nationalised where 
they could run their State transport 
efficiently.  We have already placed 
an embargo, when we amended the 
Motor Vehicles  Act,  which dis­
courages any State Government  to 
nationalise, because, we have  said 
that if a permit-holder’s routes are 
taken over before the expiry of the 
permit, we have to pay a compensa­
tion at the rate of'Rs. 200 per month 
per vehicle. It was Rs. 100 when the 
Bill was introduced in this House. We 
asked on what basis this rate of com­
pensation had been worked out. We 
could not get any answer.  At the 
same time, due to pressure of various 
people, due to representations it was 
suddenly increased to Rs. 200 per 
vehicle per month. When I had
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talk with « very large operator with 
a *mgf> fleet, he said, "The compenaa- 
Uoa is more than what we deserve” 
This is what he told me  On account 
of that, nationalisation  has received 
« set-back  And here we find this 
Committee stating that nationaha- 
tion should be undertaken when in 
the alternative we can provide a very 
efficient service

Then again I find the Committee 
recommends that nationalisation  of 
the freight services should not be 
undertaken till ten years after  the 
end of the Third Plan period, that is 
only in 1977 we can thmk of  the 
nationalisation of the freight services 
I was  surprised when the  hon 
Minister of Transport and Communi­
cations m his inaugural address to the 
All-India Motor Congress at Bang­
alore  said that Government had 
decided  not to  nationalise  freight 
services till the end of the  Third 
Five Year Plan  The House has not 
accepted it  The House has only 
accepted that freight services will not 
be nationalised till the  end of the 
Second Plan period  We have not 
decided about the Third Plan, but the 
hon Minister made such a  policy 
statement  Probably, encouraged by 
that, this Committee has gone a step 
further and recommended this

Not only  that  How  can  this 
Committee go into the question  of 
nationalisation7 Is it in the terms of 
reference9 It is not there And if they 
say that nationalisation has impeded 
the development of road  transport, 
they should adduce reasons, because 
facts before us do not show any such 
thing, because at the beginning of the 
First Plan period only ten per cent of 
the road transport system had been 
nationalised and at the beginning of 
the Second Plan period, that is, 8fter 
five years, this has increased to only 
20 per cent, and during this period, 
while nationalisation was also going 
on, the  transport  industry  has

developed  There has not been any 
reduction in the rate of progress of 
road transport It has developed  in 
many areas, but still there are areas 
which are not served by any transport 
system

For instance, while  I was In 
Himachal Pradesh in connection with 
the Road Transport Workers’ Confe­
rence, I was surprised to learn that 
the Government was thinking  of 
denationalising the freight services In 
Himachal Pradesh road transport  is 
run on very efficient lines, though they 
may not be making good profits And 
the roads are very difficult there From 
an altitude of 3,000 ft above the sea 
level, we have to go up to an altitude 
of 10,000 ft, but they drive nicely and 
it is running very efficiently If it is 
left to pnvatr transport you will know 
how much it will affect the Road 
Transport

Finally, I may say that really this, 
is a very good report wherein several 
good  recommendations  have  been 
made  If some of those recommenda­
tions are accepted with regard to the 
administrative set-up, it will go a long 
way m the  quick  disposal of the 
applications for permits and thereby 
develop  our road transport system, 
but where  they have  overstepped 
their terms of reference I am not in 
agreement
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**ft ̂ Pl̂rr faqT STRT7  5̂T# rtT

VTft «P**FfT  T3T VTft f?W fTr 

T̂t | I  ̂ qf5RH *t <F*TT fa* |
«j£ It  *t fa  TO fnn ̂IT  I

Wt cTT̂ ̂  T̂ t ̂  ̂  ̂ fr

r̂arrar fam *ptt fa sim *nj w£t

«ftr Tt? ?rc*ftJ % JTTfw% vt aft 

*rcr $ sflr <r̂it ?rtf  «t?r ** v*  i 

*r? *ft sror «rr ̂  ̂  st*  ^

*1  ̂ <TcT VT Vtf WETT STft

ftffT =?Tf?q I AA # ̂5T#  «TT ̂t5T̂ 

y? V?T tTT fa *RT f*T UT̂r  $TT 

▼̂T rft faf̂ RF % ^̂   ̂ PP

% »m? «fk qfssnp % vnr % fa?nr **
JT? JfT̂T I

«r>  um* Rr? (fâtirr<r?r)

eft *?  11

fttUon Commute*
KMt »J« fra ̂fTTfaT

$m$m Pwwer *w?r*w?r 11 ww ^t  ̂

fa mw Tt# ?tFft# «rmf # fasft «wr 

T̂VT̂ft|fâ r%?fŴffTf W«T 

srw wn*T >ro«f  ̂   w I 

inm̂r f i «wt?t vt ̂  to 

Jmuif»ra?w f̂ f̂ fa  ̂

 ̂ fasfafc **  ?m̂t ?r̂f ̂  i

H ̂ft ̂   t̂ ̂  t»̂ »t%

*fr4̂nrrt *fk W tot: ?nft

T̂T Tt VT*%T TO %  IR5T f!T ̂

11 *t»r ?w *t ss  %?tt  fa 

ft? efiKti «ftr ̂  $wfti$wfti % vvmfc 
i? ft? fTFTt?  *t# iJWR 5T̂t «?5̂-fr 

=snf̂r  i <rtt far ^ r̂ AA *n»ft 
yiRrd'̂nft ̂ ’maftirapvn̂ îTF̂ 

wr?T fa Jrtt rrv »ft̂r sift »ITtft ̂«nf

JTP?t|T & »T$ *T 5̂ft, 5RT»R *? ?T»ft 5TT

qfr *t$t q f̂t  ̂?iz fa   ̂«ft5 aft 

jrfftwf ̂r̂ft ?  «m *Tfar̂ jn?*rr tc 

qf=sr »rf $ \ A *$ \ A * fâirr ̂fV fa«ft, «reiT 
»ft n̂rr dT̂H«»ld t.

*r»nfaT >fr $ i ## ̂  sr̂t <rae?ft ̂t fa 

«n?T *1$ 11  ^ AA q̂t ̂ sf sft

IRT̂ T % f?M 5T̂t Sf!f TfT f I fatf 

T(f 5TTH «FT TfT ̂ fa ̂?T ̂51# H «fiT 

STTrfT ̂ 5T5TST̂J ft TgT t,  5̂f# ̂t

OT̂t ism sft er̂dSt vtr ¥t arsyr ftift t 

aw faT  ijrprt? spr vnr farewr

irsasr ft̂rr  ft<rr, »i«<p â Mt,

Tt ?TO arfaf % *TT5T «St5 ̂t*TT, 

T̂fft t̂  lift cnwft ft«ft I  ftr 

<Fpfts %  ?r  ̂  «pr vtf

:jWR 5t<f ̂ rr ?T̂t 11 w  ^

?fr AA  arm  T̂fffT «rr i

w % «nr ̂t ̂ ipfter ffw'fiferr «it

fa fa4t *ft ̂ f̂t %m%m % ̂fTfeT $ vt 
?TFftJ % vw vt it?n !T̂t famr arnrr 

*rfff vttK ̂ft »FT<ft ̂ft Rtsirfaom t.
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[writ v  %• tpsrrfat]

% wtt titwtt tit «Nt arcm & a*r ̂  
«nr®framrr qfsrtf tittit i?lftnr tittit arr̂t 

*nff* 1

srfr ?wr ̂snHnRSPT vr  & 

Wf % fa?T%f * ft sfft,

ft m? TRT $  *faiT w w | «rtr 

»t*#k: % ftw *3?r tfN-* «ft tit* 11 
ĥttt ̂ f̂cfafjrstf^vrn'

JffSTT I I f* Sift =#3ff  tr* <l7f %

vtvt ̂rr $ fara% fa afar *it *Nrr ft 
<a* 1 irf 3fa ̂ f«p 3 %

fwm sift f? 1 *fN? A ?ft ffc«s  *T?r 

% fV V 9^ ̂ fv ̂ PHiT̂ PT %

** §TPfti % VFZX, T̂TST ?T5# 

<TTf % «ftT  OTTT ferr 3TRT

r̂ifî 1  «raft *?t aft fe#ro f

3 * n ̂ *st «r«arr ttrit ?*t «Pt fosr 
*hktt$i irfcit̂ q'fTmsrrffr̂tfa 

v ̂ 5̂rnr % irarr 

rw % fafrsr  qurfl % fa?T* h, 

Ttr *m̂ r arp *f*t | 1 faro  r̂ 

in̂ r ftar | fa sot »w ^mrr 1 

iftft

fa<FT ̂  spf TÎ &hrT  stf TTCt 

ŜTHT,  WT, OT W F̂t ?H?FTT

fiM’jrw *x % 1 bfr* f* iit ?r sar 
3PTf M& *r% *$ft  ̂ t I 5TfT 3TfT

*rss[r vnr  ̂ TfT t *ft *tt wrrfe 

i>t  %  sRpTvrr̂rspT  fa*rr t̂ht,  *rf

3rS<t Jfft t UPTC TtS s|f tit* 35T?ft | 

€t ATO % qrnr ss % far ffrrcft 

tip* f I 1»»r£t «T ÛfĴTf % iff TTC3T

awn fan I fa ̂  vnff vt ssrar 
3TRr iarrff$ 1 ifizt # nf ttjt tit snffr 
tit | fa f»nt ̂ r ̂ 3ffr 3Rfr ?rf 

wf *r£ f, «rfr *ffsr anfTf r̂

fM> I &fa»f sfff ̂>t av*fc ̂ft  qq<nq̂

«rrf»rss« srff t̂ nf » »pfw3 ̂ 

ft W R aNt «FFT TTsf tit ̂ tfw 

153 LSD—7

*tftit 1 wMvnciwrwftwwrf 

«r» ̂ tit arnr fa  ift1 »ff ̂ Nr, 

s*«p <T»hf «nr ?ft f; «twit  re iprft

JTff w  % eft w % *Nf %vg irr «SPWT
TOT I; I  ^ arpr TTftw fa«P t

SRRVT 1>t MTfĤfV ft̂ft̂tfaro fWt 

I Hf T?P  3T̂t W t »

*îin«iî«îi»f %  *T <T3Tnr

tit 3r#lr ̂   Tft t 1 pr 5ftnt % fa*
f̂ap?r | fa f*r «̂t Tf  ?ftr <n:

^ fa f»rrtt  iTf wrar srft ̂ 1

im f*nrr tit ?n?s

P̂TT t at f#  fRTRT ̂rr TT# t fa 

3T?*t % 3̂  pr zq $ *rpm*t ?rft»«r 

‘TT’T I  f*T5fr>ff*Jt5Sfa«Tfafc

 ̂5«! faT VKX # 57̂  5̂TT t I H*TT

 ̂ rfrr 'R r̂r ̂ fa w T̂ mr 

nvrqY h 3ft fât-fâft #ftnr «r 

r̂r farr |

3*% gsr 5̂r t <  ’ft ̂ t t

*fk vnr tit ifa % ̂raT 11 ̂  fm>£t- 
fa»s€t ̂t  *mr TTff fft «rrf?RfV

«mr $*r(t   ̂>0- ?tpx ** $ ̂rra

«#k «T3rra- ̂rr ̂  Rkzjt ̂rrw ** fair 
arnr ?ft  *wwt 3rra*rr fa «h*t ft* 
str># •ft ̂ i«fnr̂»i>f ?ft Tsmcnft % 

ft ft »wr tit* 5̂ ̂  feroer sift t$tit 

tit* ?̂r% TTRt ̂ fprt aft ̂crer ?rff 

Tfeft 1 mft *i£*r iff ®tr ti T?r vt 

^ srrar xm  vt tit arnr tit

*if  t̂ «p3̂t arra111

W WTO'?? ̂ TT iff* 3fTff̂

fa*rr »m t fa w *$tit tit tit fadi 

| tit* 3ft OTTt fil4>lPmid | gsr 
*m*m  3r??t %nrr »!ft ft 

wtfa nfr ̂  <n»i«n < *lf f, 

artt apitEt, f̂nft̂ft i»Jtft, fanfa fa 

fwWt «Tf¥ %qrt?r f trtr firfat 

vm ̂r  ¥t ift firGiftsrrar ̂
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TW  % WPFt ioatrc ftajT  |

*f  w firu* tt tpv Tŵfe

*s*rit *n4t %*r  | *t ft? i&**mflsr

ftsrr  frfc* # spirit g ft? 

*3t€t tut arro* % «rrat ftsttt

%$ ft«T̂ *  * anR?r

«!$$ t ̂    ̂  tft | fcreret

ft> % fipfafff TO5RTT £ 1  %

SX<h*T5r  'TPT-Vll'fifSTt̂T  «PT H?tf

«P**r ̂  TfWT *ptt | i  ftnm ft?

?JT55pr ft* fTCRtf TOT t5T ĥrftt 

t ■» W **t€t ̂ zwzw ircraHr vt tft
TWT ̂ RT ̂ TffR «TT I *PTT  <f̂RT 

«R  * ?ftj[w STTf  f̂garft 

nsJrfbrt >tct ̂ 3tt# efr *f wit igfa

WffiRT ft ̂TTrft f I  *T ̂flĝll ft? ■R'ST

&£% ̂  q«i*« ^ ft> w% >ft *m 

qfT *5T ft**T  iiwiW'O 

vnnr tt 1 w ̂*w  *r ̂ n tt-

f*rc *nkf ̂   vfrfeqr wft ff 

t 5ft *t7T spfJTT *Tf f ft? *Tf qrfaz: 

*pkf§!rr<fttp? ̂ fw^nrm 

t I ffoTTCt  5ft mrf̂Rft & TT̂T 

 ̂| *rk ft? ^HPTtt tmNY 

'nfatft m  ̂   M

*rc srifafii<H f̂a*r *17 vr| 

T*l(c*»l «pft §■$ «̂t  ̂iftr w
- .. ft _ Vf* » - .  ,  ft  r» *.
5TTf W VhtCTTT ̂l *TT •t'1'11 îl̂ M I

lif ̂  | fv ̂  3ft   ̂vrntWr 

% (Vi«i vfr ̂ firs f*nrt

eft*r  |  ft? wwftBha f, 

aruft ŝi 5R«b  wtr fen *rar f 1 ̂  

^ ft> trrra’ ̂t Prtm ?t ?rt w ?Rf 

n̂f srm rft  ̂

®JTT5T*PI*WW ft  t 1

4ld 5ft mz ?ftr  tni(«(?l 

t *ftr ̂ rwt ftr fapp Ĵrft 

ftmfkwr # ift | ifk srf mvf

"̂t *TRf  ̂I irfhTT TOR  ̂«ft*

pr ?nrrapj ft | ft? ?rt vrft *n

fa; wn̂t «pnf | ft? *5tf irmft afr

wk wftoiT t  «rw % ««PC

%MT »T$f ’EHRiT T̂̂TT »lf 4N*4t

î snftr fm qr ̂  11 FTWft̂ r̂ 

«̂ u *rnfe w Tfr | \\ 

«w ircr Tf*TT *Tf f ft? ftm̂r fts

to  ff *tt 3ft *#& %ft* 5W MKf 

VT VTT TO ft P̂Ff ?ft arer ?qr- 

fwft ■snff*, wsrw fwflr

«ih: 5W ^kf 1 <rennr 
«if wrepft f5re% ftr imr »TTf*nr  f,

3ft fr ?Rrfli TT̂T»r ̂ t v̂ n,

«Rt̂T «rc srer 5̂ «rrât 
fpft 1

Wt Fft̂ r̂p-, A 5ETRTFRTT %

ftr snrmft «ft w ̂ra-   ̂ ft»rr ft:

XJff ftr=ft w  £HTftt *Tf%%3T # tpt 

wmt w ferrr frfmr *t̂t g’tsr 

t 1 aft n̂rftt %  r̂- «rr# f,

fsH% ftr qm  r̂sr *fk  ^kf

|,  tft iM ̂ >kf   ̂fat

«rsY VFftWcT t̂ m w T̂TT qrfcTT t 1 

W\X ̂ t HT7T 'EH' 5TR eft  5Ff ?W 

?r> >3ti<T>i vnr  nrr Tqctt 5 vhft?

CTVT *T̂t f*t«lO f I SJ»1«̂ dlMtl 
f̂HH aft fT 61 "Id H «(f»I

H§-̂l»fl Mlf̂*< I

3R1T ft> *PT  STSTS TT "̂tS

Tfr «rr f«F ft̂ft m  Tarra- ̂  str 

*t| ft» an̂ f ?ft aft  t̂finy 

q?fr t  qrr 35T * ft# ̂t narf ̂ «rr*r 
itw ̂  5PP *%ar «fk »ftzw(f vt wr 

TfJTT W  f, f̂f OTB fft»V 5̂t 

qft Tf?ft t »fk f*nt (Vf̂ < «t̂ h 

«fk 'afhc firftHv *<Nf vt m  

3TT5ft 5T5̂f t ftr  «R OTFt ftRT

«w «mr ̂ sr wr t̂ tt 

?Rf ftflSfT 3WT  R̂T 5TWT
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[irrft ̂0 ftfo ̂ arfirc] 

prr f 1  §Rrftt MNvzr sr̂r 

art ft? ipp 4te<t tt 

11S * 3̂  ̂ % »mr  *** 

«f*5 It Ŝt St ?nr r̂*rc 

tot (TfT *rr 1  r̂r f fr w
Wl'< <14̂5 % iftx

*nc 3?r ®r̂t v̂(  *rpftr  i 

qmpRr ftqring ww ar̂; avsif kk 
iflr w *r*r  % fMr  ?r

flfPRTT  *TT*ft 5^n ̂ crrfe ̂TfT % 

f̂t <IWH M«lWl  <\ ̂t  ^

35ft ast 5rtt fsrurr r̂nr *ftr f̂iH 

$rt # irhrt

♦IvMd TK'tl *t> i.  {ji*id fW VT

tft WPT I

frft  *n̂«r, 4 fTOT «»>T *W

3hkt «tcet ̂  ̂ rc s9rr̂rr 1 4 *reet- 

<m CTf%3r mm farter r̂anr  ̂sftr aft 
 ̂f̂nfirfksTrgr  t 3*r% *tt*t 

gfdq>PP SRrTT g SY* AA 
%  j*  T̂Vt  % ŝ K(

annYd 3̂rnr 5R̂ V sft̂ % ^rt 

«Tf̂5TT | wVr ŝrertqts 

gr«fi % ancn |  t

tiN+ri Ftst̂ 4)|A(<1 *f?t *rnr srt*- 
T̂TcT «Ĵd 33 TOT j? I 5T?*n"R fifqti

<?rdn k: fatf sfl̂ ̂ qspr *ft*t-

*rrsfV % st«t ŝtr r few sftr r̂fa
c

Pŝti vnrvT *ifni bmr §  f?r

v*r  ’SfTf̂ zfrr  SfcT 

*tS*tt *Tff?>T ̂tt =̂t%t t ?5T «r?*&nar 

% *mr »f W  *t frqft? *t *rrt£ 

wrmwrm ̂ xfttxftt HFrtVT T̂

*f ?r  f¥ fsRnfr  fr h%

5̂r «rxnr ̂  ifnifn JtwrrR «ft «n?
yR̂TT  WTT 'Tff̂ f*P

^vsr H ̂  Vtffifr JJT %flT f̂ Ft amf 

^̂ *1 «n=?  w 'IV srmV 1

wo ijp mix* (  ̂ ?wr

vRiftx) : anrnr fr€V Fftrx ht̂ t, ̂ 

fr̂ r ?t 3*rrrr ̂ rt  5ĵT 1  ̂

3T5T 51T ̂fr5*T !fT cTIĉ f, «F%

*FT «i>ri  ̂1  B̂TVt *WT

f, ̂ 1% «(A ̂ 5TTW Wtflld TT 

T*f?TT T̂‘11 I

3RmiHr, 3R- ^ ?̂»€t aifT ** 
’RTf eft 4 «̂ ai «n f*F f̂TtT 'fitr’T 5H 

R<M>lfV.sin  Tt  *T̂T 

SnfV ?frC f3RT  ̂ ar?

f'H'TirPiM'i  gWt,  v*r  «nrr

 ̂ !T?t eft f?5 vtst *ft cfr  T̂FT *Tf5C 

^  4lM<n I Wf̂T ?T9T  *T 

?rpn̂ ffr —

5p?T ft? ̂5*r m̂r ̂T%TT ipr ?r fT̂V, 

r̂% Rft*t5rH h irsrvt 35T ferr f*F *rj

5K  Hf fa?)Tf<,glFr ̂5T ̂ T 5ft 

%  T? +i»f V [W

TT̂> tftrtftr spJnft ̂t 3ff T V ̂TRT w  ’Ptr 
fsrâPT f¥ ̂r*r Omnt sf̂rct f 1 ̂rzft*ft

«FT <TT*hff5T wt ^ WV<TC "FT

tot f3R%  srr̂ #  srffr

% ??=*r f fv vi  vt t?

 ̂  n ?|tT «Frir 1

'jprr̂TFfT, 4 VTTTTt  ^

fĝRTPT % trar *T5T?T WTF ST<̂T 

?T«rarr ̂t ̂  ̂  ?mr fapm 

?mt tr- spjĵ- % ̂  t srrffT vt§, 

T̂̂T % HR T̂TT ̂r̂ n f .
“The Masam Committee's Report 
on road transport will add consi­
derable fuel to the now familiar 
rail versus roads controversy.  Its 
energetic advocacy of road trans­
port will be another cry in the 
wilderness unless  the Central 
Cabmet and the Planning Commis­
sion resist the tendency by the 
railways to dominate the country’s 
transport system. Hie represen­
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tative on the Committee of the 
Railway Board points out in hu 
Minute  of  Dissent that  the 
’interests of the railways deserve 
to be given greater weight’.”

 ̂ SFT  ?

WiT̂ T ^ 

t *V ffpSSSPT «P $TTT qfT#*T 

t?rq  ̂fq?rqq sr?q ft«r wst q̂r 

w fto % ̂rr«r ̂  it? *ft

n̂r i ftr fff fq*r & arc ft? ?mtf

f̂t ̂  *Pt t}?PT qTJTf q ŜTPT

TT  qq% i I vfrr q̂q?t S*TT  F̂rtr

Pf̂T gef 5W fqsTT ^ »np̂ t I ift 

T̂*R fJT=TT WtT afft# fqqpT qft

 ̂fa T̂% ?ftr ft* ?mt? 7t T̂Tt t, 

% qt  f%'rnr*r? ̂ i  *t ̂r«r

qfarqrot qrr ttht |*tt 5 i ?q qr ?rqq

qrqt? T̂r*r w4 ̂t i nftr 

JTT̂rt 'tth% f q? qr*ft qrqt *nqrcr 

■*ft ft ̂snerr f 1 5$ q̂  *t f %

*t q| WRTRTft, ft?  t̂,

fbrort fq>  q>q ft q

STTTT I

^ *n*W +N*fl< q>T HUf̂i 1 ̂ I SPK

wt ft̂ft % q̂ qtr srm ̂rf ?ft fêft 

% qsmte qq.  ir t̂ftt <t??tt f 

*ftT 3*T% qTC  ft TRcTT f  q? t 

ft*  qq I qfT % *rT<T q*ft  r̂fVq- 

*rr 5ztrt *t jjtrt ̂«<î sr̂nr % srfrq 

T̂5*ftT qf ̂ ?T̂% f I 3rfq>q WTTVt 5?T

*rcr qq *?q f fa ?q f̂smfqqt

apt *q ?*r qicr *t ̂srrsnr qft Sqt fa 

*̂r gqrf ws* <r ft  ?<k

fH- «TT#  % Wnf'f’F

imx ft* ̂ RTltf TT ft sqRT ̂t 5HKT 

 ̂  | 1 vt* ?mt? % *TPfr 

f f«F far*T 3T»Tft TC f«T  T̂PTT 

f  «R ?T5# S*T «ft ftsft 

) #fasr ?*nft <nf«T?ft  t

ration Committee

Fv  u«s(t f# f w?r m>t  f̂f 

t  «nr  Trrt1 { wtf  «rff t 

«ftr *dt ?R5 ?t f*r ft* zmfti  it- 
m tttt *rrf̂ f • f  4 Tifsw 

wr̂sr % tflr tr *515* ?rnpr  t̂ 

îR9. v̂tt fi> * vnft  ŷRT 

ifo. 3rrPr5r»Nt  ^ ?nf*r 3̂

3r?? »TfTHt **rst ̂ft fwfoft vt 

?r*TBr >f 5*rrJTT srnr 1

f«T>r ?T7m A q- <̂«Tf5T SF̂«TT 
f̂ 3ft t ̂ T*ft ̂

qr W?*r f=FHT 3TTIT I rRTJf  fŴT ’FT 

q? f  *t ftr r̂cr̂TT  #̂rr f 

 ̂   ̂1 ?rTp- ?nqr̂t fip̂t %

<̂T̂tr jtt̂t t 5ft wnr̂t ;̂oo ̂ t 

?aoo ̂qqT̂«crf-TO?7??rsFt?!Trft>n' i 

«ftr  fw ?r»TTtr qr̂r eft vtt qft 

| q-jf fft ?qT̂ *TT̂T ft ?t ̂ #5

qrt rnfrr i i 4 aawsrerr ? fqr

SFtqffT-*f?T «TWT 'TjfSRTT f 

qqtfqr vtf 5r??r ?=t̂t tf?r wqT qft 

qrr *W=TT I 5=ft»T irr  *?T4 % arffq 

ft  3TRT  I q̂T 3T»rf ■J? ft*

jr>ntf % r̂frtr ht̂t t̂̂# ft 5fTftr 
TTffr q sfa; ?f|- qtift qrt %sr  i 

snrc   ̂f??Tfq qq  ?ftr 

i£TTfaq ?> ?ft qfRqtT 3TTq qTT 

qfT *r mq ̂f?r  ^ i ?<TfT

JTTsrq q̂ qft i  ?rtq ̂ rt 3 qft 

<TT̂q I

q tfqiMT g fp «PTT*ft q?Jt?t«FT 

tftr qft̂ >wqqT ft «rr q ft f̂qrq 

T=rqr ?ft ar̂r f «n f fqr ̂  % vrq 

qcr f i ̂ q?t qtq ?rt ̂  q$ t ̂  

*tT f*5ftqft sfa ̂ qft qtaft »Pt 

ĵq̂r «qrq qqr f i ?q v̂ t «ft «tr 

qsrqqr ftqr qT qft q? ?ft <r*ft qft 
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Wt ̂ nff’T 1 *pit snq vHh i *rr f̂RW

spR JTT fVfiH ■MMt'fl *fV 3TTB 

% ̂   WFTT =5|Tt eft aft tr̂T ̂ TÎTT 
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Ĵ*  *̂5 jj-W ,_/*« i

‘-V >* J«* X c)V Jj >*»*

&£  uJ** "dy  “ j** <.**<)*■

«*AJ Jl~ <4%- ♦ g'li * jU-

*j ■ j*» 2)f ĉ V a*  M

Jtlfc. jS  uul, - ^̂6* JCJ3.
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Shri Sapakar  (Sambalpur)* Mr. 
Deputy-Speaker, Sir, there is a saying 
in English that a Royal Commission is 
an umbrella to protect the Govern­
ment against public opinion I believe 
that this excellent report that has been 
submitted in the month of March and 
which wc are discussing today has 
created an apprehension in the minds 
of some hon Members that it is on its 
way to cold storage I hope that fear 
will be repelled by the hon Minister 
when he replies That apprehension is 
justified by the setting up of the 
Neogy Committee which  I am sure, 
will submit an equally good report 
I do not know what Government will 
do if there is a conflict between the 
present report and that report Then, 
it will perhaps be necessary to set up 
another committee to resolve the con­
flict

The anxiety of the House about the 
early implementation of most of the 
recommendations of the committee is 
evident from the discussion in the 
House and I hope that without waiting 
for the report of the Neogy Committee 
Government will do their best to 
implement the recommendations of 
this report and will give a definite 
assurance to the House as to which of 
the recommendations of the Committee 
are going to be implemented forth­
with

I will only discuss a few points 
regarding the recommendations of the 
committee and finish The committee
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diieiMtd m detad about the dis­

parity in control, administration and 
♦amtinn in different States so far as 
Toad transport is concerned You will 
see in the past so far as the develop­
ment of the road system in different 
States of India is concerned, history 
q uilted geography  Those parts of 
the country which were the political 
centres had their roads developed, ond 
the comparatively remoter comers of 
the country were neglected  There 
were no roads worth mentioning m 
thucn parts—not even village roads 
were to be found You will see that 
though m som5 of these States,  in 
recent times, in other spheres, after the 
attainment of independence, some new 
industries are coming up, still, so far 
as road development is concerned they 
remain m the same backward position 
as they were before

To add to this, these poorer States 
do not have funds enough to develop 
roads  Because they have no rends, 
they have no vehicles from which they 
can derive any income and consequent 
ly the vicious circle continues So the 
poorer States have to have higher taxa­
tion not only on vehicles but ako on 
petrol  Consequently, the  develop­
ment is further hampered I am speak­
ing for example, of States like Onssa 
and Assam  There are big liveis 
without bridges and roads are not 
consequently very helpful in taking 
buses, cars and goods from one end of 
the State to the other  The difficulty 
is greater and the problem of road 
transport becomes greater still  The 
road mileage is less and taxation is 
heavier  If the committee suggests 
that there should be more and more 
rationalisation regarding taxation and 
co-ordination of the roads I believe 
these backward States which have 
been neglected throughout the last 100 
years and more deserve greater help 
from the Centre

Mention has been made of the handi­
caps like octroi and toll  gates and 
other things which hamper the rapid 
transport of goods and vehicles There 
also you will see that it is due to their 
financial difficulties In most cases, the

local bodies, the municipalities  and 
panchayats are obliged to take to such 
taxation  It further hampers the- 
development of the transport system

Regarding the controversy between 
rail and road much has been said and 
I will not say anything more As some 
of my hon fnends have said before, 
the hon Minister of Transport should 
not merely say that there is no conflict 
between the railways and road trans­
port It is evident that the Transport 
Ministry is perhaps not able to assert 
the importance and the vital necessity 
of the development of road transport 
in the face of the railways’ apprenhen- 
sion that it is a very keen competitor 
Coming to the question of diesel 
vehicles it is an instance in point 
which goes to show the fear of the 
Government of India that if they did 
not tax diesel cars and trucks \ery 
heavily, probably there will be gi eater 
compcti ion  I think that if we have 
to look to the convenience of the peo­
ple as a whole, we must have a more 
liberal policy so far as road transport 
is concerned  The Government of 
India must have an overall plan and 
it must be pursued more vigorously so 
far as the development of roads or the 
manufacture of vehicles is concerned 
There should be rationalisation of the 
taxation system and I believe that 
even before the Neogy Committee 
submits its report, the Government 
will do its best to see that the trans­
port system is developed and that as 
many recommendations of the present 
Committee as possible are implement­
ed An assurance to that effect should 
be given by the hon Minister

Mr. Depnty-Speaker: Now, I believe 
the hon Members should be able to 
condense their remarks within ten 
minutes

Shri  Narasimhan  (Krishnagin)* 
Sir, we find a peculiar spectacle of 
Railway feeling that the Road Trans­
port is somewhat like a poor relation. 
There is another in the picture  The 
Road Transport » feeling that it has a 
poor relation in the bullock cart  X 
would like to mention a point about
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ithe bullock cart In one of the com- 
jnnunity project reports, they have come 
to the conclusion that the bullock cart 
should be taxed. I want to utilise this 
occasion to say that the bullock carts 
should not be taxed. Even if the tax 
is a small amount, it is bad. The main 
brunt of the country's transport is 
‘even now borne by the bullock cart. 
*We may want to do away with bullock 
cart mentality but the bullock cart 
will remain.

Shri Sarendraaath Dwivedjr (Ken- 
•drapara):  They are being taxed at
the gram panchayat level.

Shri Narashnhan: The sooner it is 
stopped, the better, I think  I come 
from an area where three States meet; 
it is a meeting point of three States: 
Mysore, Andhra and Madras  The 
inter-Statc traffic is abominably bad in 
the area  It is far easier to travel 
hundred miles inside a State. I may 
give an example so that the hon Min­
ister may understand it better  It is 
easier to go to Madras from Kmhna- 
gin—a distance of 160 miles but it is 
very difficult to go from Bangalore 
State to another place callcd Hosur 
which is an another State though the 
distance i& only 25 miles You cannot 
get tickets; the buses are crowdcd. 
There is a lot of cheating People are 
given tickets on while paper and they 
get into the bus and then suddenly 
they simply say that only yellow 
tickets are valid and the white ticket- 
wallahs have to get down. That is 
the sort of thing that takes place just 
for a travel of a short distance of 25 
miles or so. I have been agitating; X 
have written three or four years ago 
to the Chief Minister of Mysore him­
self and also the Madras authorities 
They could not do anything m this 
respect. Recently, they have started a 
long distance service, namely Madras- 
Bangalore Express service but that 
does not solve the problem because 
they care only for long distance travel­
lers  The Madras office would prefer 
people who go to Bangalore; similarly 
people who go to Hosur from Banga­
lore—only 25 miles—would not be

preferred. The starting point office 
would give preference to long distance 
passengers. So, people who want to 
go short distances are in great difficul­
ties. So, people coming from the 
Mysore side, after coming 15 miles in 
the bus, get down at the border and 
then walk a little distance and get into 
another bus or come by private irregu­
lar lorries and cars which are not 
giving proper taxes; you can call them 
illegal transport Even the officials go 
by them Once I had to attend a com­
munity project meeting and the Col- 
lectorate advised me to come by them. 
"If you do not get a seat, tell the con­
ductor that you have to attend a Col­
lector’s  meeting1’ they  told me.  I 
wanted a ticket but the conductor did 
not even look at me but said  “No 
accommodation.” I asked him to look 
at me and he looked at me and said: 
“I am sorry; no accommodation.” Bift 
then I told him that I had to attend a 
Collector’s meeting but he said: “Next 
bus ” Bus services are run for such 
long distances as Mysore-Pondirherry, 
crossing three States. But for short 
distances, there is a groat difficulty I 
welcome these innovations The Com­
mittee have said that the inter-state 
travel i& worse here than travel bet­
ween one country and another in 
Europe  The Minister may please see 
that this is made easier It seems that 
they have to pay double taxes. An 
operator, if he goes over to the other 
State, has to pay tax both at Madras 
and Mysore Therefore, they just take 
the longer route and come up to a 
point and leave the passengers in the 
lurch.

The Road Transport Is an excellent 
example of the State sector and the 
private scctor doing joint work  The 
State on its part lays down and con­
structs the roads  TTie operation of 
buses 15 done mostly by the private 
sector which does not seem to bother 
much about the roads; the road autho­
rities also do not bother about the 
buses. In one way, it is not quite 
healthy; m another way, it gives free­
dom of action and everything goes on 
very well. This example should be
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remembered «4mo we start other 
-undertakings Here we have got per­
fect co-ordination of both the private 
and the public sectors Here, they are 
doing good work for the common 
objective of lifting passengers. The 
heavy responsibility of laying roads 
Ss taken up by the road authorities 
and the buses are run by the operators 
"We find good results

There are some other difficulties 
When the roads were constructed, they 
did not visualise the huge lorries and 
vehicles that are now contemplated 
Many of the highways are practically 
one ways with the result if two lor­
ries come from opposite directions, 
there are senous accidents There is a 
great traffic congestion and the road 
capacity is very limited.

Mr. Deputy-Speaker: They are high­
ways and not wide ways

Shrl Narasimhan. They are narrow 
ways  The buses ply in them with 
great difficulty  The bndgts are also 
narrow and much attention has to be 
paid to our highways, where there are 
bends or turnings  The Banaras Cape 
Comorin  national  highway  runs 
through 1he area which I represent 
There are a number of bends where 
many accidents arc happening  It is 
not good to allow such +hings to 
continue

There is another thing  There are 
highways through which railway lines 
run but no proper level crossings are 
provided  In my part of the district, 
there are three express trains which 
go to the west and three express trains 
which go in the opposite direction 
These six trains have to pass at an 
Interval of about one hour, and prac­
tically the whole night trams are run­
ning with the result tnat certain level- 
crossmgs are  kept always  closed 
because there are no bridges  That 
affects the road capacity there, the 
capacity of the roadways from Madras 
to Bangalore, Salem and so on  The 
roadway from Madras to Bangalore, 
Salem and other places is also lifting 
a lot of goods, but the level-crossings

are dosed practically for the whole 
night. Nobody bothers about it. The 
road capacity that side has been reduc­
ed considerably because of this. The 
road transport authorities should not 
imagine that it is somebody else's bur­
den, that it is the burden of the muni­
cipality of the village concerned, to 
construct the necesary level-crossings 
or overbndges  It should really be 
the burden of the Central authority 
itself to provide all facilities for the 
highways because of the traffic that is 
done through these roadways Musafirji 
was referring to a Minister being held 
up  Here, it is not a question of a 
Minister being  held up, but it is a 
question of lorries after lorries being 
held up vfhitYv certamly reduces the 
capacity of big highways.

Then my area is a purely road 
transport area  There are no trains. 
After getting down from the train, 
every passenger has to go by bus to 
reach my part of the State The trains 
do not run to time whereas the buses 
start at the scheduled time When we 
reach our destination by the rail and 
the starting point of the road traffic, 
we are very very late with the result 
that the buses go away and we get 
stranded That is the position we are 
facing at present  When road-rail 
co ordination is taken up I hope this 
aspect of the matter will also be 
taken up At least in such places, the 
railways may be allowed to run what 
are called “out agencies”.

whtw far* ott gw

w  *rrai*rra fafti

fcfiFT  srrar f,  qr 53 35*

 ̂   ̂  it  Bn* 

vww | 1 *rofa w

WP5 t'FTfcl % iffir 51? ift 

arN'-jrfarrsr



1553  Motion ft: SttAVittA 19, 1*1 13AKA) Xcport «if Aoatf 1554
Transport Swrpuri* 
ration ComwittNe

Uf | ftf *W 1& ft*  P̂BT*R<V, *ft fr * vnrar g ft? <FJmw-«ft*Jc 

<t «rr 1 SfPw  »rrrorfc ft? wr̂ t * 

«gr  r̂-sftr  FNnfrwr  *w

«ftr*£t*sjt *tf*a$*r5«pTrfiw 

arff «*wt ft? arf jaj anaft ̂  ars ̂  

*t vtfw ap?jft 1  *ufr 39* r̂-̂ w 

aft-m1s**R tc Pr«rn: ftarr,

«nro? *rr far *$ $sf ark jqarrft % 

qfMrrfifcftw <ftr  ip*  #w<t 

*t?t *ft̂  1 ar$r§*r # 

fftw $ ft? t« fcr # %<r

#  qr srfc arrc *n%t$r ftaft sro 

•PT **T>fa ?T f*Wr 3TR, far* *t apsjf 

% ft? «** % arranrra «pt frora *r #

S%, «T?T  tjtft V\V\ TfV 
5T̂f fw *r  ft, ftro % sto 

yYV-q-RTTTRT #Wft % aRT «R ft̂ferT 

ft-jrTCT̂Y T̂#f̂RT̂3r ?R %, 33 «!?t 

«c*TT̂ %—fappfaTft I  aft̂fNr *5T-

fte  vt-vrf%̂FT %   ̂ %

ftnrpfi *t arRft £ ss*r % fanirra % ftw 

«*$• stft<«r twit % for tft ssap % 

fawns—?r, *ftsr vkara % fwm —

ffcft ̂ I ?*T  *?T*T  JT$

aiff *Pf  ft* ?*t

r̂rfsw? tft sfthr fotfror

vr qnftm £»t 1 srar  *f?fr ariaT % 

ft? srar =tt| rT? ̂  fafas-ft  % 

ffmf «tt saw «r? sm

?t ht trap*trap* srm —wk ?a srttt: *f*? 
% amf % ft*?ra q?t ffttft, crsr f*r «Ft 

JTf *ft ?TR5Tr TOT ft? 5*T ?̂ft Htf̂T

iT̂rra, ftra *t ̂   ?q? «flr ara % 

*rnr ftr t?nn̂t Tt ̂ 5*r  ̂«ftr nr

•flfd *P1  % TOT *TfPJ ^ t' ft'

 ̂«rWf vt *fn*r ̂r̂rerr |, 3* %

« f T)*T ?r?q? ̂ ?*t ft?n ̂  

f fftr ftrcRT 3̂̂? n finsr girrm |, 

lr T̂t ̂i<r j«wr jl y fîr q«raT 11 
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t  fro iw ̂ 1 *pr »mpr $ 

ft: ifeK-5$s % anfanst  wift Jiwft— 
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Ĵ r̂ tt. «ik
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The Minister of State in the Min­
istry of Transport and Communica­
tions (Shri Raj Bahadur): Mr Deputy- 
Speaker, Sir, I rise to intervene at this 
stage to make just a few obseivations 
of a general character in regard to the 
various points that have been made by 
the hon. Members who have participat­
ed m this debate, and I think I thall 
rest content with that.

I think that, if we analyze  the 
speeches, the observations may be 
classified into two categories  Fustly, 
we find some observations which have 
been made by some hon Members m 
regard to the specific matter that is 
before us for our considerat'on, name­
ly, the recommendations made bj the 
Committee with regard to '-(.‘organisa­
tion of the administrative set-up m the 
various States for the purposes speci­
fied m the terms of reference  I th’nk 
I can say without any fear of contra­
diction that there has been unan’inous 
support so far as these paiticular 
recommendations of the Committee are 
concerned  We can congratulate the 
Committee that m their wisdom, after 
their deliberations, they have succeed* 
ed in evolving a pattern which has 
found favour and acceptance wiih the 
House. I can also thank hon. Members 
for appreciating the labours and the 
work that have been done by the 
Committee. I join with them in paying 
my humble tributes to the Chairman 
and the various members, six of whom 
Happen to be members of legislatures 
—three from our Parliament and three 
from State legislatures. So, it can be

said  that  these  recommendations- 
reflect the representative opinion in 
the country with regard to the ques­
tion of reorganisation of road transport 
in respect of the administrative set-up.

The other category of observations 
made by the hon. Members refers to 
the question of development of road 
transport. A good deal of feeling has 
been expressed and, if I may say so, 
some disappointment and resmtoi'jnt 
also at—if I may use the expression— 
the so-called “ineffectiveness" of the 
Ministry of Transport in • laving the 
recommendations made from time to 
time by the various committees and 
bodies implemented  I would, m all 
humility, repudiate the charge.

An Hon. Member: Customary.

Pandit Thakur  Das  Bhargava
(Hissar): So you accept theml

Shri Raj Bahadur: I would very 
gladly accept if hon Members would 
bear with me and just see what ’he 
background is and then let us know 
what exactly can the Central Govern­
ment do  We know that transport is 
a concurrent subject under the Consti­
tution, under entry No. 35 in List III 
of the Seventh Schedule to the Con- 
otitution. The executive responsibility 
for the administration of transport 
vests entirely m the State Govern­
ments The day-to-day administration 
comes in their field. The State Trans­
port Authority, the Regional Transport 
Authorities and all other transport 
administrative  machinery  function 
essentially within the scope of the 
pol’cies or instructions or guidance 
laid down for them by the ’■espectir* 
State Governments. Where do we 
come in? We come in for nurposes of 
co-ordination  Co-ordination,  of 
course, is a very difficult thing.

My friend, Shri Harish Chandra 
Mathur, who is not here now, said 
that we should show qualities of 
leadership which should suffice to per­
suade the State Governments !o imple­
ment the recommendations >nade from
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time to time.  I will try to analyse 
these two points. What are the 
recommendations that  have  been 
made Dram time to time and how can 
they be implemented? What are the 
obstacles and difficulties in their im­
plementation? So far as the recom­
mendations are concerned,  we all 
stand for the development and  ex­
pansion of road transport  facilities. 
How can that development come? The
development 0f road  transport—of 
motor transport particularly—is gov­
erned by two factors.  We should 
have the tracks, the roads—metalled 
or even other roads if the motor vehi­
cles can ply on them.  We  should 
have an adequate mileage  of  the 
roads  We should have good surface 
also and we should have good, strong 
bridges too. Then comes the produc­
tion of automobiles, the motor vehi­
cles, in our country.  If the produc­
tion of automobiles goes up to a level 
but that level does not come up to 
the requirements of the country or 
the needs of the transport industry 
as such, would a charge be levelled 
against the  Ministry of Transport? 
After all, all the programmes of pro­
duction of automobiles and  motor 
vehicles are laid down by the consent 
of Parliament.  From Plan to Plan, 
if I may submit, we lay down what 
are the respective priorities even in 
regard to the railways or  the road 
transport. Was it the Ministry  of 
Transport in 1952, as it was  then 
composed, or m 1956,  which alone 
was responsible for the plans for the 
development and expansion of  the 
road system and for the development 
and expansion of the motor transport 
system? The responsibility will have 
to be shouldered by this august House 
as well. The Plan has been accepted 
and the House in its wisdom thought 
that the road  transport  industry 
should be given Rs. 266 crores and 
the Railways should get more  than 
Rs 1100 crores. It was not up to the 
Minister in charge of Transport  at 
that time to impose his will on  the 
Parliament. So, ever since it came to 
be separated from the railways, the 
Ministry of Transport has functioned 
under these limitations.

We are trying to meet the situation 
and solve the problems that confront 
us. I can say that ever since  the 
Ministry has come into being as a 
separate entity we have at least suc­
ceeded in one thing, vis.,  we have 
focussed the attention of Parliament 
and the country on the needs of road 
transport. The greatest and the moat 
concrete proof lies in the fact that we 
have got so many doughty champions 
of the cause of road transport today. 
We do not find any discordant note in 
this House about the future or the 
needs of road transport.  Hie very 
fact that it has succeeded in focussing 
the attention of the people on itself 
is the greatest proof of the success at 
the road transport industry.  TTiat is 
why I say I cannot entirely  plead 
guilty to the charge that the Trans­
port Ministry has not done anything.

Now comes the question of persua­
sion  A parallel has been drawn bet­
ween the Ministry of Transport and 
the Ministry of Community Develop­
ment  I have got great respect and 
admiration for the sister Ministry of 
Community Development and I take 
pride in the fact that worthy tributes 
have been paid to that Ministry, for 
their achievements  But there it is 
the question of the Ministry of Com­
munity Development giving  some­
thing to the States  Here it is the 
other way about  Here we want that 
the State Governments should limit 
their taxation on motor vehicles and 
motor transport.  We want to take 
away something from their revenues. 
From time to time we have made the 
recommendation that the totality of 
the taxes in the various States should 
not excced the level of 75 per cent of 
the taxes obtaining m the State  of 
Madras  I would say  that  many 
States And it difficult. Even Madras 
says, "Why are you putting us  as 
something like a criminal or guilty 
State before the  entire  country? 
After all, we are getting  legitimate 
revenue out of a source which  can 
yield such revenues.” There is  no 
denying the fact that the motor trans­
port Industry has been yielding that
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do not want to alivar any diminution 
ctf *eir revenues from taxation  on 
motor transport.

"We would try our level best to per­
suade them. In tact in one particu­
lar matter we have tried to persuade 
them a good deal just to adopt  one 
uniform  principle of single  point 
taxation, viz., normally any vehicle 
which has paid its tax in one State 
shall not be required to pay tax again 
when it crosses the frontier of that 
State and goes  into another State. 
That is accepted by all the States ex­
cept Bombay and U.P.  The  hon. 
Chairman of the Committee  whose 
report we are considering comes from 
Bombay and I would at once concede 
that he has got much more of per­
suasive power in him than I can ever 
claim or pretend to have. I think he 
should also persuade  the Bombay 
Government.  Similarly, many  hon. 
Members coming from U.P. who have 
spoken today could also do the same 
thing with their Government. We are 
from time to time discussing  this
matter with the transport authorities 
m these States, and we are just try­
ing to persuade them saying, '1*16886 
do not charge anything more  than 
what is due”  They confront us with 
the argument that they will lose  a 
portion of their revenue if they ac­
cept the principle  of  single-point
taxation We have not failed to point 
out the basic principles to them. We 
have told them that so far as  that 
particular revenue which is got  by 
imposition of double-point  taxation 
is concerned, that particular State
Government is not entitled to it and 
that should rightly go to the State to 
which the vehicle belongs. We have 
told this to them, but this is yet to be 
accepted by the State Governments 
concerned. It is not that  we  are 
oblivious of our duties in their behalf. 
We are trying to persuade them.

[8ma C. R- PftTMMB Raman In At 
Choir]

The Inter-State Transport Com­
mission alto is trying to do it in  its 
own way  Much was said about the 
Commission's failure in this regard. 
Did we ever declare, Mr. ChaMMtt̂ 
that particular routes in oar oMMfejfc 
are inter-State routes? Btvt tot HH 
down any definition  of an ’Inter- 
State route"’ To decide on a defini­
tion itself takes some time. The defi­
nition shbuld be accepted not only by 
us, but by the State Governments too. 
Then, a list has to be drawn up and 
accepted by all concerned. That list 
has now been almost finalised, and I 
think before long, we shall have an 
authentic list of such routes  which 
can be called inter-State routes. 8b, 
it cannot be said that the Commis­
sion has been sitting idle and doing 
nothing  The rules had also  to bfe 
finalised  Many other things  had 
been done to build up the Commis­
sion. In quite a number of  cases, 
the Chairman has gone to the various 
State Governments,  brought  the 
transport authorities of the concerned 
States together and settled quite  a 
few points  However, I myself feel 
that we could have perhaps  done 
much more, but it has to be recognis­
ed that  the Inter-State  Transport 
Commission, came into being  only 
about a year or so ago and  would 
take time to assert itself.  It baa 
finalised its preliminaries only so far 
and I think time will soon  come 
when it will be able to make its 
existence felt.

But let us also realise, that so far 
we have not given the Commission all 
the powers it can be given, namely 
the power to issue permits. Perhaps 
when the Commission starts issuing 
permits on inter-State routes, it will 
make its existence felt  much move 
than today.  Now cbmplaints come 
about inter-State permits,  but they 
pertain to  the State Governments, 
concerned and do not concern  the 
Commission. So far as the question 
of making ourselves effective for the 
implementation of the  various re-

183 LS—8.
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cammendatifln* is carroerped, we ott
njr that we have tried to do what* 
ever was possible within the frame­
work of the present set up.

$o far as this particular com­
mittee’s recommendations are con- 
earned, I submit, we have not been 
idle foe a moment.  We got the re­
port* printed at once and we took the 
first opportunity to have it considered 
formally at the meeting of the Trans­
port Development Council held a 
couple of months ago.  We put  it 
before them and the representatives 
of the various  State Governments, 
Ministers of Transport, Chief Minis­
ters, etc. came, considered this matter 
and laid down a definite procedure 
We are following that. As the Minis­
ter assured in his opening remarks, 
we think by September, we shall be 
able to get the opinions of the various 
State Governments and  the matter 
will again be put before the Trans­
port Development Council  at  its 
second meeting in November when 
some results can be expected. Thus 
ui tUs matter, also, it cannot be said 
thatwe have been wasting time  or 
we have not been up  to whet was 
required of us.

I now come to  certain  specific 
observations made  by some  hon 
Members. In regard to the emphasis 
that has been laid by the committee 
on the consumer's choice regarding 
modes of  transport.  Shri Asoka 
Mehta observed that we shall have to 
take note of the various factors that 
are relevant in this connection.  He 
read out some quotations from cer­
tain books and reports and said that 
the charges and rates of  transport 
should also be taken into  account 
while allowing freedom of choice to 
the consumer. So far as the consum­
er's choice is concerned, my reaction 
to Shri Asoka Mehta’s observation is 
that the choice is dictated or govern­
ed by various gconbmic factors which 
are inexorable and which can hardly 
be overlooked. After all, the consum­
er weighs the matter in all its aspects 
and takes a  comprehensive  view

about K. He judge* for himself as to 
what will suit his pocket best et the 
particular object lie haata view and 
then makes his choice. TSe consvfitt- 
er’s choice is like a stream ~:nmnfaf 
in a particular directlofr and what­
ever may be bur likes or dislikes 
about a particular mode of transport, 
to swim against the current is diffi­
cult. At present the current obvious­
ly is, as-has been demonstrated, m 
favour of road transport. So, if some 
emphasis- is laid on the  consumer’s 
choice, it is not merely to please Or 
oblige the operators, but it is only-to 
take a realistic view of the situation 
existing today. I think we shall have 
to take due note of the observations 
made by the committee in regard to 
this particular matter

About “cross  subsidisation" new 
phrase for me, of the freight rates of 
various commodities, I would  only 
say this is a very intricate matter and 
perhaps the policy committee could 
go into it Here let mo point out a 
difference or <a distinction  between 
the Committee that was set up earlier 
namely, the ad hoc committee  on 
Reorganisation of Road  Transport 
which had a specific function confined 
and restricted only to the examination 
of transport administrative set-ups in 
the States  Of course, incidentally it 
went into other questions too, because 
its terms <of reference did allow that 
—and the other committee appointed 
recently namely the Neogy Committee 
which has been appointed for a differ­
ent purpose  It is not, as Shri Braj 
Raj Singh, Sardar Iqbal Singh  and 
one or two other  members  have 
stated, that there have been com­
mittees after committees, or that one 
committee has gone and another com­
mittee has been appointed. Shri BraJ> 
Raj Singh said that after the Neogy 
Committee  another committee the 
“Yogi Committee” will be appointed. 
It is rather very surprising that a 
Member with the “eminence”  and 
ability of Shri Braj Raj Singh could 
not understand what the committee of 
Shri Masani was meant for and what 
the committee of Shri Neogy has been
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appointed Air.  Stud Naogy’s eon- 
stfttae comes a* a recult of the re­
commendations that have been made 
bjr the various bodies, I think right 
from ̂before independence, and parti­
cularly after the report of the Motor 
Vehicles Taxation  Enquiry  Com­
mittee, up to date. IheN recommen­
dations were repeated by the Taxa­
tion Enquiry Committee, then by the 
Study Group of the Planning Com­
mission on Transport, then again by 
the Estimates Committee as also by 
the various transport advisory com­
mittees.  They have all  been em­
phasising the need for the setting up 
of a committee which should go into 
the question of evolving principles on 
the basis of which we could to for­
mulate our  “national  transport
policy”. We  do want a  national
transport policy. The need lor it was 
felt for u long time and the demand 
for it was being repeated from time 
to time  And it is a<t a result bf these 
recommendations and demands that 
this committee has come into beipg 
It has go. a specific purpose

Shri Khadilkar: May I know who 
ther thi-- committu \ function 1* not 
very limited’ It was not  supposed
to lay down tlv principle or policy tif
reorganisation.  What is the differ­
ence7 I have read out the terms of 
reference of even the Neogy Com­
mittee Will you point out what is 
the exact difference?

Shri Raj Bahadur:  If  the  hon
Membei carcs to turn to the introduc­
tion, of the Masani Committee re­
port he will see that the introduction 
says:

“The proposal to set up a com­
mittee to advise on the re-organi­
sation of transport administration 
in the States was first mooted  at 
the First Transport  Controllers’ 
Conference in August 1955."

So, they had to advise on  the re­
organisation of transport administra­
tion in the States. That was the pur- 
poae. Its terms of reference are given
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at pages 104-100. From there it will 
be seen that these were laid down as
follows:—

“In order to secure the  fuller 
development of road motor trans­
port and its expansion to meet the 
demand created by the Second Plan 
it is essential that there should be 
suitable machinery m the States to 
look after the vartous  problems
facing the industry and to plan and 
fostei its development.  It is felt
that the existing administration in 
most States is concerned more with 
thf regulation of motor  transport 
rather than  with  its  planned 
development ”

So, it is specifically with the purpose 
of reorganisation of the administra­
tive ’ft up in the States  Now, the 
terms of refeience of  the  Neogy 
Committee have been published.  I 
think I should read only  the first
sentence

‘ to &uivuy the existing machinery 
for the administration of  motor
transport in the States with parti­
cular reference to the working of 
the regional transport and  State
transport authorities”

I am sorry, I am reading  the same 
thing  I do not think the other terms 
of reference is with me. In any case, 
the Minister has already read it.  I 
thmk the purpose of the Neogy Com­
mittee is perfectly clear. It will go 
into the larger question of  laying
down the limits, laying down, if  I 
may say so, the  premises  within 
which the vartous systems and forma 
of transport in the country will ex­
pand or develop, keeping in view the 
requirements of our agriculture, our 
commerce, our industry, our finance, 
trade and other social requirements. 
So, I think the purposes of the two 
committees are quite clearly differ­
ent and distinguishable. It is nbt aa 
if the report of one  committee  is 
being shelved for the other.

I will now come to one  or  two 
observations of an important charac­
ter which were made  by  other
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friends. Shri Asoka Mehta  a&risaA 
Government ought to examine  tbe
impact* or consequence*  following 
the injection. rOr introduction 01 the 
modem system of transport in  our 
traditional economy.  I think  our 
rural areas, our 5,70,000 villages re­
quire ftads and when roads  came 
road transport comes.  I would sub­
mit, for reasons which are very ably 
stated by Shri Khadilkar himself—I 
will not repeat them—the commodi­
ties and the produce from the rural 
areas should  also  be  transported 
cheaply, economically and quickly to 
the market, and that is a fact which 
has got to be taken into account.

Shri Mathur has once again  re­
peated his observations he  made 
earlier m another connection. His two 
charges are: firstly, the ISTC  has 
done nothing. I have already refer­
red to it. I do not think I need re­
peat it here  Hie other  charge is 
that there is some sort of “squeeze” 
or “corruption” prevailing all around. 
Hie other dav afco he made the same 
point in another context.  I would 
respectfully submit that we expected 
the Committee in its report or re­
commendations to give some method 
or some measures by which we could 
curb these corrupt  practice, mal­
practices or irregularities. After all. 
even if the regional transport author­
ity consists of only one man,  what 
will happen9 If there are two claim­
ants and if these claims  are alike, 
how will  the Regional  Transport 
Authority or the magistrate  presid­
ing over that body determine  the 
rights of the parties concerned? There 
should be some criteria  Unfortu­
nately, the Committee in its recom­
mendation has not pointed out any 
criteria on the basis of which  one 
could decide in cases where  every­
thing else is equal and a choice has 
to be made in favour of one claimant 
out of so many. If there are rib cri­
teria, should It be decided by draw­
ing lots or should it be done by some 
other method? There the rub comes. 
So, we shall have  to devise  some

steps to ensure that ibis  particular 
need is also .met.

Shri ViiUi Chandra Matimr: fbmb 
should ntot be any artificial scaiwfr 
as has been created at the  present 
moment. If there is free  licensing 
these things will disappear.

Shri Raj Bahadur: That is arguing
in * circle. We would  not  have 
scarcity and we would be self-suffi- 
cient only if we increase tbe produe- 
tion in our automobile industry. If 
the production of the automobile in­
dustry is adequately increased, obvi­
ously there will be nb scarcity  or 
shortage and premium on the sale of 
vehicles or on permits.  The Com­
mittee itself has complained in its 
report, and rightly complained, that 
there is at present a premium  on 
vehicles and permits  We know that 
there is premium on permits as well 
as a premium on the purchase and 
sale  of  automobiles  I  hope, 
it may be possible now, with the new 
system that has  been introduced 
recently for the sale of vehicles, to 
eliminate premium in the case of sale 
or purchase of motor vehicles. But so 
far premiums unfortunately prevail, 
and we are sorry for that. Perhaps, 
these could be eliminated by  some 
other stringent measures  That  is 
the whole point  Of course, if the 
scarcity was not there, the need for 
having some controls may not have 
been there, and the problem  would 
not have arisen at all

Then, Sardar Iqbal Singh said we 
in the Ministry of Transport  have 
been rather weak-kneed in our atti­
tudes or relation with the sister Minis­
try of Railways  He has called co­
ordination subordination and said that 
we have to pull our weight Shri Braj 
Raj Singh and Shri Khadilkar asked: 
why not let the Transport Department 
itself be merged with the Ministry of 
Railways? I would submit that in a 
democratic set-up we have got to work 
m some sort of co-ordination and har­
mony. After all,  we cannot ignore 
the fact that there is huge investment 
in the railways. But I agree that we
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have got to remember the huge 
investment in the road transport 
industry as well. That has to be done. 
Were it not for the fact that the road 
transport development needs were 
more keenly felt, perhaps the two 
Ministries would not have been 
separated. Now they have been 
separated, these problems have come 
to the fore. So far only two years 
have passed. But in due course we 
shall be able to give Transport its due 
place and provide for the development 
of road transport adequately. It should 
not. howeve1·, be supposed that we are 
not pulling our full weight with the 
State Governments, or with the Min­
istry of Railways; in so :far as thestt 
particular inhibitory factors are con­
cerned, which weigh heavily on the 
expansion of road transport. Hon. 
Members will not forget that only re­
cently after much real difficulty and 
argument we relaxed the restrictions 
of 150 miles on permits and increased 
the limit to 300 miles. So far as goods 
trucks are concerned, these can be 
given intra-State routes freely. All 
that has been done. I think in this 
connection I should thank Dr. 
Krishnaswami for the very powerful 
support that he gave us for whatever 
little we have done. 

16 hrs. 

Then I will come to one more lm­
portan t point which was made by Shri 
Tariq. He said that the appointment 
of the Masani Committee had raised 
high hopes which arc now getting 
frustrated. As I said, we have not 
even taken any decisions on the re­
commendations of this Committee. 
How then can our hopes be frustrated? 
How does he think that he is being 
kicked out of the parlour of his be­
loved a fact to which he alluded in 

his Urdu couplet when he had not 
even entered it. I can only say that 
his case is under consideration in the 
court and he should not feel frustrated 
or disappointed about his future at the 
present stage. 

Shri Narasimhan i;aid that inter­
St11.te transport is irksome and hara��-

ment is caused to passengers when 
they travel from State to State. We 
are perfectly conscious of these diffi­
culties. It is for these reasons that 
we want that some effect1'\Te step 
should be taken to see that all the 
irksome factors that operate against 
the free and smooth flow of traffic 
from State to State are removed. 
That is why we place high hopes on 
the particular international highway 
to which Shri Mathur was referring. 
Of course, the international high­
way will take a long time to come. 
It is expected that it will connect Viet­
Nam in the Far East with perhaps 
Iraq or Turkey in, what is known as, 
the Middle East. But it will take 
time. In this background very truly 
H is a tragic situation that when our 
vehicles move from State to State our 
passenger traffic, our goods traffic 
and all have got to undergo severe 
hardships and irksome experiences. I 
think it is high time that this House 
comes to the aid of road transport, as 
it has done hitherto and with its sup­
port we are sure we would be able 
to deliver the goods on behalf of Road 
Transport. 

Shri Harish Chandl'a Mathur: 
Could you get greater support from 
this House than has been given'' Every 
single hon. Member has supported you 
so strongly. 

Shri Raj Bahadur: Thank you. We 
are so grateful for it. 

Shri 1\1. R. Masani: Mr. Chairman, 
Sir, I think today's debate has shown 
two outstanding features. The first is 
what the hon. Minister who has just 
concluded described as the unanimous 
support that the House has given to 
the recommendations of the Road 
Transport Re-organisation Committee. 
at least in so far as the main body 
of its recommendation3 in regard to 
the administrative �t-up is concerned. 
I think it �10uld also be right to say 
that even the rest of the :Report has 
received near unanimous or wide­
spread welcome from all sections of 
this House. 

•
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Sir, on 'behalf at Itsy coHeayuea In 
the Committee, come of whom  are 
here ineluding you, who at the 
moment adorn the Chair, and many 
'who are not here, I would like to 
express my gratitude to both {he hon. 
Ministers and to the various  other 
hon. speakers from all comers of the 
House who have been good enough to 
extend their welcome to our conclu­
sions and their appreciation of what 
little we have been able to do during 
the ten  months of our  existence.

A feature of the debate has been 
the absence of  Party controversy. 
There has been no party approach to 
this matter, not even, if I may say so, 
by and large an ideological approach. 
We have not  . . .

An Hon. Member:  Not even  the
new Party.

Shri M. B. Masanl: Not even the 
new Party.

We have been functioning, all of us 
here as people who are concerned with 
the development of one of the most 
vital needs of our country,  that is, 
transport, and in that cause we have 
forgotten our political  controversies 
and have tried to understand  and 
apply our minds to the needs of the 
country. That is why perhaps we can 
congratulate ourselves on the  very 
high level of the debate that has now 
gone on for nearly flve hours.

Perhaps there was one note of dis­
sent only, on a limited aspect of our 
Report, and that was the caveat put 
in by my hon  friend, Shri  Asoka 
Mehta, right at the beginning of the 
debate. Just before I rose, the hon 
Minister of State was good enough to 
answer part of his criticism. I would 
Uke to assure Shri Mehta that even 
though the Chairman of the Commit­
tee had his own philosophy and still 
has it, it would be unfair to the re­
maining members of the Committee 
to think that they were likely to be

influenced or to «*kUow th*t fMI>» 
softy without having • Very gMd 
look at it T do not mind revetifca#— 
•nd you, Sir, ean canflxte  jt—Hit 
this philosophical aspect also mm a 
subject of considerable discussion hol­
ing over numerous hours when various 
points of view ranging from that *of 
the Chairman to those that were 
against it were placed before the Com­
mittee and argued on more than one 
occasion.  It is as a result of these 
various points of view that the 
synthesis that is to be found in the 
Report, to which I shall refer later, 
has taken place. In fact, Shri Mehta 
himself went on, after making that 
remark, to say that there was a lack 
of theoretical clarity. That prove* the 
point that when ten good men come 
together to pool their minds, leave 
their pre-conceptions behind and try 
and find out pragmatically what the 
answer to the problem is, you do get 
perhaps a lack of theoretical clarity. 
But I think the Report is all the bet' 
ter for that attempt to synthesise 
various points of view, and I would 
like at this stage to express my grati­
tude to the members of the Commit' 
tee for the excellent Job of teamwork 
and for the  excellent co-operation 
with which they all worked together.

I think it was, if I may say so, a 
good example, along with this debate 
itself, of the functioning  of parlia­
mentary democracy at its best, where 
hon. Members of the  Government 
Party and hon. Members of the Oppo­
sition Parties come together in the 
service of a common cause

The other aspect of the debate, which 
has not been such a pleasant one, las 
been what the  hon.  Minister  has 
referred to Just now, that is,  the 
equally widespread impatience about 
the implementation of the Report and 
a widespread apprehension that the 
Transport Ministry is not doing enoûi 
in behalf of the Report and of the 
general cause of road transport. It is 
a pity, as my hon. friend, Shri Mathur,
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suggeatadthat the hon. lUtiiway Minis­
ter mt not bare to lilted to the de- 
feeie because it ndfebt have  been 
for him a highly educative expepence.

1 may be permitted to summarise 
In one sentence the criticism that has 
been made from vaxious‘~parts *of the 
House.  Shri Mathur suggested that 
the hon. Transport Minister and the 
hon. Minister of State might provide 
more  leadership on  the  subject. 
Sardar Iqbal Singh complained about 
the non-implementation of the Report 
and referred to the "subservience” of 
the Transport Ministry to the Railway 
Ministry. Shri Khadilkar went even 
further.  He wondered whether this 
was not a waste of the  taxpayer’s 
money, that is, the money that was 
spent on the Committee’s work.  I 
thought he was a little unkind, because 
perhaps the waste of the members' 
time might also have been given due 
recognition since we had worked very 
hard on this report—all of ’us—for 
about ten months. He went as far as 
to describe the battle between  the 
Railway Empire on the one side and 
"the paper tigers." of the Transport 
Ministry on the other.  He went so 
far as to say that the time had come 
when the Transport Ministry might be 
remerged in the Railway Ministry for 
all the difference it would make. Then 
Giani Gurmukh Smgh Musafir and 
Shri Tariq also pleaded for urgency 
and more haste. Shri Braj Raj Singh 
was the last speaker to echo this kind 
of criticism

Knowing something of the difficul­
ties of the Transport Ministry, I am 
inclined to think that some of this 
•fiticism was rather harsh. I do ad­
mit that some harsh criticism  has 
taken place which probably does not 
take into account the complexities of 
the problem and the very difficult task 
of the hon. Ministers and the Ministry 
toncerned. I would not like, therefore, 
to subscribe to the language which 
has been used. But I would, in view 
of the hon. Minister of State's repu­
diating that charge, wonder whether 
it would be so wise to dismiss  this

2%ci*m.  I think  that  the  hon. 
*“*hister of Transport would do well 
*? consider why this feeling exists 
®̂t the Transport Ministry is not 
***erting itself adequately vis-a-vk 
0UVer interests. Simply with a view to 
greeting the impression that  has 
7*̂n created and to put the matter in 
"Uer perspective, I would like to 
*n̂ite the attention of the House Ur a 
te\ -facts.

. ĥis Report can be broken down, 
m its recommendations, into certain 
^Wgories. The first .category is that 
01 the State administrative apparatus 
““Chapter V of the Report. Now, the 
h. Minister mentioned to us what 

^8 being done in that regard. When 
ne introduced the subject to the Trans- 
por,t Development Council, he said:

"It is difficult for the Council 
go through each recommenda­

tion in the short time that is at 
|\s disposal. We would accord- 
bgly only place before the Coun- 
cil the main recommendations of 
*he Masani Committee regarding 
re-organisation of the administra­
tive set up.’’

"The  other  recommendations 
Will have to be gone into in detail 
Sy a small committee which the 
Council may appoint"—but the
Council did not appoint it—“or 
*jy a selected group of Transport 
Commissioners. After an exami­
nation has been made by such a 
small group, the recommendations 
®an be again considered by the 
Council, if it so desires. Other­
wise, action can be taken straight­
way by the Central Government 
Sn the advice of the Committee of 
Transport Commissioners.”

the hon. Minister has explained that 
mid-September the Government of 

Inclia hope to ascertain the reactions 
the readiness of the various State 

G°vernments to carry out the recom­
mendations in Chapter, V,' and that 
November 6r December, when the 

n*tt meeting of th? ̂ Council takas 
P̂ce, decisions coi)}d  taken.



1577 JMWi***:  aiuvm 1«, ltsi («MU) RSpOrt ■•f.JpMi JCST*
TrwwMMt fUorumi*

Mow, Sir, if by Decegnber, by the 
t/ojt of Oil* year, Chapter V of tiris, 
Hteport will b« carried out, I for oot, 
Âtdd feel that the labours of nay 
colleagues and myself have been well 
rtfararded. 1 do not think we need 
T̂udge six months' delay.  But  I 
would like to put before the  hon. 
Minister another way in which this 
might have  been  handled, which 
perhaps would have  drawn greater 
appreciation from the House. Suppose 
the Transport Ministry had, by  a 
simple resolution of the Government 
of India, said that with such reserva­
tions as they might  have had the 
Ministry of Transport accepts Chapter 
V of the Report and requests the 
State Ministries to put it into effect 
and to let them know what they were 
doing, I do not think that would have 
been a bad way of going about it 
either I think that with the influence 
that the hon. Ministers could have 
brought to bear upon the State Minis­
tries, perhaps faster progress  could 
have been made. Of course, I know 
that the hon. Minister may say, “If 
we had done that, it would have put 
up the backs of the State Ministers, 
we want to pursue the more persua­
sive way of taking them into confid­
ence, listening to what they have to 
say, and then  publishing our own 
mind”. I do admit there are two ways 
of going about it and that while one 
might please the House better

Shri Baj Bahadur: I think the hoa 
Member would pardon me for inter>- 
rupting him.  He knows  what his 
recommendations are. It means crea­
tion of a separate Ministry of Trans­
port. It also means separation of the 
Transport and the Road Wings, and 
putting Transport under two sections, 
one for dealing with transport under­
takings and the other dealing with 
administration  under  a  Transport
Commissioner.  Tfltie Transport Com­
missioner under the scheme proposed 
will have to deal with enforcement, 
inspection, planning and development. 
All this has  to be done and
accepted by the State Governments

soften Cfemaiiqf* 

with the resultant increase in thair 
budget expenditure said aO that. Can 
we force It Jtitt by an ta&er froiAT 
the Central Government on ttam/f 
would like to understand  from (W 
hon Member.

Shri M. B. lWasanl: I am sorry if X 
did not make my point clear. 1 was 
not suggesting for a moment that the 
Central Government can force  the 
State Governments to do  anything. 
What I said was that, if the Ministry 
of Transport had said, “We And Chap­
ter V to be sound” except for certain 
things—which they might have drawn 
attention to—“and we would recom­
mend to State Governments that they 
might accept as much of it as possible 
and let us know what they propose to 
do", that would not have been forc­
ing them  I even concede that they 
might have perhaps not got the same 
response from the  States Ministers, 
who are jealous of their rights, as the 
policy pursued by the hon Minister. 
Therefore, I have a very open mind 
on this question.  I shall be quite 
satisfied if by the end of this year, 
through private and public persuasion, 
the Ministries of the State Govern­
ments could be made to  accept 
Chapter V of the Report, I think we 
can then all have cause to congratulate 
ourselves

But there is another :>eries of recom­
mendations which are  not of that 
category, where the  Union Govern­
ment can move without reference to 
the State Ministries Just to give some 
examples of what they are, I would 
mention the reorganisation within the 
Transport Ministry in the Union Gov­
ernment itself; the smgle-point taxa­
tion scheme, which is now universally 
accepted by all concerned and which 
has also been recommended by  the 
Conference of Transport Commis­
sioners; the third idea about finding 
funds and high tensile steel from the 
United States or elsewhere for the 
building of bridges and culverts; the 
allocation of foreign  exchange  for 
vehicles spare parts and diesel  oil;
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cxMltt ftrilfflas, for cpcsatocs through 
tip 9m» and the Reserve Bfnk; and 
fee. extension by ten yam of the
t̂yn̂tarlmn on the nationalisation of 
goads transport I have given a few 
examples. For theae recommend*- 
ttai, there is no need to wait for the 
State Government* to be convinced. 
I was glad this morning when the 
hon. Minister said that some of the 
recommendations—and I hope he had 
reoommendations of this order in his 
mind—could be carried out immediate­
ly by the Government of India if they 
make up their mind to do so. 1 hope 
at least these recommendations will 
not be referred either to a group of 
Transport Controllers or any others 
for further examination, because  I 
do suggest that, if that is done, it 
would not be very complimentary to 
a Committee with which, as the hon 
Minister of State pointed out,  six 
Members of the Legislature were con­
cerned I think, on these recommenda­
tions of policy within the competence 
of the Union Government, the  hon 
Mmister should make up his mind 
along with his colleagues and announce 
which of these recommendations the 
Government of India propose to imple­
ment without further delay.  There­
fore, I was glad when the Transport 
Minister said this morning that there 
are some  recommendations  which 
could be immediately carried out  I 
would suggest to him that $11 recom­
mendations that do not need the co­
operation of State Governments should 
fall into that category.

But, Sir, a third  category  does 
remain, and that is Chapter IV on 
Licensing Policy, because that chapter 
impinges on the vested interests of the 
Railways.  Now, Sir, on page 61 of 
the Report we had drawn attention to 
a circular of September 1958 put out 
by the Transport Ministry to which 
the Committee had taken exception 
even while it was functioning  And 
that circular, it would be  recalled, 
•ays (page 61 of the Report) that the 
Railways should have a seat on State 
Transport Authorities  We had then

Ml (AA&t) Repprt Jfioed
Transport Reorgani­
sation Committee

pointed out that not only was this 
recommendation probably illegal, bui, 
that it waa inequitable because  it 
other transport interests were debar­
red from membership at the  State 
Transport  Authority, the  Railways, 
certainly could have no place in it.
I am very glad that the  Transport 
Ministry did not press that point. But 
unfortunately, a second circular waa 
later issued, I think probably after 
the Committee became functus officio, 
and I understand that it suggests that 
in the matter of applications for 
permits over a  distance of  three 
hundred miles, even within a State— 
intra-State traffic—, the ST.As.,  if 
the Railways object should not take a 
decision but should refer it to the 
Inter State Transport Commission It 
seems to me that there is not much 
of an improvement in this shift, and 
if Members in this Mouse are a little 
suspicious of what would be called 
a policy of appeasement of the Rail­
ways, it is administrative actions of 
this nature that give support to these 
suspicions  The IST.C is not even 
functioning on the inter State level 
Why should a body, which has no 
concern with intra-State traffic but on 
which the Railway Board is effective­
ly represented, be given a veto over 
intra-State traffic, primarily  within 
the competence of the S.T.As,  just 
because the Railways object9  ft is 
this kind of veto given to the Rail­
ways which makes  public opinion 
suspicious  and  which  makes  it 
impatient with the inadequate defence 
of road interests by the  Transport 
Ministry  Here again, it seems to me 
that this circular is not valid and 
the State Governments would not be 
bound to carry it out, because they 
have quite nghtly pointed out that the 
Inter State Commission has no right 
to interfere m the matter of intra- 
State transport 

mien we come to the appointment 
of the Neogy Committee  May I say, 
at the outset, that there are very few 
Members of this House or previous 
Members of this House for whom I 
have a higher esteem and regard than
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aqy friend Mr. K.. C. Neogy? X have 
had 4he privily of 'working with 
’him in the eld Indian Legislative As­
sembly, as a Member of the Congress 
Party in opposition to the then gov­
ernment of the day. I hold Mr. K. C. 
Neogy in the highest esteem as a 
■student of these problems and as a 
man of independence, integrity  end 
character.  Therefore, I congratulate 
the Government of India and my hon. 
-friend the Minister on securing the 
■services of an outstandingly able and 
independent man like Mr. Neogy. We 
■could not have had a better Chairman, 
assuming the Committee had to be 
appointed. But the House has already 
•commented on what it thinks of the 
composition ot the rest of the Com­
mittee. It has been said by more than 
•one speaker that it is loaded  with 
officials and bureaucrats and we can­
not really expect much from  the 
Secretaries of the Ministries who are 
not really concerned with the develop­
ment of road transport but who go 
there to watch the respective interests 
of their own Ministries or zamindaris. 
Therefore, the country will depend on 
Mr. Neogy for a fair analysis of the 
problem and a fair award which he 
will have to give as the only independ­
ent man on that Committee

What bothers me is not so much the 
composition of the Committee as its 
terms of reference.  The terms  of 
reference, I must confess, are distres­
sing. Let me just read them, becausc 
the hon. Minister reed one sentence, 
tout when the whole of it is read, it i*> 
•quite clear that the terms of reference 
of the Neogy Committee do go against 
the wishes of this House expressed 
•on numerous occasions.

This is what they say:

'"Taking into account the exist­
ing stage of development of the 
various means of transport and 
the economic, political, social and 
and strategic purposes which the 
-transport machinery is  designed 
to serve, the Committee should 
(recommend—

im (VAU)- Kipa*' tf 8ood  Ijfe 
IVempmi lUonpKu- 
aatten Commute*

(a) what exactly Should be (he 
tag term trausport policy e t 
tha countr? so that the deve­
lopment • of (he  ttimpeft 
machinery may be effected in 
consonance with our growing 
needs  with  eeodomy sad 
efficiency avoiding duplication 
to the maximum extent pms- 
ticable;

The House will  remember tbit 
when the Bailway Minister, in the 
course of his Bailway Budget speed 
made this suggestion that duplication 
should be avoided,  not only1 tkle 
House but also the other House un­
animously turned down that speciow 
plea by saying that to avoid duplica­
tion means maintenance of a mono* 
poly

Shri S. K. Patll: As ter as practi­
cable; see the whole thing

Shri M. R. Masani: Yes; us far as 
practicable. I do think that it is an 
unfortunate concession to the  Rail­
ways’ point of view that this need to 
avoid duplication should be referred 
to the Neogy Committee at all

It goes on to say

(b) in keeping with  the policy 
defined under item (a), whet 
should be the respective role 
of the various means of trans­
port in the  country during 
the next 5 to 10 years; and

ft) what is the best mechanism 
for the regulation and co­
ordination  of the  various 
means of transport so that the 
transport needs of the country 
are met in an  efficient and 
economic manner  consistent 
with the larger interests of 
the country*’

The words ‘co-ordination’ is a good 
word just as the word 'regulation* is 
not. But, even the word ‘co-ordina- 
tion’, as the House has todpy unanim­
ously shown, has bean used ’In *
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v«jy ojynsided w#yi Right tw» in*
whan ft* word c<M#<Uartioe has bam 
wd, tbs House know* fiwt it bai 
only meant one thing: attempt* to put 
Ihnita on the number of miles  that 
road transport can serve the country 
in the interests of the Bailway mono­
poly. Linear restriction: that is what 
the meaning of the word co-ordina- 
tion has been. Indeed, it will be re­
called, as has been mentioned in the 
Report, that when the spokesman of 
the Railway Board came before our 
Committee, he still harped on  the 
limit of 75 miles as being a reasonable 
limit for road transport beyond which 
the Railways should have a say whe­
ther they can ply or not. This shows 
that the Railways tike the Bourbons, 
have not learnt anything or forgotten 
anything during the last twenty years. 
This attempt at setting a linear limit 
on the operation of road transport was 
successively rejected by this House as 
well as the other on more than one 
occasion  The Joint Committee  of 
Parliament, when it considered clause 
50 of the Motor Vehicles Amendment 
Bill in 1958, had in its minute on 24th 
October, 1950 the following:  ‘*1%?
Committee felt that there should be no 
limit put on the distance that a vehicle 
khould be allowed to ply". The rele­
vant clause which sought to limit to 
150 miles—not 75 but 150 miles—was 
rejected by the Joint Committee and 
by Parliament and the Ministers con­
cerned made the statement that Parlia­
ment had gone against the attempt to 
set a limit on the distance that road 
transport can ply  Then, again, from 
28rd to 25th February, 1959, in  the 
Rajya Sabba and from 25th to 27th 
February in the Lok Sabha, both the 
Houses, by the speeches made, un­
animously rejected the plea of the 
Bailway Minister  that such limits 
should be kept and duplication should 
be avoided. If any further proof is 
wanted, today's debate Shows that the 
House of the People does not agree to 
the policy of co-ordination or avoiding 
of duplication if it means curbing and 
throttling road transport development 
in the interests of the Railway 
Monopoly.

Shri Aaoka Mehta mentioned that 
there does not seem to have been **a 
creative dialogue between the Rail­
way Member on our Committee and 
the rest of the Committee or between 
the minute of dissent and the majority 
report. There may not have been a 
creative dialogue. But I can assure 
him that there was a long dialogue 
which was repeated from meeting to 
meeting. The dialogue took place in 
Calcutta, then it moved on to Bombay, 
and then it travelled to Delhi  and 
Madras. Wherever  the  Committee 
went, the dialogue proceeded. It was 
not as if there was no exchange cf 
thoughts  Both sides put their points 
with the utmost frankness and in a 
most fnendiy way  It is true  that 
the dialogue was not creative, because 
one side came to the Committee with 
its mind made up. That has  been 
illustrated by Dr. Krishnaswami  in 
the way in which he has characterised 
rather harshly the minute of dissent 
of the Railway member on our Com­
mittee. That was a rigid mind, a mind 
made up, a mind that tried to hold 
back the progress of the country in 
the cause of vested interests.

What is the issue? The issue is, do 
we move with the rest of the worldT 
Do we allow the people of India to 
travel in the way and to send their 
goods m the way they want to send? 
Or do we, in the interests of some­
thing that is already there, try to pul 
a strait-jacket on economic and tech­
nological  progress? Do we try  to 
turn the wheels at progress  back? 
That is the real issue. Co-ordination 
is a good word.  I do not reject the 
word  I think it is a good word. But 
the way it has been practised durini 
the last twenty years, up to this mo­
ment, does make people  suspicious 
about the word co-ordination, because 
aa somebody said, it is not co-ordina­
tion, but “subordination”: that  wai 
the phrase used in the debate  this 
morning

So far as the Committee is  con­
cerned, its basic philosophy and con­
clusions on this matter which, I admit
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not be ftNNtlHllr logical or 
ck̂> b*v® been embodied in two cur 
throe paragraphs commencing on page 
41 X hope, Sir, you will indulge me 
to Am extent of allowing me to read 
a few sentences, because tbe Commit­
tees fundamental philosophy should 
be placed  before the House. The 
Committee says:

"Against this  background”—of 
switching over from railways to roads 
that has been going on in other parts 
of the world, in all progressive coun- 
tries of the world—Against this back­
ground, says the report—

“Jt watt be ge•merttli}’ sgreed Hat 
any attempt to turn back  the 
wheels of progress and to cling to 
a mode of transport that is  no 
longer Die most efficient or speedy 
would be to do grave injury to 
the basic interests of the country 
At the same time, it will also be 
agreed that the shift  from one 
form of transport to another has 
to be phased and to be so effected 
as to make it as painless as possi­
ble”

The pain which we are thinking  of 
avoiding is on the part of the Rail­
ways

“In such a context, the task of 
the planner in a democratic so­
ciety is to balance the free choice 
of the consumer with the needs 
of  maximum  utilisation of re­
sources invested  m the various 
forms of transport

'The  Committee  is  against 
favouring any one form of trans­
port against another .  In so far 
as the principle of maximum utili­
sation of investment is concerned, 
it is suggested that the best appli­
cation would be to utilise to the 
aaTwp extent the country’s invest­
ment in the tracks in both cases, 
t e., in the railway lines m the one 
case and the roadways in the 
other, and to furnish both  the

rSAKA) Rm4 s$*S
Trtnspcft IwyMi*

oMm  OpmMtMM.

**acks With the vcqaMte rotting 
■lock or vehicles to utiliafe Hie 
ttadca to the fullest eiiteftt........

"Squally important is the prin­
ciple of the free  choice of the 
consumer in a free society. Any 
attempt to dictate to the consumer, 
'he means of transport he should 
utilise, is undemocratic and will 
i<i the long run retard economic 
Progress. In this connection, we 
Would like to point out that since 
1950, the principle of consumers' 
f*ee choice as one of the funda­
mentals of a National Transport 
Policy has been  reiterated by 
successive Committees, e.g.,  the 
Motor Vehicles Taxation Enquiry 
Committee (1950), the Taxation 
Enquiry Commission  (1953-54', 
the Study Group (Transport Plan­
ning 1955), and the Estimates
Committee of  the  Lok Sabha 
(1956-57)  The same principles 
Were recently formulated by the 
International Chamber of  Com­
merce as explained in a statement 
Presented to the Third  World 
Meeting of the International Road 
Federation in October, 1958, by the 
Commission of  Transport Users 
of the International Chamber of 
Commerce  This  policy has the 
support of the International Union 
of Railways,  the  International 
Roads Transport Union, the Inter­
national Union of River Naviga­
tion and the European Conference 
of Ministers of Transport

This is, the basic philosophy of the 
Report and I do suggest to the Trans­
port Minister that the terms of refer­
ence of the Neogy  Committee  do 
unfortunately beg the question, in so 
far as this principle is concerned, by 
goiijg against the wishes of the House 
as have been expressed on numerous 
occasions and by going against  the 
fundamental philosophy of the Report 
alsc)  It seems to me that the princi­
ple of the Railway Board is conceded 
and Shri Neogy’s hands are unneces­
sarily tied and fettered by inflicting
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IShri M *. Maaaoi)
on'hta « principle that should  not 
l»ve wnA tnftkted, namely, the need 
1b '«4taiA 4uj>licatioti and the need for 
co-ordination  and  regulation.  He 
should have been asked: “is co-ordi­
nation or regulation good, and if so, 
what should it be? He has been told, 
“co-ordination and regulation are the 
limiting principles, now tell us how 
they should be applied.” I do feel 
that the Railways have won the bat. 
tie in so far as the drafting of the 
terms of reference of the Neogy Com­
mittee are concerned

To conclude, I have taken the tune 
ol the House and I have taken the 
liberty of drawing the attention  of 
the Minister and the House to these 
facts because I feel that the criticism 
that has been indulged in today should 
not be dismissed simply as over-en­
thusiasm or as lack of awareness of 
the difficulties of the Transport Mi­
nistry 1 am very well aware of the 
difficulties of the Ministry  I yield to 
none in my esteem for the hon. Minis­
ter and in my belief Jhat both  the 
Minister and the  Minister of State 
hold very enlightened views m respect 
of the development of transport  If 
we find that the actions of the Gov. 
ernment of India do not reflect those 
enlightened views, then, I think it i& 
our duty, our friendly duty, our con­
structive duty to tell  them, “This 
House  is  with  you  This  Par­
liament  is with  you,  but  we 
expect you to give greater effect to 
the wishes of Parliament than you 
have been able to do so far”

1 recall that, about a year or so ago, 
my young son came back from school 
and told me of a conversation bet­
ween himself and his master. He had 
evidently submitted  a paper on an 
es«ay which had not come up to the 
master’s expectations, and the master 
said that was not good enough, to 
which my boy said: “But, Sir, I have 
done my best, and I cannot do better 
than my best, can I?” which  was 
quite a clever  question. But  the 
master said: “If this is the best you 
can do, I do think you can do a little 
better than even your best ” I would

therefore suggest to the hon. Minister 
that we have » very high expectation 
of him and his colleague We know 
they are enlightened people who un­
derstand transport problems as wdl 
as anyone in this House  I do not 
think any Member of this House needs 
to teach the hon. Minister or the 
Minister of State the facts of  life 
about the development of transport in 
any form. We want to strengthen 
their hands, we want to tell them that 
Parliament is behind them and, if the 
criticism that was made today was 
harsh, it was mqfle in the spirit of 
telling them to have, as some hon 
Member said, more confidence in them­
selves. When the hon. Minister was 
absent, some hon. Member,  I think 
Sardar Iqbal Singh, said: let the Tran­
sport Ministry  develop  more self- 
confidence—in other words, let them 
realise that  they have  got  more 
strength behind them than they think 
they have  Let them not be over­
awed by the show of superior force 
or strength by anyone else  I realise 
they are up against a strong vested 
interest, but that is no reason why 
thfty should not pull their  weight 
when the whole House is behind them 
and uanimously  support  them  In 
other words, I think the House would 
like to find its views more adequately 
reflected in the policies  of Govern­
ment from day to day, and I am sure 
with this vote of confidence that the 
House has given not only the Com- 
mittee's Report but to the point of 
view of the Transport Ministry which, 
as the  hon  Minister  said  tills 
morning,  is  broadly  the  same, 
we wish the Minister godspeed in the 
ta*k of converting the Committee’s 
Report into sound Government policy.

Shri S. K. Pa til: I  must  really 
begin with expressing my» thanks to 
the hon Members for the almost un­
animous support that they have given 
to the Masani Committee’s Report X 
hardly came across a dissentient voice 
so far as the basic recommendations of 
the Committee are concerned. If the 
Members were anxious to pump in a 
little more self-confidence into me I 
am Indeed grateful to them. I hope
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I would be eble tp djgnt that coa- 
ttonce and do aemething according to 
the expectations of those hon. Mem­
bers.

ttil ML C. Jain (Kaithal): We want 
you to reflect that confidence,

Shri I, K. PatU: 1 do.

I shall sot refer to the individual 
Members and their criticism.  That 
might sidetrack the  discussion and 
possibly it might take a little more 
time which I do not wish to take. 1 
would come to some points which are 
very important from my point of view 
and from the point of view of those 
who have made those points.

The gravamen of the charge was 
that in appointing the Neogy Com­
mittee after the report of the Masani 
Committee we have done something 
wrong, that this Committee is some­
thing which really conflicts with the 
purposes or the objectives for which 
the Masani Committee was appoint­
ed. I want to disabuse the minds of 
Members on that particular point

As my hon colleague, Shri Raj 
Bahadur, has pointed out, the pur­
poses of the two committees are quite 
distinct. Even while the Masani Com­
mittee was functioning, 1 had, on the 
floor of the House, more than once 
assured that a committee—call it a 
coordinating committee or a com­
mittee to fix the national transport 
policy of the Government or of this 
country, would be appointed.  What 
was in my mind was not something to 
supervise or to  comment  on the 
Masani Committee’s recommendations 
It had nothing to do with that 

«
This Committee is quite distinct and 
different, and it was understood from 
the very start, and therefore, if there 
was any delay  in  appointing the 
Neogy Committee, the delay was not 
wholly on the part of the Transport 
and  Communications  Ministry, 
because, in order to appoint the com- 
Mlttee, its terms of reference had to

-JWr-fitfXA) Hcporf oMfe*) t.A 
IVwwport HcotmmI.
MfRih Committee 

be agreed upon by the two Minis.
K is out the Transport Mini*-

comes into that 
*»■*■  Therefore, they have *ot to 
put their heads together and devise 
 ̂ °f reference which would
he acceptable to both the Ministries.

tim? has t#ken a UttI«
£  iB exartly that that has

w  ienn* of reference « my
hon. friend Shri Masani has quoted.

But he must give  credit to the 
Transport Ministry for one thing For

 ̂  and more you have 
allowed transport to be a part  of

fault with it, but there it was for 2ft 
years or perhaps more, I do not know 
the exact time. The whole concept 
was that transport was perhaps one 
subject, and  road  transport  was 
dominated, and surely dominated, by 
the Railway Ministry  because that 
was a huge leviathan under which 
road transport  functioned For the 
nrst time Government or this Parlia­
ment had the courage only two years 
back 1957, to separate transport from 
the Railway Ministry, and may I ask 
my hon friend Shri Masani what 
miracles he expects us to do in these 
two years?

Shri M. B. Masani: We expect that 
from you.

Shri 8. K. Patti; That the Trans­
port Ministry could evon induce the 
Railway Ministry dunng these two 
years to agree to the appointment of 
this co-ordination committee and to 
agree to these principles  to whM» 
they never agreed before and  in 
which they never before ĥ Wved for 
such a long time, is itself something 
for which  the Ministry  deserves 
credit, not that we want credit for it, 
but surely the House must bear in* 
mind that the separation is not yet 
complete, still the old connections 
sometimes persist; and if they have 
persisted for a little while and may 
persist for a little longer, it is not 
because there is anything like shyness



the real process by which we have 
sot to work so that we can secure the 
maximum co-operation of  both the 
Ministries put together and so devise a 
national transport policy.
Therefore, the  Neogy  Committee 
was' conceived in that way, and sure­
ly not because it is any check-up of 
the Masani Committee.  Please dis­
abuse your minds of that.
Perhaps Members wonder why this 

Committee is so very officialised be­
cause five out of the six Members are 
the Secretaries of different Ministries 
The House will remember that this is 
not like the other committees  Really 
speaking, it was a committee which 
the Planning Commission for  their 
purposes could have appointed even 
without reference to anything in order 
to telescope the "activities of  the 
various transport branches, in order 
to have some kind of picture as to 
how the allotment of money has got 
to be made. We enlarged the scope 
a little bit. I would  have myself 
preferred quite an independent com­
mittee, just as Shri Neogy who is the 
Chairman of this  Committee is an 
independent Member,  in  the sense 
that he is not attached now to the 
Government as he used to be before. 
If there had been  two or  three 
members like that, it would have been 
a different committee indeed, but the 
idea was not to appoint a committee 
like the Masani  Committee  which 
goes to all the parts of the country 
or wherever it is necessary, gathers 
evidence and does things of that des­
cription and then make a report which 
again Parliament considers for several 
months or years and ultimately comes 
to some decision. That is not the 
purpose of this Committee at all. It 
wa« going to be merely a committee, 
an official committee, taking all these 
things together and trying to find out 
from  them  what should be the 
policy for the next eight of ten years 
so far as the allotment of the funds 
is concerned.
Therefore, it was really a very good 
thing that we  could  induce Sfri

Neogy to be the  Chairman of this 
Committee so that it is not merely the 
official mind that  works on it, but 
there is somebody, a Chairman, and. 
a very powerful Chairman who ba» 
given the best part of his life to the 
consideration of the  transport ques­
tions of this country. Then  also, I 
could tell you that you should not 
go only by officials and officials. I 
shall merely give an illustration, not 
that I want to say anything against 
the officials. Please  remember that 
the Secretary to the Transport Minis­
try is also one of the members. Da 
you think that that  officer would 
ever be  deflected from  what his 
Ministry wants or  he  wants? So 
also, the Secretaries to the Commerce 
and Industry Ministry, the  Finance' 
Ministry, the Cabinet, the Planning 
Commission  are  there. Therefore, 
the House need not go  away with 
the impression  that  because they 
happen to be Secretaries to the diffe­
rent  Ministries,  therefore,  their 
views would be  different. I  think 
they would stoutly support, perhaps, 
more than what the hon  Member; 
have done, the cause of road transport 
I have no doubt about it. But they 
have got to see that within the whole 
national transport scheme,  they dor 
something by which  they can stop 
avoidable  duplication.  The  word 
‘duplication’ need not frighten my hon. 
friend Shri M. R. Masani. He some*- 
times believes, because the experien­
ce of the past twenty  years when 
this was a part of the Railway Minis­
try, has been in that direction, that 
possibly duplication or co-ordinatloxr 
is subordination, and, therefore, some­
thing will happen. But he also for­
gets that it is not a question of the 
past or the present, but it is the future 
that has got to be taken into consi­
deration.
Now, let me give an illustration of 
duplication, as I conceive of it. It is 
in that conception that I have agreed- 
to this word ‘duplication’ being put in 
there. For instance, there is a railway 
track today, and there is a road today. 
That is what is present, that is what 
was there in the past; nobody is going:

Motto* JK  AUGUST Hh’WM-Baportcf Rott&Ttaaiport 2593.
' JUorpa*«atto« Committee

[Shri St 'K. Patil] 
on the part of the Transport Ministry 
or want of confidence, but because of
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to remove either that railway or that 
Koad. But *« have got to build up 
railways, and we have cot to build up 
road systems in the  future, in the 
Third Ftve Year Plan. Since we have 
got limited funds, we  have to see 
that within that limited fund, we so 
apportion the fund that there might 
be no  duplication  Had  we  had 
enough funds, then we  could have 
given to the railways as much money 
u the railways wanted and as much 
money to road transport as road trans­
port wanted.  But that  is unfor­
tunately not possible for us  There­
fore, within the money or within the 
resources at our disposal, we have got 
to find out whether m a particular 
tract we should have railways or, in 
particular, what is better, the develop­
ment of road transport  Therefore, 
avoidance of  duplication  does not 
mean that what has  already taken 
-place or what is at the present time 
there would be disturbed, it only re­
lates to the future, and that too, the 
near future, because we are face to 
face with the nurd Five Year Plan, 
and we have got to allot money

Therefore, within the money availa­
ble for development of transport  all 
branches of transport, somebody has 
to find out, ultimately to advise the 
Planning Conamssion, as to how much 
should go to the railways and how 
much to road transport m order that 
we shall get the maximum advantage 
out of the transport  system There­
fore, one need  not be  afraid that 
because the  word  'duplication’ has 
been used there, therefore something 
would go wrong Surely, the Trans­
port Ministry, and I, as the Transport 
Minister, and my hon colleague would 
do their best to see that the interests 
of road transport do not suffer, and 
they will not suffer  Therefore, my 
hon. friend Shri M R. Masani need not 
go with the impression that because 
the word ‘duplication’ has been used 
here, therefore, something wrong  is 
going to happen  If he wants more 
money to be given for road transport,

here is the Fmance Minister, and he 
c*n ask him to give ape more sutafir. 
But Ultimately, even  the Itaance 
Minister has got to make the alloVtaefit 
within the limited resources av&aUp 
at his disposal It is a very hard arijl 
a very delicate task indeed. One jpted 
not be afraid that because something 
has not been done today, it will not be 
done tomorrow also, that because a 
little more money has been given to 
the railways, therefore, we shall neces­
sarily favour the railways.  That is 
not the way that we should judge‘all 
these things

16.44 hrs

[Mr  Speaker m the Chatr]

I think what I have stated so far 
will serve to disabuse the minds of 
people as to why the Neogy Commit­
tee has been appointed  And I am 
quite  sure  that they will  come 
to some conclusions as to what 
is to be done in the near future, that 
means, the two years of this Plan or 
even less than that, and the five years 
of the Third Five Year Plan, so that 
the available resources can be very 
scientifically apportioned,  not  that 
they have got to enunciate a new 
theory in this regard

Then, somebody referred  to the 
controversy, and it was asked why it 
should not be called a controversy 
Should I begin by doing the work of 
a wrestler with the Railway Minister 
and call it a controversy and call it 
something bad9 I must avoid this 
kind of expression; there is no con­
troversy in it  Sometimes, I put it 
this way  I shall give you an illus­
tration  A very big offlcer of mine 
was talking m very hot  words; 
naturally, he  believed in it, and he 
was very earnest about it as to what 
he should do, and how he would write 
his note  I quietly told him, not that 
he was wrong, but ‘Look here, sup­
posing you had been an offlcer at the 
Railway Ministry, what kind of a note
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would you have written?’.  Imme­
diately, he understood. The mere 
accident that I  happen to be the 
Transport Minister and somebody else 
who is my colleague happens to be 
the Railway Minister does not mean 
that he should take purely the rail­
way view and I should take a purely 
road transport view; we must both 
take a national view as to what is in 
the best interests of transport, whe­
ther it be. railways or road transport 
etc. We must have some kind of a 
synthesis which we are attempting 
Therefore, our attempt should be, at 
least, that is my attempt, that I should 
not call it a controversy and fly at it 
and simply say that he had done some 
wrong. He has done  no  wrong 
After all, that was the system that 
prevailed in this country. He is there 
by sheer coincidence a Minister of 
Railways, just as by sheer coincidence 
I am the Minister in charge of Trans­
port and Communications  There­
fore, both of us must take a national 
view, and we are doing that, not that 
there is no controversy in these things 
or there is no problem between me 
and him, but when we sit  together 
and consider these problems, we at all 
times and under all  circumstances 
come to a unanimous decision  that 
this has got to be done, and we are 
prepared to accept the advice of those 
who know something more about it 
When this committee decides or re­
commends something, then surely, it 
is both for me and for him.

The very fact that a committee has 
been appointed will restrict to a cer­
tain extent the rights and the privi­
leges of the railways  That is a great 
concession which my colleague has 
made. Therefore, how can you say 
that the Railway Minister is not re­
lenting or that the Railway Ministry 
is not relenting at all*

Then again, it is not a question of 
the Railway Ministry or the Transport 
Ministry or merely the Members of 
this House. We have got 570,000 odd 
villages to be taken into considera­

tion. We have got an area of  1£ 
million square miles in this country. 
Just now, our road development is not 
very significant;  it is somewhere 
about, if I mistake not, 0.26 mile in 
one square mile, that is 28 miles in 
100 square miles; we want to double 
it, and make it 0.55, after spending 
Rs 5,200 crores in twenty years. So, 
you can quite understand how gigan­
tic the whole scheme is. Again, all 
our villages are not approached by 
roads; the railways do not serve 
them. If you take the percentage of 
railways, it comes to about 0 026 mile 
per square mile; that  means  one- 
tenth of the roads, that is, our rail­
ways today run only to about one- 
tenth of what our surface roads do 
in this country. In a situation like 
this, when we are so undeveloped in 
both the departments, railways and 
roads, surely, this is not the time 
when we can come to grips with con­
troversies about it  Sometimes, a 
situation may arise which appears to 
be like some kind of a competition. 
I may give an illustration  This com­
petition is not between road and rail­
ways alone but it is between all kinds 
of transport  Hitherto, in some ports, 
salt and coal used to be carried by 
our coastal ships. When they began 
to be carried by the railways, could I 
then come and say there is competi­
tion between the coastal ships, that is, 
nur water transport and the railway 
transport? Similarly, the roads take 
away something from the  railways, 
and, therefore, it becomes like a kind 
of competition.  Sometimes, it mav 
happen like that; the  consumers’ 
choice sometimes comes in, as I shall 
presently illustrate. But there should 
not be any misunderstanding on that 
score, that some kind of a great con- 
roversv has developed.  That time 
will not come for a long time in our 
country. I repeat what I said on the 
floor of the House before, that for an­
other twenty-five years, there will be 
so much growth of traffic in this 
country, natural growth, which will 
simply flow from the development 
plans that we have got in hand, that
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neither the railways nor road trans­
port nor any other mode of transport 
need  be  afraid that they  will
not have enough traffic to carry 
Therefore,  what  has arisen  m
the  USA  or  in  many  of the 
countries in Europe has not arisen in 
this country, that will take at least 
twenty-five years  I would call that 
the point of saturation beyond which 
the railways cannot go  So, the roads 
are always having a place in our 
country, and there will not be the 
picture that we see in America  But 
I may say here that the railroads that 
are there m America are there after 
one hundred and seventy-five years of 
growth, because their growth is not 
of one day—in fact, there has been a 
very intensive growth of both  the 
systems during the last fifty years 
even then, five years back, when the 
road programme for ten years  was 
made in the USA, President Eisen 
hower presented a budget  for ten 
years to the tune of $ 110 billion for 
road development, which comes  to 
about $ 11 billion every year for deve­
lopment of road transport, which in 
terms of rupees would come  to 
Rs 5500 crores every year  What I 
am telling you is not that enormous 
sums have been budgeted by them 
but that even after fifty or hundred 
years of development,  even  today, 
road development is  a  continuing 
development, and it will never stop, 
it is unlike the development of rail­
ways  Therefore, a point has been 
reached there where the railroads are 
nearly going out of circulation, and 
the roads ere spending as much as 
Rs 5500 crores every year for their 
development  Such a thing has not 
happened m this country, as I said 
both the systems have got to develop 
Therefore, that question will not arise 
for a very long time to come in our 
country

There is a programme which the 
road engineers have made  That is— 
after the Nagpur Plan—another Plan, 
file Bombay Plan, costing Rs 5200 
crores  It comes to  about Rs 250
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crores annually  Has the Finance 
Minister Rs 290 crores to give me 
annually9 If so, I would be very glad 
indeed  I want it  But where could 
he give it’ I must also understand 
that it is not merely the road depart­
ment that he has got to be taken into 
consideration  He has got hundreds 
of different things to take into ac­
count  According to that, for the 
Third Plan, we did not budget for 
Rs 1200 crores, we budgeted only for 
Rs 1095 crores  But we  are very 
much afraid that neither the Planning 
Commission nor the Finance Minister 
is going to have a look at it  Where 
could they give Rs 1095 crores dur­
ing those five years7

I am not making a suggestion You 
may think that instead of fighting and 
quarrelling over it, I have become so 
docile and submissive, m the words of 
my hon friend, Shn Khadilkar,  a 
paper tiger, not a real tiger, a very 
non-violent docile tiger whose claws 
have been clipped and who, therefore, 
becomes a most innocent animal,  a 
good animal whom one need not be 
afraid of  It is not that  But I have 
got also, when I sit in the Cabinet, 
when I sit m the National Develop­
ment Council, to take into considera­
tion a relative picture of everything 
and ultimately find out as to what is 
the bost that Government  could do 
for the promotion of road transport 
That does not mean that there is no 
fight or self confidence in me  It is 
not that a mis-conceived or mis-placed 
confidence and fight will vield results 
Possibly a docile tiger might do the 
job better than many others can

My hon friend, Shn Asoka Mehta, 
referred to the Consumers’ choice and 
said that it should not be unrestrict­
ed  Now the point is not that  Sup­
pose I want to send something very 
quietly to another place  I do not 
even use road transport  I use air 
transport  It is the choice of the con­
sumer You can restrict it to a cer­
tain point  But surely by  creating 
facilities or by not creating facilities, 
you cannot put a ban on him saying
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that he shall not do that  While 
better and quicker transport is avail* 
able to him, surely he can utilise it 
May I say that even today goods are 
transported by truck all the way from 
Bombay to Delhi, Bombay to Calcutta 
and Delhi to Calcutta, because there 
are various advantages into which I 
need not go because the Masani Com­
mittee’s Tteport has gone into the 
details of that problem and pointed 
out how beneficial in the interest of 
the consumer it is that he spends even 
more safely, quickly and so on*  All 
those obvious advantages are there

Therefore, I cannot come and say 
that for some social good that I ima­
gine it must be restricted  This it­
self is a social good  If you really 
separate the man from that  social 
good and impose on him conditions, 
then he has no right to move his 
goods swifter to places  Surely, that 
is not necessary and that is not what 
we are  attempting Therefore, you 
cannot stop this natural course by any 
law that this Parliament or anybody 
can make  Hence the primacy of 
road transport from that standpoint 
will persist and will always persist 
and remain, and this House need not 
be afraid that anything that  the 
Ministry would do would really stop 
the progress of the development of 
road transport

He also talked of cross subsidisation 
and asked whether inter-State cross 
subsidisation also could  not  take 
place  Now it is only easy in  the 
public sector because you sometimes 
have the coal or the salt  These are 
not  commodities that you can  sell 
dearer in the market because all the 
manufactures and other things have 
to depend on coal  Therefore,  you 
have got to regulate  the price  of 
coal  Sometimes Government subsi­
dise and take it from the high-rated 
cargo  Therefore, both put together 
make a kind of thing which is really a 
co-ordmated picture of that But you 
cannot apply that to the road trans­
port, which is perhaps bearing  all 
the taxation which the railways  do

not  I sometimes cannot understand 
when Members come and say that 
because we have put so many crores— 
so many hundreds of crores—on the 
railways, they become our special res­
ponsibility, and if the pnvate people 
have invested thousands of crores m 
a particular thing,  that  is not our 
consideration  I cannot  understand 
it, if one is a national wealth,  the 
other is equally  a national  wealth 
which has got to be safeguarded in 
the same  manner  m which  you 
safeguard the other national wealth 
in the public sector  But the advan­
tage of the public sector is that be­
cause we control the prices of it, we 
have  got the monopoly of it  We 
can give a little concession where it 
is needed and possibly make it up by 
high-freighted cargo Therefore, it is 
done  But that cannot be done in the 
case of road  transport  My  hon 
friend, Shri C R Narasimhan, called 
it correlative  It is so  For twenty 
years you have kept it so, and for two 
years now its chains have been taken 
away  Now you want  it to be as 
strong as a wrestler and fight—in two 
years'  time  That  takes  a  little 
longer  I could say one thing Bet­
ween these two, I could always pro­
mise that so far as their connections 
are concerned, you will increasingly 
find that road transport  will assert 
itself as it has been asserting itself

I was talking of cross subsidisation 
While it is possible  m the  public 
scctor to do that, you cannot link it 
up with the private sector and  say 
that the roads also must give some­
thing for it, for different purposes— 
for the simple reason that all those 
who operate  road transport pay all 
manner of taxes  The trouble today 
m this country is that so far as road 
transport is concerned, we are the 
most heavilv taxed country If  you 
take the Madras scale, I do not think 
you will find any place anywhere in 
the world where taxation  on motor 
vehicles is as heavy as m Madras So 
when we took the decision  in  the 
Transport Ministry,  it was  to the 
effect that the incidence of taxation



(6oi  Motion re  KlAVANA IB,

[Shri 8 X PatU] 

in other States should be somewhere 
about three-fourths  of the Madras 
rate Therefore, the Madras scale of 
taxation was a ceiling to which every­
body was looking, nobody could go 
higher than that ceiling, anywhere in 
other parts it  should not  exceed 
three-fourths of the Madras rate

Therefore, the trouble is not any­
thing else, it is the high cost  of it 
that really  comes  m  the way of 
quicker development But even then, 
we must not forget that  this  high 
taxation that we get is a kind of thing 
like a high-freighted charge which 
we receive like taxation m the coffers 
of Government and use it for other 
purposes  That is cross subsidisation 
of one type  We need not  actually 
call it so, but ultimately it works in 
that direction, because you take the 
tax and use it  for hundred  other 
schemes  Otherwise,  had you  not 
used it, you would surely have had 
to tax the common man in order to 
get more-money  Therefore, over and 
above this, you cannot have  some­
thing by way of cross subsidisation so 
tha* the low-rated traffic could  be 
supported by the high rated  traffic 
from the private  sector on  to the 
public sector  That is not  possible 
and that is not necessary

Then he also referred to  ‘creative 
dialogue' between the members of the 
Committee  It is a new expression, a 
charming expression My hon friend, 
Shn M. R. Masani, has already  re­
plied to it I am quite  sure there 
was a lot of creation there—in  the 
long Report of the Committee  and 
the ‘longer* dissentient note that the 
other member has written Anyway, 
there was that feeling  I do not find 
fault with  that  member  because, 
naturally, he has been trained in that 
way He represented the interest of 
the railways there For twenty years 
It has been dinned into his ears that 
the other transport was merely a sort 
of addendum or some kind of thing 
that helped railway transport There­
fore, I do not find fault with  him 
Re has pointed out—very  critically 
pointed  out—where  exactly  the
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limitations  must  lie  You  need 
not take it that way  It does 
not mean that it is, as someone called 
it, a fantastic nonsense or things of 
that description 1 can quite under­
stand it  That cheers me up because 
my case is really supported But surely 
that kind of support is not the one that 
will help to induce the Ministry to 
come to my way of thinking Innocent 
as I may look and shy as I may appear,
I think that is a better way to induce 
the other Ministry to come round to 
our point of view

Incidentally, I compliment my hon 
friend, Dr Knshnaswami, for the very 
eloquent support that he really gave to 
the recommendations of the Masani 
Committee

Then some hon Members have said 
that the Inter-State Commission has 
not been really effectively functioning 
They forget that the Inter-State Com­
mission is a new thing We have creat­
ed it  It docs require a personality 
That personality has got to be deve­
loped  I plead guilty to the charge 
that it has not yet done that type of 
work that you expected from it That 
is not done merely by laying down the 
law The proper type of persons must 
be there  Conventions have got to be 
established Do you know that when 
yau created the autonomous States— 
almost sovereign States, as they called 
themselves—they were so jealous for 
the preservation of those rights At a 
time like that, to induce them to do a 
particular kind of thing takes a long, 
long time indeed  And who are the 
‘defaulting’ States9 That word is bad 
They are not defaulting, they are non- 
co operating for the time being  But 
they will co-operate Those States are 
Bombay and U P  They are big, 
powerful States, and when they yield, 
everybody will yield  Small  States 
have yielded

And what is happening today ia this 
These poor States which have yielded 
and come to our way now become hesi­
tant looking at the big States not hav­
ing yet cooperated with us Therefore,
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it shall be our duty to a«e, not merely 
at the level of the officer of the Council 
but even at the ministerial level, that 
tor a proper national transport policy 
we get on with the cooperation of tbe 
States including the Bombay and UP 
States Therefore, if the work, has not 
really gone according to the expecta­
tions, it is not for the  fault of any 
particular thing but for the fault of the 
machine It is a new machine which 
has got to be lubricated When it once 
starts woiking nobody  can stop it 
Therefore we are not doing it on a 
mere legal basis, we are doing it with 
all persuasive ways and if we fail m 
that we shall come to Parliament to 
take the other weapons that are neces­
sary m order that'all the States could 
be brought in the same scheme that we 
are discussing here today

17 00 hr».

There is the Transport Development 
Council What can be better than this 
Transport Development Council  that 
we have created, the Council in which 
there is representation

An Hon. Member. We can continue 
tomorrow

Shri S. K. Pa til: No, no, I will finish 
it  It is a Council in which there are 
the Chief  Ministers of the  various 
States There aie the Ministries, they 
are sitting together in  that  august 
body  If they cannot deliver the 
goods then, surely, I cannot say that 
there is any other machinery that we 
can produce that can be able to deliver 
the goodb

When I  went to the  Transport 
Council I had all the recommendations 
of the Masani Committee, and what 
exactly we wanted to do  If I saw 
them in a good mood and saw that 
they are good people who would accept 
anything, I would say here are the 
recommendations of my Ministry and 
get them accepted  If somebody got

up and said that they want time to 
read the report, that it » a big report, 
then I say, though they are small, yet 
they are sovereign States  with all 
powers which they have got and which 
they guard jealously, the report should 
b« distubuted and we may considex 
it at the next meeting  Therefore, 
all these things are not  done not 
because there is no desire on our part 
to implement the  recommendations 
but because we have got to take all 
the States  Therefore, we say let us 
do it at the next meeting  If we lose 
3 or 4 months' time, but if we get 
the goodwill of the States and they 
unanimously come and say here is the 
Transport Council you want and we 
support all the recommendations, then 
we have really won the battle That is 
exactly the case

1 have got to tell  you and I can 
assure my hon friend Shri  Masani 
and his colleagues of that committe 
that in my prefatory remarks today
I have said that I go with him and 
my Ministry is working on the same 
lines as the recommendations of the 
Masani Committee  What more proof 
and what greater proof do you want 
of the bona /ides of the Government 
and how they intend to proceed on this 
very vital and delicate question?

With these words I would say there 
should be no misunderstanding on the 
point that the Ministry is not earnest 
or anxious to implement those recom­
mendations  I will be a happy man 
when I can say to thw House that all 
these recommendations have been 
implemented

Mr Speaker* The question is

“That this House takes note of 
the Report of the Road Transport 
Rc-organisation Committee laid on 
the Table of the House on tbe 16th 
April 1959”

The mottoii was adopted.
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BUSINESS ADVISORY COMMITTEE

Fortieth Report

Shri Rane (Buldana) Sir, I beg to 
present the Fortieth  Report of the 
Business Advisory Committee

Mr. Speaker: The House will new 
stand adjourned to  meet  again at
11 a.m. tomorrow.

17 03* hn.

The Lok Sabha then adjourned till 
E'even of the Clock on Tuesday, 
August 11,  1959/Sravana 20, 1881 
{Saka)
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ORAL  ANSWERS
QUESTIONS

[Monday, tkt loth Augtut, t9S9h9*h Sravana, 1881 (Saha)] 

TO

SQ.
No

241

242 

244 

*45

Subject

Report of the  Central 
Pay Commission

India Office Librarj 

Replacement of dakotas 

Afro-Asian  Economic 
Co-operation  Orga-

1341—79

Columns

134*- 45 

1345—47 
1347—57

WRITTEN ANSWERS TO 
QUESTIONS—eontd

WRITT1 N ANSWFRS TO 
QUI STIONS 

?41  Credit  f'cm  \X01ld 
Bank

2SS  I ransfcr of assets nf 
Assam Oil Compans

259  Sur\e\ of  Orissa  b\
Oil <ind Natural Gas 
Commission

260  Sterling hahnces

261  Customs  and  ! xcis-
Dipartments

262  St-ndnrJ of  teaching
F nglish

261  Coal fields in Assam and 
Andhra Pradesh

264  National Calendar

265  Use of Hindi  nume­
rals

266  Petroleum products

267  Manpower requirements
for the Third  Five 
Year Plan

z«8  Oil exploration

1379—1458 

1370  o 

i-»Ho

1180-81

1181

SQ.
NoNo

269

270

271

nisation Committee 1357—59 272

246 Foreign  Training  in
Muscology 1159—61 271

247 Fertiliser lrom coal and
lignite 1361 62 274

248 Integration of services 
in States 1362—66

249 Rescue Home 111 Delhi 1166—68 275

250 Alleged smuggling  bv
B O A C staff 1169—71

276
2« Silting  of  tanks  tn

Myore 1371 "2
277

253 Import licences 1372 71

2U Criteria for determining 
back.w ardness 1174 7-!

2̂8

2̂6 V S machinery 11̂5 7s 279

2S7 Central Bureau for pre­
vention of crimes 1178-79 280

2̂8 U P  Bihar Boun  irv 281
Dispute 1379

282

283

284

285

Subject

Relief to political suffe­
rers

Output of lignite  in 
Neyveh

Mincnl  Advisory
Board

Facilities  for  Service 
Associations 

Colour bar in Calcutta 
Clubs

Natiomi  Coal  Deve­
lopment  Corpora­
tion

Violation  of  Foreign 
I xchange  Regula 
tions

Fri c  ind  compulsory 
primary education 

Free legal aid to  the 
poor

Resettlement  section 
for ex-servicemen 

Irreguhr journey claims 
jnd allowances 

Fc*ro chrome plants 

B’-each-Candy swimming 
Hath Bombay 

Irr iges  found  near 
Qutab Minar 

Double taxation  cf in­
come

House of Mirza Ghalib 

111 Jo Nepal  Trade
Agreemen'

VSQ
No

Column*

1387

1387-88

1388 

1389 89 

1389 90

1390-91

1391 

1191-92

1392

1392-93

1393-94

1394-95

1395

1395

1396
1396

1397

1181 82 422 Qutab Minar 1*97-98

421 Pakistani Nationals  in
13981382-83 Punjab

424 Suicides 11 Delhi 1398—1400

1384 425 Grants to Punjab edu­

1384 cational institutions i399-i<oo

426 Basic schools in Delhi 1400
I384-8s 42T Gift Tax 1400

1385-86 428 Expenditure Tax  and
Wealth Tax 1400-01

1386
429 Naga raid at Mariani 1402

430 Branches of State Bank
1386-87 of India in Onssa 1402
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USQ Subject  Columns

So.

431  Scholarships for higher 
education in Hindi 

•432  Kohlus

433  Welfare of Scheduled
Castes and Scheduled 
Tribes of U.P

434  Small Savings

435  Priv*ft Primary School 
in Tripura

436  Tribal students in Tri­
pura

437  Health  facilities  for
Scheduled Castes in 
Mysore

438  Recruitment  through
UPSC

439 Production of  aero­
engines

440 Defence Research and
Development Orga­
nisation

441  Aircraft  development
establishment at Ban­
galore

442  Aeronautical  develop­
ment Centre Kanpur

443  Gas Turbine  Centre
at Kanpur

444  Demolition of  illegal
constructions  b\
DMC

445  Investments bs  US
firms in India

446  Cotton shipments

447  Foreign  liabilities and
assets of India

448  Second Dcshmukh Com­
mittee Report

450 Rural institutes 

431  Foreign exchange

452  Investment by Interna­
tional Finance Cor­
poration

453  German Investors

454  Loan for India

455  Production of iron

436  Exploitation of mineral
wealth in Mohmder- 
garh District

437  Alloy and Tool Steel
Plant

458  Higher Technological 
Institute, Bombay

WRITTEN ANSWERS TO
QUESTIONS—contd

WRITTEN ANSWERS TO 
QUESTIONS—contd.

U.SQ Subject COMJMM

No.

459 Higher Technological
Institute. Madras 143O

460 Deposits of coal  in
Jammu and Kashmir 1420-21

461 IAS (Special Recruit­
ment) Examination
1956 1421-22

462 Oceanography of West­
ern Coast 1422—24

463 Grants to Punjab Uni­
versity 1424

464 Banking Companies 1425
463 Supply of coal to Pakis­

1423-26tan

466 Commonwealth Scho­
larships 1426

467 Death of Delhi Students
at Dwarka 1426-27

468 Training School of Ar­
chaeology New Delhi 1427

469 Sudan House 1427-28

470 Manping of Korhagu-
dam  and  Tandur
Areas 1428

47J U S Loan 1429-30

472 Coal wisheties 1430

473 Assistants in the Central
Secretariat 1430-31

474 Economy m  Central
Secretariat 1431

47C Manufacture of contra­
band fire- arms 1431-32

476 Pakistan Nationals  in
UP 1432

477 Christian missionaries 1432-31

478 Special Supreme Court
Bench for Industrial
Disputes 1433

479 Soviet Assistance  for
Baraunt Oil Refinery T433-34

480 Panna Dimond Mines 1434

481 Institutions  run  by
Catholic Churches in
India 1434-35

482 Central  Institutes for
Training  of Hindi

1435-36Teachers at Agra

483  Workcharged Staff  in
Archaeological  De­
partment M36

484 Raising of loan in Lon­
don money market 1437

483 State Bank of India I437

1401-03
1403

1403-04

1404-05

1405-06

1406

1407 

1407

1407-08

141 8

1408-09 

1419

14'9-1 >

1410

1410--12

1411

141- 13

I4M 

Mi->-14

1414

1414-15
1415

1415-16
1416

1417 18 

1419 

1419-30



tfijl [Daily Itamjl 1612

WRITTEN ANSWERS TO
QUESTIONS—contd. COX.U>6n

U.S.Q.
No.

Subject

486 Nomadism among tribala 1437

487 Foam glass 143*
488 Development of Modem

Indian Languages 1438-39

489 Income-tax *439
490 Gold dust at Mohadi

Taluka, Jamner 1440

491 Depressed Classes League 1440

492 All India audit and ac­
counts Association 1441

493 Audio-viSual  education
in Himachal Pradesh . 1441-42

494 Tata iron and steel com­
pany. 1442

495 Survey for iron ore in
Mysore State 1443

496 Engineering Colleges 1443-44

497 Grants to Punjab, Ali­
garh and Banaras Uni­
versities 1444-45

498 Archaeological survey in
Mysore 1445

499 Income-tax from Punjab 1445
500 All Indian Council of

Sports 1445-46-B

501 Dogra Folk Songs 1446-B
502 Vigyan Mandirs 1447-48

503 Consumption of petrole­
1448-49um

504 Coal Deposits in Cham-
parin 1449 -<2

505Basic Education in Tri­
pura 145«-52

506 Gypsum in India 1452-53
507 Recruitment  of  Assis­

tants to the Central
Secretariat Service 1453

508 Vacancies for Scheduled 
Castes and Scheduled 
Tnbvs  in  Central
Secretariat. 1453-54

509 Travelling and Daily Al­
lowances 1454-55

510 Office of the Controller
of Defence Accounts . 1455-56

511 Prisoners of 1942 move­
ment 1456

512 Income-tax arrears 1457-58

513 Central  Government
Employees 1458

514 Export of managanesc ore 145 P
153 LSD.—10

GOtUMMf

PAPSRS  LAID  ON THE 
TA0LH . 1459—63
(1) A copy of each of the fol­
lowing Notifications under 
sub'section (4) of Section 
17 of the Coal Mines (Con­
servation and Safety) Act,
1952, miking certain further 
am:ndmcnts to the  Coal 
M-ites (Conservation  and 
Safety) Rules, 1954

i«) S.R.O. No. 197 dated the 
19th January, 1957.

(n) S.R.O. No. 298 dated tbe 
26th Jamwy, 1957.

(n't) S.R.O. No. 2244 dated 
the 6th July, 1957

iv) S.R.O. N). 2245 dated 
the 6th July, 1957

(w) S.R.O.  No. 2551 dated 
the 10th August, 1957

(2) A copy  of each  of the 
following papers :—

(1) Report of the  Second 
General  Election*  in 
India,  1957-Volume II 
(Statistical),

(»i) Results of bye-electiens 
held between Apr.l, 1957 
and March, 1959*

(3) A c >pv of Notification No.
G.S.R. 349,  dated  the 
28th March, 1959, under 
sub-section (1) of Section 
2S of the Mines and Mine­
rals (R.-gulation and De­
velopment) Act, 1957

(4) A copy  of the  Bombay 
Board and Faculty of Ay­
urvedic and Unani Systems 
of M.’dicine (Re-constitution 
anJReorganisation) Older,
I959> published in Notifi­
cation  No.  G.S.R* 615, 
dated the 21st May, 1959, 
under  sub-section (5)  of 
Section 4 of the Inter-State 
Corporations Act, 1957.

(5) A copv  of each of  the 
following Notifications, un­
der sub-section (2) of Sec­
tion 3 of the All India Ser­
vices Act, 1951 :—

(s') G.S.R. No. 881 dated 
the  1st August,  1959, 
making certain amend­
ments  to  the  Indian 
Admimstiative  Service 
(Pay) Rules, 1954.
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PAPERS LAID ON THE 
TABLE- -contd.

COLVMHS

(*0 G.S.R. No. 88a dated 
the lit  August, 1959, 
making ceitain amend- 
inenti  to the Indian 
Police  Service (Pay) 
Rule*, 1954.

IS) A copy of each of the 
following  Notifications, 
Order, sub-section (3) of 
Section >7 of the Foreign 
Exchange Regulation Act, 
1947

(jh G.S.R. No 179 dated 
the 14th February, 1959, 
making certain further 
amendment' to the Fo- 
teign Exchange Regula­
tion Rules, 1952.

(») G.S.R. No. 192 dated 
the 14th February, 1959

(7) A copy  of each  of the 
following Notifications, un­
der Section 38 of the Cen­
tral Excises and Salt, Act 
1944, making certain futther 
amendments to tlie Cen­
tral Excise Rules, 1944 :—

(i) G.S.R  No. 545 dated
the 9th  May, 1959

(«) G.S.R. No. 597 dated 
the 33rd Mav,  1959

(an) G S.R No 6x9 dated 
the 30th May, 1959

(w) G.S.R No 703 dated 
the 20th June, 1959

(®) G.S.R. No 788 and 789 
dated the xith July, 1959*

(trf) G S.R. No. 885 dated 
the lit August, 1959.

(8) A copy  of each  of the 
following  Notifications, 
under sub-section (4)  of 
Section 43B of the Sea 
Customs Act, 1878

(*) GSR. No 700 dated 
the 20th June, 1959, mak­
ing certain further am­
endment  to the  Cus­
toms Duties Drawback 
(Fixed  Rates)  Rules, 
195*.

(u) G.S.R. No 701 dated 
the 20th June, 1959

(B») G.S.R. No. 720 dated 
the 27th June, 1959

PAPERS LAID ON THE 
TABLE—contd.

(w) G.S.R. No. 721 dated 
the 27th  June,  19*9, 
making certain further 
amendment to the Cus­
toms Duties Drawback 
(Fixed  Rates)  Rules, 
1958.

(t>) G.S.R No.  722 dated 
the 27th June, 1959.

(vt) G S.R. No 755 dated 
the 4th Jul\, 1959, making 
certain further amendment 
to the Customs  Duties 
Drawback (Fixed  Rates) 
Rules, 1958

(vti) GSR  No 7j6daed 
the 4thJuly, 1959 

(vtit) G S R No 790 dated 
nth July, 1959, making 
certain further amendment 
to the  Customs Duties 
Drawback  (Fixed Rates) 
Rules, 1958.

(tx) GSR No 791 dated 
the nth July, 1959

(*) G S R No 792 dated the 
nth July. i959> making 
certain  further amend­
ment to the Customs Du­
ties  Drawback  (Fixed 
Rates) Rules, 1958

fxi) GSR No 793 dated 
the nth July, 1959

(xit) GSR No 794 dated 
the nth July, 1959, making 
certain further amendment 
to the Customs Duties 
Drawback  (Brand Rates) 
Rules, 1958

(*110 GSR  No 795 dated 
the nth July, 1959

(9) A copy of each of the follo­
wing  Notifications,  under 
sub-section (4) of Section 
43B of the Sea  Customs 
1878 and Section 38 of the 
Central Excises and  Salt 
Act, 1944 —

(1) GSR No  698  dated 
the 20th June, 1959, making 
certain further amendment 
to the Customs and Central 
Excise  Duties  Refund 
(Brand  Rates) Rules, 
1958

I6I4

Columns
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PAPERS LAID ON THE 
TABLE—contd

00 GSR No 734 dated the 
37th June, 1959, making 
certain further amendment 
to the Customs and Cen­
tral Excise Duties Refund 
(Brand Rates) Rules, 1958 

(hi) G S R No 7S7 dated 
the 4th July, 1959, making 
certain further amendment 
to the Customs and Cen­
tral excise Duties Refund 
(Brand Rates) Rules, 1958 

(it>) GSR No 796 dated 
the 1 ith July,1959, making 
certain  further  amend­
ment to the Customs and 
Central  Fxcise  Duties 
Refund (Fixed  Rates) 
Rules,  1958 
(») G S R  No 797 dated 
the 1 ith July,1959, making 
certain  further amend­
ment to the Cusroms and 
Central  Fxcise Duties 
Refund (Brand  Rates) 
Rules, 1958 
(vi) GSR  No 823 dated 
the 18th July, 1959, making 
certain  further  amend­
ment to the Customs and 
Central  Excise  Duties 
Refund  (Fixed Rates) 
Rules, 195B 
(vti) GSR No 824 dated 
the i8th July, 1959, making 
certain further amendment 
to the Customs and Cen­
tral Fxcise Duties Refund 
(Brand  Rates)  Rules,
1958

(10) A copy of Notification 
No  GSR  759, dated 
the 4th July, 1959, under 
sub-section 3̂) of Section 
41 of the Expenditure tax 
Act, 1957, making  certain 
further amendment' to the 
expenditure  tax  Rules,
1958

REPORT OF JOINT COM­
MITTEE PRESENTED 
Shn  Upendranath  Barman 
presented the Report of the 
Joint  Committee  on the
Arms Bill, 1958

EVIDENCE ON BILL-LAID 
ON THE TABLE 
Shn  Upendranath  Barman 
laid on the Table a copy of 
the evidence tendered before 
the joint Committee on the 
Arms Bill, 1958

Columns Colommi

STATEMENTS  BY MINIS­
TERS 1464-67

(0 The Minister of  Steel,
Mines and  Fuel (Sardar 
Swaran  Singh)  made 
a statement regarding piled 
foundations  of Durgapur 
Steel Plant 

(»i) The Deputy Minister of 
External Affairs  (Shrimati 
Lakshmi Mcnon) made a 
statement regarding certain 
allegations  made  in Lok 
Sabha on the  7th August,
1959,in connection with the 
impending elections to the 
Representative  Assembly 
in Pondicherry

LLECTION TO COMMITTEE 1467-68

The Deputy Minister of De­
fence  (Sardar  Majithia) 
moved for election of two 
members of Lok Sabha to be 
the members of the Central 
Advisory Committee for the 
National Cadet Corps  The 
motion was adopted

MOTION RE  REPORT OF 
ROAD  TRANSPORT 
REORGANISATION COM­
MITTEE 1469—1604

The Minister  of Trn«port 
and Communications (Shn 
S K Patil) moved that the 
House take note of the Report 
of the Road Transport Re­
organisation Committee, laid 
on the Table on 16-4 59 
After some discussion Shri 
S K Patil replied to the 
debate and the motion was 
adopted

REPORT OF THF BUSINESS 
ADVISORY COMMITTEE 
PRESENTED 1605-06

Fortieth Report was presented 

AGENDA  FOR TUFSDAY,
AUGUST 11, 1959 SRAVA- 
NA 20, 1881 (SAKA)
Consideration and passing  of 
the following Bills —

*464 (,) The Wakf (Amendment)
Bill,

(h) The  Rajasthan  and 
Madhya Pradesh (Trans­
fer of Territories) Bill .

(in) The State  Bank  of 
India (Amendment) Bill,

1464 a;> reported by the Joint
Committee, and 

(tv) The State Bank of India 
(Subsidiary)Banks) Bill, 
as reported by the Joint 
Committee




